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OFFICIAL REPORT 

HOUSE OF THE PEOPLE 
Wednesday. 23rd July. 1952 

The House met at a Quarter Past 
Eight of the Clock. 

["'fR. SPEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

WOMEN CADETS 

'2024. Sardar Dukam Singh: (a) Will 
the Mi:oister of Defence be pleased to 
state whether any women Cadets have 
so far been admitted to the National 
Defence Academy. Dehra Dun? 

(b) What was the number of 
gentleman Cadets who completed their 
training during 1951-52 In thlS 
Academy and who were commissioned 
as officers? 

(c) Whnt is the number of Cadets 
now receiving training there? 

The Minister of Defence (Shrl 
Gopalaswami): (a) No. 

(b) 253. 
(c) Joint Services Wing·-485. 

Military Wi 'g-525. 

Sardar Hukam Singh: How many 
examinalionc wen held during the year 
and what we._ .he .lcceptance rate? 

Shri Gopalasl1 .i: I think, Sir. I 
answered this question previously. The 
ligures are not immediately available to 
me. 

Shri Dabhi: How much annual 
expenditure is being incurred on this 
account? 

Shri Gopaiaswami: I should like to 
have notice. 

Sardar Dukam Singh: What was the 
m:mbcr of foreigners that took part in 
these courses on a reciprocal basis? 
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Shri Gopalaswarni: I am sorry I could 
not give the information. 

Sardar Dukarn Singh: What was the 
number of our cadets that were sent 
abroad during this year? 

Shri Gopalaswami: Sir, those ligures 
do not really arise out of this question. 
I have no information. 

Shri S. N. Das: Arising out of the 
answer to part (b) of the question. may 
I know. Sir. what was the number of 
the gentleman-cadets who were com-
missioned as officers out of the 
National Cadet Corps? 

Shri Gopalaswami: Well, I can give 
figures for gentlemen-cadets on 8th 
.June 1852 and 26th July 1 g52 who have 
passed out or will pass out. outside the 
period to which the figure'S in ans\v-:or 
to (b) re12te. if that is what the hon. 
111ember W .. 111t5. 

S/!ri S." C. Samanta: "Yay I know. Sir, 
whether ch.e~e i') any other arrangement 
for the traInmg of WOPlpn cadets in any 
other institution in India? 

Shri Gopalaswami: Women cadets are 
~dmittcr. to th(.-. National C:JOf'/ Corps 
!n some of the States: beyond that there 
IS no other institution. 

f'h. Ra~hl!bir Sin\h: May r kno','. Sir. 
how man.\' cadets were admitt0d in 
1951-52? 

Shri G<lpalaswami: These are all 
~i~~tions which do not arise out of 

Shri Velayudhan: May I know. Sir. 
w.hether th~ method of training is 
dlffere!"t WIth regard to w<lmen cadets 
and ~hether the responsibilities are 
also dIfferent? 

Shri Gopalaswami: As a matt"r of 
fact. there are no women candidates at 
all here. 

Sardar Dukam Slnl:'h: Were any 
spe·"ial features introdU('ed in the 
('~tlrses of training for these cadets 
SInce we got our freedom' 
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Sl;ri Gopalaswami: Speria; features? 
I do not know what the hon. member is 
referrmg to. If he could mention any 
specific thing, I can find out. 

sanlar Hukam Singh: I want to know 
wheth:er the courses of training that 
was gIven to these cadets during British 
times are still continuing identically or 
any. changes have been introduced in 
theIr training since we got our 
freedom? 

Shri Gopalaswami: Well, Sir. a great 
n:any changes have been introduced 
smce the Bri tish left. 

SALT REsEARCH STATION 

·2025. Shri 
the Minister 
and Scientific 
state: 

Shivananjappa : Will 
of Natural Resources 
Research be pleased to 

(a) whether there is Ii proposal to 
establish a Salt Research Station in 
India; 

(b) if so, when and where it is to 
pe started; and 

(<!; the details of cost and manage-
ment be given to thl! House? 

The Parliamentary Secretary to the 
Ministt"r of Education and Natural Re-
sources and Scientific Research (Sini 
K .• D. Malaviya): (a) to (c). Yes. Sir. 
It is proposed to establish a Salt Re-
search Station at Bhavnagar in 
Saurashtra under the administrative 
control of the Council of Scientific and 
Industrial Research. 

A statement glvmg the required 
information is laid on the Table of the 

House. [See Appendix X, annexure 
No.!.] 

Shri Shivananjappa: What is the 
progress made by this Salt Research 
Station up till now? 

Shrl It. D. Malavi'a: The scheme has 
just started; the Saurashtra Govern-
ment have leased out land and build-
ings to the Government of India for 
~tarting the work. 

Shri Shivananjappa: Do they conduct 
research both in common salt as well 
as in chemical salts? 

Sini K. D. Malavlya: Yes, Sir. The 
object of the Research Station is to 
carry out experiments in all salts. 

Shri Punnoose: May I know. Sir, the 
circumstances that make this research 
necessary? 

ShrI It. D. Malaviya: Sir, it was felt 
that the steps were necessary to 
improve the quality of salt produced in 
the country and also to make it cheap 

and, thelclore, to ~1.Qndal(.iiLe it and 
also to utilise the by-products. For 
these reasons it was considered neces-
sary to set up this Research Statlon. 

Shri Nana Das: May I know. Sir, the 
progress of the Salt Research Station 
at WadaJa in Bombay? 

Shri K. D. Malavlya: Sir. under the 
scheme certain salt 'piiot' farms have 
also been proposed and Wadala is one 
of those places where it is going to be 
set up. 

Shri M. S. Gurupa(laswamy: May I 
know. Sir. whether any foreign expert 
has been invited to aid research? 

Shri K. D. Malavlya: I am not aware 
of any foreign expert being invited. 

Sardar Hukam Singh: Would there be 
a model farm in this Station which is 
set up in Saurashtra? 

Shri K. D. Malaviya: Yes, Sir. It is 
proposed to be set up under the scheme. 

lift ~o tt<'I'o ~r: <m ~'l1f 
;t'Jfi ~+T~~ ~~f.l;mu~ 
ifm~<n:ml'~~ 
1I'fTl:ff ~,~ <n: fur;f it; ~ <m 
~~? 

~ Iio ~o ~ilf :~~ W 
"Sl"!i11: '1>1' fur~ it; ~ ~ ~fq'""w.t> 
~ ~, ~ fi;f~ ~ yrr ifllT fiIi 
~ <n: ~ f~ ~~ !tiTlfI'I f'IillT 
;;rr~ I 

PRICES OF CEREALS, GoLD AND SILVER 
·2026. Dr. P. S. Deshmukh: Will· the 

Minister of Finance be pleased to 
state: 

(a) the lowest prices reached in 
1952 per maund of cereals, pulses, 
raw-cotton, and oil-seeds and also of 
gold and silver; and 

(b) what are the prices i,n each case 
on 1st June, 1952? 

The Minister of Finance (Shri C. D. 
Deshmukh): (a) and (b). A statement 
giving the necessary information is 
placed on the Table of the House. [See 
Appendix X, annexure No.2.] 

Dr. P. S. Deshmukh: Sir, have the 
prices. especially of raw cotton. now 
been stabill$ed and if so, what is the 
percentage of increase over the lowest 
figures reached by raw cotton? 
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Shri C. D. Deshmukh: In regard to 
the second part of the question, the 
hon. member can get the information, 
as the figures are given in the state-
ment and he can work out the percent-
age. As to the first part, it is very 
difficult to say at any stage if prices 
have become stabilised. 

Dr. P. S. Deshmukh: Has the hOD. 
Minister calculated the national gain 
as a result of this temporary slump in 
prices of raw cotton? If so, what is the 
amount or how does he calculate it? 

Sbri C. D. Deshmukh: No, Sir 

Dr. P. S. Deshmukh:. What assistance 
does Government propose to give in 
similar circumstances in the next year, 
if such circumstances arise; 

Mr. Speaker: Order, order. 
Shri K. Subrahmanyam: Has the de-

cision to stop the food subsidies to the 
States been prompted by a desire to 
offset the general fall in prices? 

Shri C. D. Deshmukh: No. Sir. 
Shri BaDsal: Are Government going 

to take any steps to arrest the rise in 
prices which has been taking place in 
recent months? 

Shri C. D. Deshmukh: Well, Sir, over 
a short term it is not possible to formu-
late a policy in regard to arresting the 
rise in prices. It must be remembered 
that we are considering prices today as 
compared with the lowest prices reach-

. ed in March and it may be that there 
is nothing disquieting in the rise that 
has taken place so far. 

AeADEMY OF DANCE, DRAMA AND MUSIC 

*Z031. Dr. Ram Subhag Singh: Will 
the Minister of Education be pleased 
to state: 

(a) whether Government propose 
to establish an Indian Academy of 
Dance, Drama and Music; 

(b) when this academy is expected 
to slart functioning; and 

(c) the cost involved in establishing 
this academy? 

The Parliamentary Secretary to the 
Minister of Education and Natural Re-
sources and ScientUlc Research (Shrt 
K. D. Malaviya): (a) Yes, Sir. 

(b) The Academy is in the process of 
being formed. 

(c) No exact estimate can be !liven 
at this stage. 
D~. Ram Subhag Singh: May I know 

whether Government proposes to create 
a cultural trust for organising the 

literary and musical activities of the 
country? 

Shri K. D. Malaviya: That is a 
suggestion for action, Sir. 

Dr. Bam Subhag SIngh: It is not a 
suggestion, Sir. 

Mr. Speaker: It is a suggestion. In 
fact, I was going to remark that it was 
8 suggestion for action but if the hon. 
Minister was going to reply I had no 
objection. 

Shri H. N. Mukerjee: Is Government 
aware of the good work clone in this 
clirection by non-officia! organisations 
like the Indian People's Theatre 
Association to which the Prime Minis-
ter bore testimony. and also of the 
discouragement which is given to such 
organisations as by the discharge of 
Central Government employees on 
account of association with the Indian 
People's Theatre Association? 

Mr. Speaker: Order, order. It is 
!pving .information ..... . 

Shri Kelappan: Will the Government 
be pleased to consider the desirability 
of helping with funds institutions start-
ed by the distinguished artists as it 
will be more fruitful? 

Sbri K. D. ·Malaviya: Government 
will certainly consider sympathetically 
any cases that are brought to their 
notice. 

Dr. P. S. Deshmukh: Has the Govern-
ment taken a censu. of institutions 
which teach dancing, drama and music 
and, if so, how many institutians of 
each kind are there in the country? 

Shri K. D. Malaviya: I require notice 
to answer this question. 

Shri T. S. A. Cbettiar: May I know 
whether the music and drama referred 
to include also Karnatak music of 
South India? 

Shri K. D. Malaviya: Certainly. 
Sbri V. P. Nayar: May 1 know 

whether this Academy will take up the 
popularisation of Kathakali and 
Bharatanatyam? 

Mr. Speaker: I think he is going into 
details. 

Shri S. N. Das: In view of the fact 
that this Academy of music, drama 
and dancing is goin.g to be started, 
may I know whether the proposal of 
starting a Hindustani Music Academy 
which was to hp.ve been located at 
Lucknow has' been abandoned? 

Sbri K. D. Malavlya: This question 
relates to the creation of a Nilti:mal 



Orol A nawe,., 23 JULy 1952 Oral AnawerB 

Academy at Delhi. The Government 
are also considering the question of 
setting up some regional academies of 
music, dancing etc. 

Dr. P. S. Desbmukh: Has the develop-
ment of dance, drama and music been 
included in the Five Years Plan and, if 
so, what is the provision of money 
being made for that? 

Mr. Speaker: Order, order. 

LOANS FOR HOSTELS 

·2032, Shri S, N. Das: Will the 
Minister of Education be pleased to 
state: 

(a) the number and names of insti-
tutions to whom interest free loans 
were given· for the construction of 
students hostel under the scheme. of 
the All India Council for Techmcal 
Education during 1950-51, 1951-52, 
giving the amount in each case; 

(b) which of the!Il have already 
constructed such hostels; and 

(c) the number of instittttio?s 
whose a-pp'ications for loans are shll 
under consideration? 

The Parliamentary . Secretary to the 
Minister ·:>f Education and Natural lte-
sources a!1d Scientific Research (Sh!,i 
K. D. Maln'iya): (a) A statement Is 
laid on the Table of the House. [See 
Appendix X, annexure No.3.] 

(b) Four institutions. namely. C~lI~ge 
of Engineering. and Coll"ge of Mmlng 
and Mete.l1urI(Y. Banaras Hindu Uni-
versity. Lak3hminarayan Institute ?f 
Technology. Nagpur. and the Victoria 
Jubilee Technical Institute. Bombay, 
have completed the construction of the 
hostels. 

(c) All the recommendations regar<!--
ing loans made under the All-I!'-dla 
Council's scheme have been gJ.ven 
effect ,to. 

Shri S. N. Da .. : M!lY I know the 
names of the institutions from whom 
requirements were received and con-
sidered but loans were not granted? 

Shri K. D. Malaviya: Twelve insti-
tutes were recommended for help by 
the All-India Counril· of Technical 
Education. Some of these have com-
pleted their buildings and all the help 
promised to them has been given. 
Others also I¥!ve b"en given help but 
the work has not progressed to com-
pletion. There aye. abo,;t. six. such 

• institutes and their position IS as 
follows.::.'Str. if you want ti)at I should 
read it OilfI shall do so. 

Mr. Speaker: Not necessary. 

Shri S. N. Das: I wanted to know the 
names of those institutes from whom 
requirements were received and con-
sidered but loans were not granted. 

J~ ~, ~~I"";; ,1-1 .. 

·t..1,..) t!l""' ~'1... ollt' ;,I-),-.!) 
" ~ D L».lo oJ "';1,...0 1..4 ~~ :' (",;i 
~,.~,;) ~~ .... ,~ L..~' <!.-.W,,~ 

~,.H;).; - ~ .;.,s ,,.; X -.it'-/,,;,,,, 
.!,J1.:i J_;,r' W~r - ~ u~"".,),.,o 

~~ ..ft>*; Vlr:t..'~,,, ...... l,: 1. ,-",' 
...... ,,~ - ~ • ...;,S u';''''<:/ ~,- ~ 
~..;41-1 u~ ~I ~.! ..s¥ 
~}lA-..fi' ~ 1.. d.,.S,,.; ~ "I 
1. ~ - ~ ..j':P-w. W"~ 1.. ..:,..W,,$ 

~ ..,.:i J'Ju- '-"'~ 1. .!.-W,,$ ..... tJ 
- ..JJ u" ".,),.,0 ,5 -,--- 1:)1 

[The Minister of Education and 
Natural Resources and Scienti.J1c Re-
search (Maulana Azad): I want to make 
it clear that the Government neither 
deals with the applications in this con-
nection direct, nor gives any direct 
assistance to the applicants. There is 
it Council for this purpose which re-
ceives applications. makes' enquiries, 
and. if necessary. appoints a committee 
to go through the cases. After con-, 
sidering the various cases it makes its 
recommendations to the Government. 

All the cases that have been recom-
mended for assistance. so far. have 
been given assistance.] 

&brl S. N. Das: May I know how long 
this scheme will continue? 

Shri K. D. MalaviYa: So far as these 
twelve institutes are concerned the 
recommendations are complete and 
tlnancia; help completed. Certain other 
applications on ad hoc basis have al&'O 
been made and they are being consider-
ed by the Government. 

Shri Velayudhan: May I know 
whether Government is aware that the 
hostel attached to the Lakshminarayan 
Institute in Nagpur is not admitting 
Scheduled Caste stUdents in that Insti-
tute? . 

Mr. Speaker: Order. order. 
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'"~~: ~ f.r;:q~ 
~ ~lI' ;1 iRR'STliT ~ fir; <I;:fro!' 

~f.!<ffi!;ft it ~~f.flf 3f'R ~;t"f t~~ 
it ~<lT;l it f;o;l) ~'JlfT RlIT Ifln ~. 'Rr 
Il;;n;r ~ ~ fit; ~ m,=rr ~ 
mr Ifln ~ ? 

..n • ~ s1 0 ~nmi\q: ~ ffi;t 
ffi""! ~~ !!:;W J7 >f.I <:!fi"lf~;1 'f.T mGT 

~T T'lI'T v:rr '3[T fir.;;-~ ~r ~ if! '3[T 

~~I 
Sbri Velayudhan rose-
Mr. Speaker: If the hon. Member is 

going to put questions of that type he 
had better not put them. 

Shri Velayudhan: I want to put it in 
another f'Jnn. 

Mr. Speaker: Next question. 
BIRSI AERODROME 

·2033. Shri Jassni: Will the )\'1inister 
of Defence be pleased to state: 

(a) the total area of land acquired 
by Government for the Birsi Aero-
drome situated in Bhandar District of 
Madhya Pradesh; 

(b) the area utilised for aerodrome 
purpose; and 

(c) the area of land cu1th'able at 
present and how is it utilised? 

The Minister of Defence (Shri 
Gopalaswami): (a) 1.145·39 acres. 

(b) 39·25 acres. 
(c) The Ilrea of the cultivable land is 

not readily available but all the areas 
outside the airfield proper are being 
utilised by the Madhya Pradesh Gov-
ernment. 
. Shri JBSaIIi: What was the total cost 
Incurred by Government for the con-
struetion of this aerodrome? 

Shri Gopalaswami: The land itsell 
was acquired in March 1943 on pay-
ment of Rs. 1,53,647. 

Shri Jasani: I want to know the total 
cost indud in!! the ('ost of all the 
structures therein. 
h Shd GopaJaswaml: r should like to 

ave notice of that. 
Shri Jasaai: May I know in what 

year the construction of this aerodrome 
was undertaken. that is when was this 
land acquired and from how many 
tenants? 

Shri C?opa.laswami: The land was 
acquired In March, 1943. I am afraid 

J have not got. the number of people 
from whom the purchase was made. 

Shri Jasani: J n view of the fact that 
the major portion of the land is lying 
uncultivated, does Government thin..l( of 
returning the land to the original 
tenants or their successors? 

Shri Gopalaswaml: The runways 
which alone have been retained for 
emergency purposes cover 39 ·25 acres. 
The rest of the airfield is not required 
for defence purposes. An area of 
about II 00 arres has been handed over 
to the M~dh"" Pradesh Government 
whose RehabiEtaiion Department was 
using it till recent1y It is understood 
thev want it for their Special Armed 
Poike Conslabu'ar)T now. It is not 
very dear as to how much of the land 
they will be prepared to make avail-
able for resloration -to the original 
own.ers. 

SlIri Jasani: Have any applications 
bE'en received from the original tenants 
for return ing their land so that they 
may cultivate them again? • 

Shri Gopalaswami: Yes. Sir. 
Representations were received In 
September 1251 and tbey were sent to 
the Deputy Commissioner for report. 
He rep~rted tha~ only about 25 acres 
could be leased out without affecting 
the safety of a:rcraft. 

Shri Jasani: By what time will these 
applications be di.posed of? 

Shri Gopalaswami: I do not think any 
of them are likely to be accepted. 

Dr. P. S. Deshmukh: Is it a fert that 
there is a hugE' number of structures in 
this area not being used for manV 
years? 

Shri Gopalaswami: There is. As I 
said. many of them were used bv the 
Madhya Pradesh Government bv' thf'ir 
Rehabilitation Department. They now 
propose to use some of these barracks 
for tfieir Armed Constabulary. . 

Dr. P. S. Deshmukh: Is it a fact that 
the Governme!1t of India are asking for 
payment for handing over these 
barracks to the Madhya Pt-adesh Gov-
ernment? 

Shri G01lalaswami: For the time 
being. we bave not asked for anY pav-
ment. but the whole scheme as regardS 
housing the Armed Constabularv has 
yet to be finalised. . 

ILLICIT SALE OF A WIRELESS SET 
AT MHow 

·2834, Shri N. L. Joshi: Will the 
Minister of Defelice be pleaseq to 
stale: 

(a) whether it is a fact that a wire-
less set prepared out of the partS 
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belonging to Government was sold to 
the Government at Mhow by the Army 
Contractor; 

(b) if so, whether Government bas 
enquired into the case; 

{c) how many persons are involved 
in the case and who are they; and 

(d) what was the result of the en-
quiry? 

The Minister 01 Defl!nee (Shrl 
GopaJaswami): (a) No. A wireless set 
which was assembled by an officer of 
the School of Signals was. however, 
purchased by the School through the 
Army Contractor. The components 
used in this set were the personal pro-
perty of the officer, but the facilities of 
the School in the form of testing gear 
and laboratory equipment were used by 
the officer for the development of the 
transmitter in addition to certain Gov-
ernment labour and material. 

(b) It was felt that the transaction 
was not normal and a Court of Inquiry 
was held to investigate the matter. 

(c) Three persons-The officer who 
assembled the set. the then Com-
mandant of the School and an Army 
Contractor, were connected with this 
purchase. 

(d) The Court of Inquiry blamed the 
Gfficer who assembled the set for the 
irregular manner in which its sale was 
effected through the contractor. Dis-
ciplinary action a~ainst the officer 
was ordered. but hpd to be dropped as 
the Summary of evidence recorded in 
the case did not disclose any material 
on which the officer could be success-
fully prosecuted. The officer was, how-
ever, censured. The Commandant of 
the School has already left the service. 

Shri Badshah Gupta: May I know 
if no departmental punishment could 
be given? 

Shri GopaJaswami: It could not be 
given. The matter was referred to OUr 
legal advisers and we were informed 
that no prosecution was possible. 

Mr. Speaker: He Is enquiring about 
departmental action. 

Shri GopalaswalDi: In the circum-
stances of this case. nothini more than 
a censure was justified. 

LEVY OF STATE TAXES ON UNION 
PROPERTY 

;~, Shri S. N. »as: Will the 
Minister of Finauce be pleased to 
state wbether in any State. any au-
thority continues to levy. any tax .on 
any property of the Umon to whlch 

such property was immediately before 
the commencement of this Const!tu-
tion liable as envisaied in Article 
285 (2)? 

The Minister of Finance (Shrl C. D. 
Deshmukh): Yes, Sir. The local 
authorities continue to levy the taxes 
that were being !laid on properties of 
the Union when the Constitution came 
into force. 

N. C. C. 
·2037. Shri K.. Suhrahmanyam: Will 

the Minister of Defence be !lleased to 
state whether members of political 
parties are eU"ible for recruitment to 
the National Cadet Corps? 

The Minister of Defence (Shri 
Gopalaswami): Active members of 
political or communal organisations 
and persons belongin" to organisatio!,s 
believing in violence or communal dls-
harmony are debarre-l from recruit-
ment to the National Cadet Corps. 

Shri K. Subrabmanyam: May I know 
whether the National Cadet CorDS has 
even been used to suppress a strike or 
political activity; if so. when and 
where and what are the details of 
the casualties? 

Shri Gopaiaswami: I do not think it 
is used for that purpnse. 

Shri T. K. Chaudhuri: May I know 
what are the parties that are consider-
ed as parties believing in violence,· and 
from the Defence Ministry's point of 
view what are the criteria that lead to 
that conclusion? 

Shri Gopalaswami: The parties have 
to be judged from time to time. For 
Instance. if my hon. friends on the 
opposite side say that they do not be-
lieve in violence, they will not 'Je put 
under this ban. 

Shri Raghavaiah: In view of the 
answer given by the Defence Minister 
that if any political parties believe in 
violence they will not be admitted into 
the National Cadet Corps. may I know 
whether the defence of this country Is 
based upon the philosophy of non-
violence and if so, why is so much 
expenditure incurred? 

Mr. Speaker: Order. order. He is 
arguing and expressing opinions. 

Shri Raghavalah: I want to know at 
least whether it is based on non-
violence. 

Mr. Speaker: He need not insist. 
Shri Punnoose: May I know whether 

the National Cadet Corps is a non-
violent army and is that the reason 
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... ~" for deny!ng admission into it for ed. The tota: n'~::;ber of s1.t~h pro-Parties who believe in violence? perties was 14,414 and the annual rental liability was Rs. 6 crores and Mr. Speaker: Order, order. This 33 lakhs. On the 1st May last, 714 han. Member also is expressing an hired Or requisitioned properties with opinion and arguing. an annual rental liability of Rs. 56,79,705 were held in charlie of the Shri K. K. Basu: Has the Go~e:n- r:ands Hiring and Disposal Service men, got any specific list contammg under the Defence Ministry, ond of the names of parties who are alleged to course there are particulars of these have belief in violence? requisitioned buildings and hired 
Sh",' Gopalaswami: We have a list, buildings. and reauisitioned land and . hired lands. If there is any further but it is not in the public interest to information which the han. Member disclose the names. wants, I shall supply it. 
Dr. N. B. Khare: Does the National Cadet Corps ply the charka? 
Mr. Speaker: Order. order. We will go to the next question. 

MILITARY CAMPs 
.2030. Shri S. V. Ramaswamy: Will the Minister of Defence be pleased to 

state: 
(a) how many mflitary camps built during the world war II are 'still in use of the Military department. and how many have been abandoned; 
(b) whether the ground sites of those camps are requisitioned or 

acquired; and 
(c) how many such camps have been utilised for· hospitals and 

T. B. sanatoria? 
The Minister of Defence (Shri Gopalaswaml): (a) DuriDl! the World War II 7.679 military projects were 

constru~ted out of which 2.638 are still in use by Defence Services and the remaining 5,041 have since been 
abandoned. 

(b) The position of tenure of land under these camps is as fo11ows:-

Number of Belonging to Hired or Camp.. Govt. or Requisitioned 
Acquired I .... ds. lands. 

2,166 472 

(c) As far as is known three of the projects so far sold to State Govern-ments are being used as Hospitals or 
sanatoria. 

Shri S. V. Ramaswamy: What is the total amount that has been spent on these military camps and what is ~he value respectively of the camps WhICh have been utilised by Government and of the camps which have been abandoned by Government? 
Shrl Gopa\aswami: During the war. properties in large numbers and of heavy values were requisitioned or hir-

Shri S. V. Ramaswamy: Are the Gov-ernment preparing any scheme for acquiring the ground sites of aU those properties which have bE\€n merely re-quisitioned? 
Shri Gopalaswami: One of the con-ditions of requisitioning is that when the land is not required for govern-ment purposes. either for the Defence Department or for other departments, these lands should be restored to the original owners. In some cases they have been utilised by other depart-ments; in other cases they ha\'c been retained for the Defence Department and in some others lands have been res-tored to owners. 
Shri S. V. Ramaswamy: Sir. crores have been spent for constructing buildings on requisitioned lands. Is it not proper to acquire those pro-perties? 
Mr. Speaker: Order. order. What is the information that he wants? 
Shri S. V. Ramaswamy: Do Govern-ment have any schemes for acquiring the lands also, SO that the super-structures also may be there? 
Mr. Speaker: He is repeating the same question in a different form. 
Shrl N. M. Lingam: Do these camps include holiday homes also? 
Shri GopaIaswami: For the Defence Services? 
ShriN. M. Lingam: Yes. 
Shrl Gopalaswami: Certainly; they do. 
Shrl T. S. A. Chettiar: I understand that about 400 of these are on rented property. Is it the intention of Gov-ernment to continue these? 
Shri Gopa\aswami: They are slowly being got rid of. We have got to make enquiries of other departments as also of other Governments as to whether they want these lands and how they propose to acquire the ownership of the land in each case. 
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Dr. i~. ~ 5. D['shmu~{h: \V~1nt is the 
total area coyer~d by a~l tlK:se camps? 

Shri Gopalaswami: I am afraid' I 
have not got that informa1ion here. 

Shri Dabbi: May I know the places 
where these hospitals and T.B. sana-
toria are situatea? 

Shri Gopalaswami: I have not got 
full information in regard to these, 
but I can mention a few cases. Aundh 
Hospital, Poona, Lake Medica~ College, 
Calcutta and C.M. Hospital, Cuttack. 

Shri H. N. Mukerjee: Have any of 
these camps been turned over for pur-
poses of refugee rehabilitation and if 
so, what is their number? 

Shri Gopalaswami: Some of them 
have been turned over to that purpose. 
I am sorry I am unable to give the 
number. 

Pandit Munishwar Dati Upadhyay: 
May I know. Sir, what is .the total 
area of the land that has been restored 
to the original owners till now? 

Shri Gopalaswami. I must ask for 
notice. 

Shri Raghavaiah: In view of the 
ever increasing rise of T .B. victims in 
the country, do Government prop".e to 
transform at least half of these camps 
into T.B. Sanatoria and hospitals? 

Mr. Speaker: I think, it is a 
suggestion for action. 

Sbri M. L. Dwivedi: I would like to 
put question No. 2027. 

Mr. Speaker: It is in the name of 
Seth Govind Das; has tbe hon. mem-
ber got any authority from him? 

Shri M. L. Dwivedi: No, Sir. It is in 
the public interest. 

Mr. Speaker: I do not think I can 
permit that. He must have the 
authority from the hon. member who 
has tabled the question. 

WRITTEN ANSWERS TO QUESTIONS 

~ $ antnrr 
*~o~\9. m; ~~ : 'flfr ~ 

~~~<t>'t~~: 

(1$) ~\l<.~-l<.~ -q: ~ ;;rt;r 
. 3rr/f)tr am: ~ i!; ~ anR i!; ~ 
mr iflIT ~ ~, ~ 

(;"f) ~'9' W!f'q if ~'9' arr<f\1r mr 
."iw f'Rr;n 'f.~ f+w.T ? 

The Minister of State for FiDance 
(Shri Tyagi): (a) Rs. 8,87, 567. 

(b) The tax on concealed income 
reported by the Commission during 
the year 1951-52 was Rs. 10.28 crores. 
The amounl coliected during the same 
period in cases disposed of by the 
Commission amounted to Rs. 2.7() 
crores. 

~'!'ft' ~'" ~ 
*~o~~. ~ 1l~ mf: <m fire 

~~~<t>'t~mf.t; 

~ •• ~~-~~ if mA~ ~ ~ 
<t>'t~ lliriff? 

The Minister of Finance (Shri C. D. 
Deshmukh): Investil1ation under sec-
tion 138 of the Indian Companies Act 
was undertaken into "the affairs of 
seventeen companies during 1951-52. 

~m", 

*~o~\ >,;fiam:o~" ~:<m 

WI 11'iT ~ ~ <t>'t ~ ~'I]- flf; : 

(iii) <m ~R: 'fiT '«IT ~ flI; 
~ -q: ;rrlfiq f~ ~ ~ 
3fif OR ~ ron- iflIT ~; 

( Ill) 'flIT f~ 'f.~ i!; affim:'Rr 
~~~'RmT~1If~ i!;~ 

~ ~ flI;lf ~ ~ am: flI;lf 
~ ~ <it ~~, arqqr 'flIT mTel1If 

f.r'~ ~ ~ ~T iflIT ~; CI1IT • 

(1T)~~m;;r<t>'t~ 

'tiT <m ~ ;pW ~ ~ ? 
The Minister of Defence (Sbri Gopa-

laswami): (a) Yes. 
(b) No. Pre-cadet training, which 

was given at this College is now not 
considered necessary. 

(c) Government propose to move 
the King George Military College 
from Juliundur to Nowgong and house 
it in the buildings of the former 
Kitchner College. 
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BOMBAY STATE ROAD TRANSPORT 
CORPORATlON 

*2035. Sardar Hukam Singh: Will the 
Minister of Finance be Dleased '0 
state: 

(a) whether the Bombay State Road 
Transport Corporation has been 
chosen as the project to be aided 
under the Colombo Plan; 

(b) the reason why the Bombay 
State Road Tr&Ilsport Corporation has 
been selected; 

(c) was any other State Transport 
undertaking cC'nsidered fit for givini: 
this aid; and 

(d) if not. the reason for the same? 
The Minister of Finance (Shri C. D. 

Deshmukh): (a) Yes, Sir. This is one 
of the proiects agreed to be aided 
under the Colombo Plan. 

(b) to (d). The selection of projects 
to be aided is generally done out of 
those includcd in the Five Year Plan 
in consultation with the assisting 
country. In special cases. some other 
project is selected to match availabili-
ties in the assisting country. In the 
latter event. only such schemes, the 
fu:l de:ails of w:lich are known to the 
Government of India, can be consi-
dered. 

RATE BOOK OF NAVAL STORES 

506. Shri N. S. Nair: Will the 
Minister of Defence be pleased to 
state what progress has been made in 
the comoilation of an up-ta-date 
Indian Rate Book of Naval Stores? 

The Minister of Defence (Shri Gopa-
laswami): Rates in respect of Naval 
Stores orocured in India have been 
finalised and the Lists are under print. 
As regards imported stores, rates have 
been fixed for all items except Steel 
and other metal articles and wireless 
and electrical equipment. Pricing of 
these articles is expected to be com-
~ett!d shortly. 

The Minister of Education and Na-
tural RCS(lul'ces aliJ Scientific Re-
search (MauIana Azad): (a) Yes, Sir. 

(b) The State Government consider 
that the report contains valuable In-
formation. A copy of the report is 
being obtabecl a"c! will be placed in 
the Library of the House. 

NATIONAL SAVINGS SCHEME 
508. Shri Krishna Chandra: Will the 

Minister of Finance be pleased to 
state: 

(a) the amount invested durin~ the 
year 1951-52 in the National Savings 
Certificate of the denomination of ten 
rupees, fifty rupees and hundred 
rupees separately: and 

(b) the total amount of investment 
on March 31. 1952 of small rural area 
investors viz., those having credit 
balance of not more t!J.an two hundred 
rupees in the form of National Savings 
Certificates? 

The Minist .. r of Finance (Shri C. D. 
Deshmukh): (a) About Rs. 17.18 lakhs 
Rs. 23.47 lakhs and Rs. 199.21 lakhs 
respectively. 

(b) I am afraid this information 
can be collected only by examination 
of the records in the post offices in the 
rural areas all over the country for 
many years and this will involve a 
large amount of time and labour not 
commensurate with the results likely 
to be achieved. 

SOAP-STOXE 
509. Shri Balwant Sinha Mehta: Will 

the Minister of Natural Resources and 
Scientific Research be pleased to state: 

(a) which are the principal pra-
ducing areas for Soap-stone in India; 

(b) what are the total requirements 
of the country; 

(c) what percentage of it is mined 
in Rajasthan and exported outside; 

(d) of what place the Soap-stone is 
GEOLOGICAL SURVEY OF BHOPAL STATE deemed to be best and in what quantity 

it is available: 
.5~7. Pandit C. N. Malviya: Will the . . 

Mmlster of Natural Resources and Ie) where It IS mostly exported to; 
SCientific Research be pleased to~ and 
state: ~ 

•. '" (f) how much Dollar and Sterling is 
(~) whether it is a fact that Sir~· earned by It annually? 

Cynll Fox made a geological survey of 
~hopal State in 1948-49 and submitted 
1~~9~e~~~t to the State Government b 

(b) if so. whether the report 
some valuable information and 
are they' 

171 PSD 

gives 
what 

The Minister of Education and Na-
tural Resources and Scientific Re-
search (Mau~n.a Azad): (a) to (f). A 
statement glvmg the infurmation 
available is laid on the Table of the 
House. [See Appendix X, annexure 
No.4] 
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HIGH SCHOOLS IN TRIPURA 

510. Shri Biren Dutt: Will the Minis.. 
ter of Education be pleased to state: 

(a) the number of non-Government 
High Schools in Tripura; and 

(b) the aid the Education Ministry 
proposes to give to them? 

The Minister of Edncation and Na· 
tural Resources and Scientific Re-
search (Manlana Azad): (a) 15. 

(b) Provision of Rs. 21,300/- has 
been made in the budget for 1952-53 
for grants-in-aid to non-Government 
Secondary Schools in Tripura. 

PRINCE OF WALES MILITARY COLLEGE, 
DEHRA DUN 

511. Sbri S. N. Hazarlka: Will the 
Minister of Defence be pleased to 
state: 

(a) the number of candidates seek-
ing admission into Prince of Wales 
Military College at Dehra Dun in 1950, 
1951 and 1952; and 

(b) the number admitted so far? 
The Minister of Defence (Shri Gopa. 

laswami): (a) and (b). The required 
information is given in the statement 
below:-

Xo. of candidates Nc. of 
Year who sought candidates 

admission. admitted. 

1950 uS :36 
195i 158 33 
1952 177 30 

E.~PLOYMENT OF EX-SERVICEMEN 

512. Dr. P. S. Desbmukb: Will the 
Minister for Defence be pleased to 
state: 

(a) what was t:,e number of dis-
charged servicemen in each of the 
years 1949-50, 1950-51 and 1951-52; 

(b) how many of these were given 
employments; 

(c) how many of them were under 
training; 

(d) how many of them wer~ em-
ployed after training; 

(e) what is the number which is (I): 
still unemployed and (ii) untrained; 

(f) what were the arrangements for 
training in each of the above years; 
and 

(g) what was the maximum number 
of personnel that could be trained in 
each year? 

The Minister of Defence (Shri Gopa-
laswami): (a) The total number of 
personnel released from the Indian 
Army during the calendar years is as 
under:-

Year Released 
--_._-----------

1949 17,419 
1950 6,798 
1951 ·13,:275 
Jan. to May 1952 1,309 

TOTAL 38,801 

In addition to the above, 38,156 
State Forces personnel were released 
during the years 1950 and 1951 as a 
result of the integration of the State 
Forces with the Indian Army. 

(b) Information as to how many 
from among (a) were given employ-
ment is not available, but the total 
number of ex-servicemen including 
those who were released prior to 1949 
placed in employment through the Em-
ployment Exchanges is:-

Year 

1949-50 
1958-51 
1951-52 

-----
Employed 

19,081 
l~, 768 
24,349 

TOTAL 6::.1 H8 

(c) The number of ex-servicemen 
including those released prior to 1949 
who have undergone training is:-

Yea.r 

1949-30 
19.;0-,; I 

TraiHed 

9,895 
2,637 

Information for 1951-52 is not avail-
able as no seperate statistics regarding 
ex-servicemen were maintained by the 
Ministry of Labour who had combined 
ex-servicemen training with their civi-
lian training scheme. 

(d) The number of trained ex-ser-
vicemen placed in employment through 
the Employment Exchanges during the 
years 1949-50 ... 744; 105J-51 !l.13; 

Hl51-52 ... about 443 (completo figuriJB 
not yet Rysilablp). 

(e) (i) The number of ex-service-
men registered as unemployed with the 
Employment Exchanges as on 31-5-52 
was 24,967. 

(ii) Not available. 
(f) Training was imparted in 194G-

50 at the Training Centres of the 
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DGRF-, \,I:t1i.:;J~:':r of L:-:r-J''''l.J.r l:n(~:.:r ~he 
scne:n(: for TE':_~l!::r. 31 and Vocational 
Trainill~ of demr)niiized sen'ices per-
son!1el and in 1950-51 and 1951-52 under 
the Adult Ci"ilian Training Scheme. 

(g) There is no fixed maximum for 
the numb~r of ex-servicemen who could 
be trained each year but the total 
number of ,eats available in the 
Vocational/Technical Trai.,ing Centres 
under the Labour Ministry for both ex-
servicemen and civilians is:-

III tIl€' year 1949 
1950 
1951 

atr~~ 

10,000 
10,000 
9,508 

-.. ~ ~ ~ '11~ mI': ,,«1 fl(a' 

t:t'l[t ~ ~ <tr i"fT ~ fiI; 
~~'~.t-"'~ ~~ 'fi'q ~ lIT ~ ~ 
'FII" 3TPl qri'i mrii ~ ~~ f'I;a;n ~ 
~pT? 

The Minister of State for Finance 
(Shri Tyagi): Since classified statistics 
of income-tax revenue according to in-
come groups 3:ce lnaintained for the 
demand raised. but not for the 
collections. the figures of actual col-
lection made from the group of 
assessC€s having income of Rs. 5,000 
or less ~lre ll·.)t <.:vmlable. 1"'11'2 u,nount 
of tax assessed on incomes UD to Rs. 
5.0no was. however. Rs. 2 crores and 
30 lakhs during 1850-51. Complete 
figures are yet not avaactble for the 
year 1951-52. 

SUPPLY OF 'h~ATER I~ RAXIKHE:T 
CAXTO~E:-"r 

514. Shri Bansal: Will the Minister of 
Defence be pleased to state: 

(a) whether it is a fact that the 
supply of wa:er in Ranik'let Canton-
ment for civilian consumption has been 
greatly redu~ed as a result of propor-
tionately larger supply to the militar.y; 

(b) whether it is a fact that there is 
a lot of discontentment .. among the 
civilian population on account of the 
above; and 

(0) whether Government propose to 
take some steps to set the matters 
right? 

The Minister of Defence (Shri 
Gopalaswami): (a) No. 

(b) No, There is, however, a de-
mand for more water. 

improYi? : ;-,c \V& 'co2! 
the pipe ::nc f:'o~-:l 
distributing centres. 

;)y j:"':.1bLng 
SO urce to the 

GENERAL ELECTIONS 

515. Shri S. C. Samanta: Will the 
Minister of Law be pleased to state: 

(a) the names of persons who were 
elected from more than one consti-
tuency in the last general elections to 

(i) Parliament, 
(ii) Parliament and State 

Legislatures, 
(iii) State Legislatures; 

(b) have all the seats thereby falling 
vacant been filled up by bye-elections; 
and 

(c) what was the additional expendi-
ture which Government had to incur 
to hold those bye-elections? 

The Minister of Law and Minority 
Mairs (Shri Biswas J: (a) The names 
of the persons who were ele,ted from 
more than one constituency in the 
last elections are as under:-

(i) Parliament-Shri V. G. Desh-
pande. 

(ii) Pcrliament and the State Legis-
latures-

(1) Shri P. U. R. Thanhiira 
(2) Shri Mahamad Roufi<;lue. 
(3) Shri Lal Bahadur Shastri 
(4) Shri U. Muthuramalinga 

Thevar 
(5) Shri K. Mohan Rao 
(6) Shri Pendyal Raghava Rao 
(7) Shri N. IU. J,,'soorya 
(8) Shri Ravi Narayana Reddi 
(9) Shri Ram Karan Joshi 

(10) Shri Hanwant Singh 
(11) Shri N. Sreekantan Nair and 

(iii) State Legislature(sJ-
(1) Shri Sagar Mohan Phatak 
(2) Shri Kamakshva Narain Singh 
(3) Shri Radha Krishna Pal 
(4) Shri Tika Ram Paliwal. 

(b) The particulars of the seats 
which have fallen vacant thereby and 
have been filled up by bye-elections 
are as follows:-

(1) Gwalior (House of the People) 
(2) Aruppukkottai (House of the 

People) 
(3) Jaipur-Sawai Madhopur (House 

of the People) 
(4) Jodhpur (House ot the People) 
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(5) _.6.i~~LE"'st (~~s.o.rnh1y-'::""Assam) 

(6) Kakinada (Assembly-Madras) 
(~) JodhDur (Assembly-Rajas-

than) 
(8) Mah?gama (Assembly-Bihar) 
(;J) C,;n,ia (Assemb,y-Bihar) 
(10) Bagodar (Ass€rr.b:y-Bihar) 
(11) Petarbar (Assembly-Bihar) (12i B~~:'~:'; (Assembly-West 

'(13) Malarna Chour (Assembly-
Rajasthan) 

The particulars of the seats which 
have fallen vacant thereby and have 
not been filled up so far by bye-
elections are as fo!1ows:-

(1) Laharighat (Assemb:y-Assam) 
(2) Kerakat-cum-Jaunpur 

(Assembly-V.P.) 
(3) Wardhanpet 

Hyderabad) 
'(4) Hanamkonda 

Hyderabad) 

(Assembly-

(Assembly-

(5) Huzurnagar (Assembly-
Hyderabad) 

'{6) Bhongir (Assembly-Hydera-
bad) 

(7) Chavera (Assembly-Travan-
core-Cochin) . 

(c) The information relating to 
additional expenditure incurred by 
Government to hold t;,ese bye-elections 
is not readily available. It will have to 
be obtained from the State Govern-
ments. 

"THE WEALTH OF ISD.A" 

516. Shri S. C. Samanta: Will the 
Minister of Natural Resources and 
Scientific Research be 'pleased to state: 

. (a) how many volumes of 'the 
wealth of India' (Dictionary of 
Economic Products and Industrial Re.-
sources of India) are proposed to be 
published? 

(b) How many volumes have already 
been published; and 

(c) the price of each volume and the 
subject matter dealt with in each 
volume? 

The Minister of' Education and Na-
tural Resources and Scientific Re-
search (Maulana Azad): (a) The 
"Wealth of India" (Dictionary of Indian 
Raw Materials and Industrial Prc>-
ducts) is to be published in nine 
volumes, each consisting of two parts. 
The first part of each volume deals with 
<Raw Materials' and the second with 

'Tnnll~tl"l~l Pr0,--1IH-"t..::' Likp ~ll enrvrlo-
paedia the publicatlOn is being compiled 
alphabetically. 

(b) Two volumes, each in two parts 
have been published. 

(c) A statemen~ gh';ng the required 
informnticn is lcic' on the T3b!e of the 
House. [See Appendix X, annexure 
No.5.] 

COMMO"WEALTH RELATIO)lS OFFICE 

517. Shri S. N. Das: Will the Minister 
of Finance be pleased to refer to the 
reoly given to my L'nstarred Question 
No. 316 on the 25th Se::>tember, 1951 
and state: 

(a) whether since that time any of 
the agency functions left over with the 
Commonwealth Relations Office of t;,e 
Government of U. K. have been trans-
ferred to the Office of the High Com-
missioner for India in the U. K.; 

(b) if so. what are tj:lOse functions; 
and 

(c) "'hat was the amount of ccntri-
bution paid-- by the Go\'ernment of 
India for the year 1951-52 for 5uch 
agency functions? 

The Minister of State for Finance 
(Shri Tyagi): (a) Yes. A few items of 
agency functions have completely been 
taken over by the office of the High 
COj1lmissioner and the transfer of 
others is under consideration. 

(b) A statement giving the informa-
tion is laid on the Table of the House. 
[See Appendix X, annexure NO.6. J 

(c) The amount of agency contri-
bution paid was £ 1,02.000. 

CHALUVAMBA MANSION 

518. Shri Madiah Gowda: Will the 
Minister of Natural Resources and 
Scientific Research be pleased to state 
what amount is spent for maintenance 
anrl upkeep of Sri Chaluvajammanni 
Mansion which Government have leas-
ed out to house Indian Food Techno· 
logical Research Institute? 

The Minister of Education and 
Natural Resources and Scientific Re-
search (Maulana Azad): Approximately 
Rs. 12.000 per annum is spent on the 
maintenance and upkeep of Chelu-
vamba Mansion where the Central 
Food Teclmological Research Institute, 
Mysore. is housed. 

RURAL ADULT EDUCATION 

519. Shri Madiah Gowda: Will thtl 
Minister of Education be pleased to 
state what ,recommendations of the 
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International Seminar 'on Rural Adult 
Education held in Mysore have been 
implemented? 

The Minister of Education and 
Natural Resources and Scientific Re-
search (Maulana Azad): A statement is 
attached showing the recommendations 
of the International Seminar on Rural 
Adult Education, held at Mysore which 
have been implemented by some' of the 
State Governments having Social Edu-
cation Schemes. [See Appendix X, 
annexure No.7.) 

RE-EMPLOY:l~E"T OF CO:\1:1tISS:0!iED 
OFFiCERS 

520. Shrimati Maydt'o: 
Minister of Defence be 
state: 

Will 
pleased 

the 
to 

(a:) w::ether an 2S6urance was ~iven 
to released or demobiiized commis-
sioned officers at the time "f their re-
lease, that every effort would be made 
to find suitable employment for them; 

(b) how many gazetted posis (Civi· 
lian appointments) have been filled 
under the Ministry of Defence since 
1947 up to date; and 

(c) how many of these posts have 
been filled by the employment of re-
leased or demobilized officers? 

Th... Minist .. r of Defence (Shri 
GOlmlaswami): (a l No. Sir, but it is 
Government's policy to help ~eleased 
officer,; to resettle in civil hie as far as 
possible. 

(b) and (e). The information is 
bei!1g col1ected ar:d \vil1 be laid on t>:e 
Table of the House in due course. 

BHOPAL STATE FORCES 

521. Pandit C. N. Malviya: Will the 
Minister of Defence be oleased to 
state: 

(a) the number of officers and sol-
diers in the Bhopal Army on 1st ,rune 
1949; 

(b) whether the ,aid -\rmy was dis· 
banded ann if so. w:,&t was the date of 
its disl;landmen t: and 

(e) whether all the oersonnel of thEo 
Bhopal Army were abs~rbed in the 
Union Army? 

The Minister of Defence (Shrl 
Gopalaswami): (a) We have figures 
for January IH50. There were 13 
Officers and aboul 850 JCOs and other 
ranks at the time. 

(b) Yes. the Bh0!:lal State Forces 
were ~isbanded by 31st January 1951. 

(r) No; only a very few were actuall,y 
absorbed. 

BHOPAL STATE FORCES 

522. Pandit C. N. Malviya: Will the 
Minister of Defence be pleased to 
state: 

(a) whether it is a fact that the 
cases of some of the disbanded per-
sonnel of the Bhopal Army regarding 
their pensions, gratuity or relief are 
still pending; and 

(b) If so, what the number arid 
nature of such cases are? 

The Minister of Defence (Shri 
Gopalaswami): (a) Yes. 

(b) The total number of outstanding 
cases is 67. of which 4:0 are pension 
cases and 27 are gratuity claims. 

PEXSIO!i ApPELLATE TRIBUXALS 

5~3. Shri K. C. Sodhia: Will the 
Minister of Defence be pleased to state: 

(a) the number of Pension Appellate 
Tribunals working during 1951-52; 

(b) what was the number of appeals 
disposed of by them during 1951-52; 
and 

(e) how many second appeals were 
preferred to the Central Pensions 
Appellate Tribunal and how many of 
those were disposed of during the 
same period'? 

The Minister of Defence (Shrl 
Gopalaswami): La) Three (excluding 
the Central Appeal Tribunal) of waich 
one was abolished in June 1951 and 
another in March 1952. 

(b) 2.272. 

(c) 271 and 243 respectively. 

CHITTORGARH 

524. Shri Ba\want Sinha Mehta: Will 
the Minister of Education be pleased 
to state whether the condition of the 
Fort of Chittorgarh is dilapidated and 
deteriorating? 

The Minister of Education and 
Natural Resources and Scientific Re-
search (Maulana Azad): Some of the 
monuments in the Fort. namely 
Jaistamb, Kirtistamb and the temple; 
which are living monuments, are in a 
good state of preservation. But the 
remaining monuments comprising 
palaces. tanks, houses, etc., are in a 
dilapidated condition. As soon as the 
monuments are taken over by the Gov-
ernment of India, stells will be taken 
to repair them. 
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IRON ORES IN MANDl 

525. Shri Hem Raj: Will the Minis-
ter of Natural Resources and Scienti-
fic Research be pleased to state: 

(a) whether any analysis of the iron 
ores collected in the Mandi Area of 
the Northern Circle has been made; 
and 

(b) if SO, what results have been ob-
tained out of these experiments? 

The Minisl.er of Education and 
Natural Rl'Sources and Scientific Re-
search (Mauiana Mad): (a) Yes, Sir. 

(b) A statement giving the informa-
tion required is laid on the Table of 
the House. [See Appendix X, annexure 
No.8.] 

LITERACY IN IN~IA 

526. Sbri B. N. Kureel; Will the 
Minister of Education be pleased to 
state.: 

(a) whether any literacy census has 
been made in the country after parti-
tion; 

(b) the percentage of literacy; and 
(c) the States having the highest 

and lowest percentage of literacy? 
The Minister of Education and 

Natural Resources and Scientific Re-
search (Maulana Azad); (a) Yes, 
literacy cenSl:S was t2ken along with 
the 1951 General census. 

(b) and (e). The figures are still 
under compilation. 

ARMY OFFICERS ABOVE THE RA"K OF 
COLO"EL 

527. Shri Ajit Singh: Will the Minis-
ter of Defence be pleased to state hltw 

many full Colonels and other officers 
above this rank have been dismissed 
on corruption charges? 

Tbe Minisl.er of Defence (Shri 
GopaJaswami): Two, Sir. 

EXCHANGE BANKS IN INDIA 

528. Shri G. P. Sinha: Will the 
Minister of Finance be pleased to state: 

(a) the total number of Exchange 
Banks operating in India; . 

(b) how many of them are exclu-
sively financed by the Indians: and 

(c) the total capital invested in 
them? 

The Minister of Finance (Sbri C. D. 
Desbmukh): (a) The number of Ex-
change Banks by which term the 
han. :\1ember presumab:y means banks 
authorised to deal in foreign exchange 
operating in India is thirty-seven. 

(b) It is presumed the han. Member 
has in mind lhe extent of shareholding 
in such banks. It is nol po~sible to say 

. in how many of them the share capital 
is held exclusively hy Indians. How~ 
ever, the shart:h~)lcti!1~ of twcn~y of 
t:1ese banks is predominantly Indian. 

(c) The total l)Gid-L:]) share capital 
of predominantly Innian b2!:ks dealing 
in foreign exchange is Rs. 2·1.47 crores. 

FOHEIGX E:hCHA\'CI: BA:-;'i.{;'; v; IN0IA 

529. Shri G. P. Sinba: Will the 
Minister of Finance be pleased to slate 
how many Indians are employed in 
the Foreign Exchange Banks financed 
by non-Indians operating in India? 

The Minister of Finance (Shri C. D. 
Deshmukh): Government have no 
information. 
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HOUSE OF THE PEOPLE
Wednesday, 23rd July, 1952

The House met at a Quarter Past 
Eight of the Clock,

[M r. S p eak e r in  the Chair]
QUESTIONS AND ANSWERS

(See Part I)

8-15 A.M.
COMMITTEE OF PRIVILEGES

P re s e n ta t io n  o f  R e p o rt re a r r e s t  o f  
S h r i  D e sa ra th a  Deb

The Minister of Home Affairs and 
States (D r. K a tju ): I beg to present the 
report of the Committee of Privileges 
on the question of privilege involved  
in the arrest of Shri Desaratha Deb, 
M.P., which was referred to the Com
mittee on the 16th June 1952.

. 4426

tions in accordance with Section 38 of 
the Central Excises and Salt Act, 1944, 
namely:—

(1) Central Excises Notification
No. 3. dated the ICth February, 
1952.

(2) Central Excises Notification
No. 4, dated the 8th March,
1952.

(3) Central Excises Notification
No. 6, dated the 24th May,
1952.

(4) Central Excisc«; Notification
No. 7, dated the 17th May,
1952.

(5) Central Excises Notification
No. 9, dated the 7th June,
1952.

(6) Central Excises Notification
No. 10, dated the 14th June. 
1952.

[Placed in Library, See No P-37/52.]

PAPERS LAID ON THE TABLE

R e p o rt o f  C om m ittee o f P r iv i le g e s  
re ARREST OF S h r i  V. G. Deshpande

The Minister of Home Affairs and 
States (D r. K a tJu ): I beg to lay on the 
Table a printed copy of the Report of 
the Committee of Privileges including 
Minutes, Appendices, Evidence and 
Debates in the House on the question 
of privilege involved in the arrest of 
Shri Vishnu Ghanshyam Deshpande, 
M.P., which was referred to the Com- 
m itt03 on the 27th May 1952. [Placed 
in Library. See No. P-23/52.]

N o tif ic a tio n s  i|f accordance w ith  
SECTION 38 OF th e  CENTRAL EXCISES 

and S a l t  A ct, 1944

The Minister of Finance (Shri C. D. 
Deshmokh): I beg to lay on the Table 
a copy of each of the following notiflca-

152 P.S.D.

MESSAGE FROM THE COUNCIL OF 
STATF^

Secretary: Sir. I have to renort the 
following message received from the 
Secretary of the Coimcil of States:—

“In accordance with the provi
sions of rule 125 of the Rules of 
Procedure and Conduct of Business 
in the Council of States, I am 
directed to inform you *that the 
Council of States, at its sitting held 
on the 18th July. 1952, agreed with
out any amendment to the follow
ing Bills which were passed by the 
House of the People at its sittings 
held on the 8th and 9th July 1952, 
namely:—

1. The Maintenance Orders En
forcement (Amendment) Bill, 1952.

2. The Repealing and Amending 
Bill, 1952.’’



4427 Preventive Detention 23 JULY 1952 (Second Amendment) Bill 4428

P R E V E N T IV E  D E T E N T IO N  (S E C O N D  
A M E N D M E N T ) B IL L — Contd.

M r. Speaker; The  House w ill now 
proceed with the further consideration 
of the Breventive Detention Bill.

Along with that there are three other

Shri Sarani:adhar Das (Dhenkanal: 
West Cuttack): Before you call upon 
the hon. the Home Minister to reply, I 
wish to make a subm ission that this 
Bill is of great importance and it is 
necessary for the opposition, for various 
groups and various speakers to express 
their views and you had in the Busi
ness Advisory Committee agreed to 
that. Unfortunately there are still 
many speakers and my pleading with  
the Chair yesterday had no effect.

Therefore. I request you to give us 
some more time, at least for this drv 
so that there may be ample discussion. 
We have already signified that we can
not go into tne Select Committee and 
this is the only opportunity to express 
our vi^ws fully. So, 1 request you to 
give us more time.

Mr. Speaker: Unfortunately, I do not 
find m yself in agreement with the 
request made. I could go into the 
reasons, but perhaps it w ill be un
pleasant to go into full details. So, I 
w ill not do that.

The time taken for the discussion of 
the motion has, to my mind, been 
.<JufficionL and it is not necessary to 
take any further time, because I find 
that there is nothing new to be said 
.«o iar uie principles or the merits 
are concerned. The points involved  
are short. I also carry a feeling that 
the speeches have been—some of them  
at least—inordinately long going into 
many other matters which were not 
absolutely irrelevant, but which were 
more or less repetitions. I understood 
the flft^tre of the hon. Members and, 
therefore, I appealed yesterday to hon. 
Members to shorten their speeches. 
But I found no response to that and 
the speeches were equally long. 
Whether ij: was on this side or the 
other side, it makes no difference.

Then some further time was granted 
by reserving the reply of the hon. the 
Home Minister for today which meant 
therf* was an hour’s or forty-five 
m iiiuU s’ extension—I ao not know 
what time the hon. Minister is going 
to take today over the reply. So, I do 
not see how it is possible reasonably 
to accede to this request. There should 
be a full debate there is no doubt. 
A. full debate does not mean an oppor
tunity to every Member who desires

to speak and that it should be given 
even when all possible points and 
aspects have been fully discussed at 
length. I do not think, therefore, that 
I ^an accept this request on the 
grounds urged.

S h ii Saranjradhar Das: Sir, I regret 
that we find no other alternative but 
to walk out in protest.

M r. Speaker: Yes. I should be sorry 
if they do so, but it is a matter of 
their pleasure,

[At this stage the Opposition staged 
a walk-out.]

D r. Lanka Sundaram (Visakha- 
patnam): In the Business Advisory 
Committee you were good enough to 
direct that there would be some sort of 
lim itation for the total time allotted for 
each Bill as well as for each individual 
speaker on each Bill. I think in your 
wisdom yesterday you were g o o d , 
enough to ring the bell for my hon. 
friend Pandit Thakurdas Bhargava. A  
little more tim e given here would not 
be out of place.

M r. Speaker: The hon. Member w ill 
see the difficulty. Yesterday evening  
the hon. Home Minister was called 
upon to reply and it is very clear under 
rule 254 “subject to the provisions of 
rule 253(3) the reply of the mover of 
the ori^^inal motion shall in all cases 
conclude the debate.*’

So when he was called upon, all that 
remains to be done is for him to say  
whatever he has to say. The debate is 
concluded. I regret that there should 
be a walk-out. but I do not think I can 
satisfy an attitude which still wants 
time to talk and talk for an inordinate 
length. I find no new arguments com
ing here.

The Minister of Home Affairs and 
States (D r. K a tju ): The debate on this 
Bill had led to a very large volume of 
oratory and eloquence and when I was 
trying to summarize the points made,
I found that there was really a great 
identity in the views expressed. One 
hon. Member has said that the Bill 
was a stinking Bill from the beginning 
to the end. Another hon. Member 
gave a long history of the sufferings 
undergone under this Act or a similar 
act which had been in existence from  
1941. Another hon. gentleman, a 
nriember of the Bar, made big quota
tions from a large number of judg
ments and finally this discussion was 
concluded by a very impassioned 
speech delivered by one who was two 
years ago sitting on this side of the 
House. It will be necessary for me to 
deal with every one of these poinfs 
raised, but I should like to say at the
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9 4.M.
very beginning that while I am here 
and we on the Treasury Benches are 
here to bear the brunt of the oratory 
of Members opposite, the Governments 
in the various States are there to bear 
the brunt of the responsibility for 
maintaining peace and tranquillity in 
the land. As I said on the previous 
occasion, they are unanimous that such 
an enactment is necessary to enable 
them to discharge their duty. I am 
very sorry that the hon. Member who 
put to me a question yesterday as to 
the numbers detained from the 1st of 
March up to date is not here. The 
suggestion that he wished to convey to 
the House was that the necessity had 
all ceased and that it was all quiet in 
the land. That is really not so. I 
have got some figures here which I 
shall lay before the House.

I do want all of us here and people 
outside to remember the exact position 
in which we sAnd today. We have 
heard quotations from speeches of those 
whom we venerate and love and 
speeches made in 1923 and 1924. They 
are entitled to all reverence, but I do 
not know how their minds would have 
worked, had they been living here 
today to guide us. Please remember 
that in these 25 years and more the 
country has gone through a vast revo
lution. It is not only that the British 
have gone away, but I may say the 
whole political and the geographical 
structure has changed. Indeed the 
map of India has changed. You have 
had the country divided. You have had 
borders where there existed no borders 
in the past, borders in the Punjab, 
borders in Rajasthan, borders in Bengal 
and Assam, but apart from that under 
one rule—namely, the rule of law, has 
now come vast portions of India which 
were called Princely States, three 
eighths of India in area and a little 
lesser in population. The States were 
in substance governed by the British 
through the Political Department and 
speaking with some knowledge I can 
assert that leaving aside some of the 
bigeer states, the conditions there were 
entirely different and they have now  
come and joined us. The people who 
are there are not so very familiar with 
the democratic conception of life. In 
Saurashtra, in Rajasthan and in 
portions of Madhya Bharat the condi
tions are entirely different and we 
have to see that unity is preserved and 
that peace and tranquillity is preserved. 
That is the first condition.

I entirely agree and as I said it is 
in consonance^ with the whole of my 
past life, that appeals are made to the 
sovereignty of law and to the necessity 
of everybody having judicial trial. At

the same tim e there is this cour^try 
which after centuries of effort has 
come under self-rule, but in coming 
under that self-rule, lots of passions 
havBv been aroused, lots of opinions 

have come into existence; people in 
different parts of the country are 
influenced by different sets of opinions, 
and please remember also that in this 
country now are living people of all 
sects, faiths, creeds and religions whom  
our Constitution has guaranteed per
fect security and liberty. Now, expres
sion of opinion has become of very 
great importance. The opinions should 
be expressed and ought to be expressed  
with perfect freedom. That is a right 
which is guaranteed. But, at the same 
time, we know the influence these 
opinions create and what commotion 
can be excited by the expression of 
these opinions. One hon. Member 
speaking on this side of the House said 
that it was almost the practice for the 
people who excited commotion to 
remain behind and^ lead people on
wards. That is substantially true and 
I suggest to you, Sir, that it is in the 
interests of the unity of our land, and 
the preservation of our land, that 
nothing should be done to create con
fusion. to create chaos, and to interfere 
with the preservation of tranquillity 
here.

Coming back to the question that was 
put to me yesterday, I have g o t'th e  
figures which I have collected by 
telegram. These are the figures of 
people detained under this Act from  
1st March, 1952 up to 19th July 1953,

Assam: 9 people were detained; 3 
were released out of the persons 
detained, in these five months

Bihar: One was d eta in ^  and he is 
still in detention.

Bombay: 150 were detained out of 
whom 135 are described as goondaa, 
namely ordinary people who disturb 
the order and are engagcfd in all sorts 
of nefarious activities, not political 
activities.

Madhya Pradesh: 2; still in deten
tion.

Madras: 8 were detained, out of 
whom 7 have been released; two were 
blackmarketers among the persons 
detained.

Punjab: 27 were detainctd, out of 
whom 23 were blackmarketers. 8 have 
been released. The persons released 
include 6 black-marketers; 17 are stil) 
in detention.

U, P.: 5 detained; 3 released.
West Bengal: 34 were detained out 

of whom 27 were black-marketers and 
6 were members of the RCPI.
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Hyderabad: 82 were detained; 32 

were released; in addition 16 have been  
temporarily released up till 29th 
September, 1952.

In P,E.P.S.U., where hon. Members 
must have noticed in the papers that 
there is confusion going on in the 
countryside, 423 have been detained, 
and 93 have been released. The Chief 
Minister has assured me that all these 
persons detained are reported to be 
harbourers of dacoits. In Rajasthan, 
where the law and order situation has 
been very difficult owing to dacoits and 
dacoities, 38 were detained and 18 were 
released. In Saurashtra, 112 have been 
detained and 50 released. That con
cludes the list. In Ajmer, 4 were 
detained and 3 have been released. In 
the Part C States, Delhi is the one 
where some people were detained and 
were released afterwards. The grand 
total of persons detained is 531 out of 
whom 165 have been released.

Shri Sivamurthi Swam! (Kushtagi): 
May I ask. S ir............

Mr. Speaker: Order, order; let the 
hon. Minister proceed.

Dr. KatJu: By this question, the hon. 
Member wanted to make out as if there 
was nothing happening and therefore, 
the Detention Act need not be passed. 
I said in my opening speech that we 
have nothing to do with the propaga
tion of opinion, that we have nothing 
to do with parties as such. This Act 
is meant exclusively for the purpose of 
peojDle who incite violence and are 
found to be engaging in violent activi
ties. That is the object of the Bill 
before you, and I hope that, having  
regard to the prevailing conditions, 
having regard to the conditions inside 
the country and outside the country, 
the House would agree with me that 
there is need for a Bill like this.

I was just reading this morning in  
the newspapers the speeches delivered  
in some of the State legislatures, 
where Budget discussions are going on, 
on the Grant for the Police depart
ment. Everywhere emphasis was laid 
by the State Ministers on the delicacy 
of the situation. Even in some States 
where Zamindaris have been abolished, 
it is said that there was likelihood of 
agrarian trouble. All this requires 
that we should nip the trouble in the 
bud. It is no use waiting for things to 
ripen and then dispersing unlawful 
assemblies and taking coercive 
measures and sending to prison large 
numbers of people. It is a matter of 
some importance. We had quotations 
from the observations of British Judges,

100 years old and 150 years old. Many 
other things were said in praise o f  
liberty and of the virtues of judicial 
trials. I respectfully suggest once  
again, even at the risk of repetition,, 
that all these things are to be viewed  
in the context of the conditions pre
vailing in that particular country. 
Whenever we talk in this context of 
democratic countries, we have got only  
two countries in mind, and not a third  
country. We have been brought up in 
the traditions of the British Isles. It 
is really important that the British  
people, while they were  ̂ living in 
England, every one of them. Conserva
tives, Liberals, Tories, Labour, pleaded  
greatly for the virtues of dem ocratic 
liberties and for the necessity of judi
cial trials and ooen trials. Their 
opinion may have changed when they  
came out of England. But, the condi
tions prevailing there are entirely  
different from the conditions prevail
ing in India, Look at the size of the 
country: a small one. Look at the 
population: a coherent one. Look at 
the elem ents in the country. I said 
on one occasion that we are supposed 
to be consisting of many religions. We 
have got people of different faiths. It 
was said in a newspaper on one 
occasion that there was no security for 
minorities professing a particular 
religion. The noteworthy thing is this. 
In the western countries, you have got 
people, all of them profess one religion. 
They may be protestants; they may be 
catholics; they may be Christians of 
different sects; but they are all 
Christians. I do not think that in the  
western countries or in Asia you have 
got a single country of such enorm ous 
population, pf such enormous size and 
enormous numbers, where you have 
people living together as neighbours, 
professing different faiths and different 
creeds.

Here, the necessity for caution, even  
in the expression of opinion, is  
enormous. I do not want to go into 
details. It is not necessary, but refer
ence was made to an episode in Delhi. 
Everybody knows what happened. It 
is not necessary for me to divide or 
apportion the blame. But please 
remember what happened on the 26th 
of May. No reference was made to  
that by the hon. Members who spoke 
upon it on the other side. On the 26th 
of May in the morning when there w as 
a judicial proceeding in the Law Court, 
there was a great hubbub, great com
motion, great excitem ent in the Court 
compound. People were manhandled, 
those who had nothing to do with the 
rase, visitors, litigants; caps w ere 
snatched, seized, burnt, and then, after
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the Judge had decided the case, and 
passed orders, these people went out 
into the streets of Delhi and there other 
crim es were committed. People were 
again manhandled. In Chandni Chowk 
there was a sim ilar spectacle, and in 
tramcars men were pulled out, and 
very many were severely hurt— I 
believe eleven were hurt, two were 
very seriously injured, and one man 
succumbed to his injuries. Even the 
Chief Minister of the State was man
handled and assaulted. All that, but 
not a word was said about that. What 
led to it? It is not a question of a 
marriage between A and B, but there 
was expression of opinion, there were 
people exciting them, and we have got 
the population in Delhi, and they took 
to it. Now. that very evening, the 
District Magistrate thought that in the 
interests of tranquillity and peace he 
should restrain meetings. He stopped  
meetings. A m eeting was held in one 
of the halls, I think, called the Diwan  
Hall. Then, loudspeakers were fixed  
outside and there was a big meeting. 
About 4,000 people were in the hall, 
and thousands outside the hall, and 
Tjpeeches were delivered.

T do not want to go into the matter, 
because I have received reports of 
those speeches, and today it so hap
pens that I have presented to the 
House the report of the Committee of 
Privileges and I would beg hon. Mem
bers at their leisure to read passages 
at Pages 48 and 49, and note the type 
of speeches that were delivered there. 
It is stated here that the audience was 
fairly excited. It was admitted. I am 
referring to a statement made by our 
colleague, Mr. Deshpande, and he gives 
you a gist—not a gist, but one of the 
points which he emphasized in that 
speech. Read it, read it at your leisure 
—and remember the surroundings, the 
context, and the feelings prevailing in 
Delhi. In population, Delhi has grown 
enormously, and people have come 
here from outside. They have come 
here from West Punjab—great 
sufferers, great sufferers in body, in 
mind, and to them these people said. 
T suggest that the action taken sounds 
to us stringent. I quite recognise that 
it was exceptional, but it m ay very  
well be that on the 27th and on the 
28th of May there might have been a 
conflagration in Delhi. It is an extra
ordinary population here. We have 
got about 12 lakhs of people living  
here. So. what Is to be done? The 
authorities who are charged with the 
administration, have to shoulder the 
responsibility.

I am very sorry, I was really very  
sorry to hear something said about the 
District Magistrate. This officer has

been here for four years, long before I 
came here, and the hon. Members who 
have been Members here in the Con
stituent Assem bly for the last four 
years would realise the conditions 
through which Delhi had passed from  
1947 or 1948 downwards. And I can 
say from even personal knowledge that * 
this officer had done exceedingly w ell 
in shouldering this responsibility, in 
keeping the tranquillity here. I do not 
think a single m eeting had been lathi- 
charged here, and yet people come here 
and attack some one who is unable to 
defend himself.

Now, look at Calcutta. I am sorry 
that the hon. Member who sPoke last 
with such profound eloquence and 
made so many personal attacks on me 
is not here. But what is happening in 
Calcutta?

Mr. Speaker: I m ay inform the hon. 
Minister that I received a note from  
him. He had left last night because 
of the illness of his mother.

Dr. Katju: I am very sorry, Sir. But 
look at Calcutta. Hunger marches. 
Quite right. The Assem bly is sitting  
there. This Parliament is sitting here. 
There are hon. Members from Bengal. 
There are 238 Members in the Bengal 
leg islatu re. You can agitate on every  
question, regarding food, but the whole 
point is “We must be allowed to march, 
and march to the Assembly buildings, 
and there raise, well, disorderly condi
tions.” The Police says you must not 
do that. The Commissioner of Police 
issued the order. The order is being 
openly defied. Day after day it is 
being openly defied. What is happen
ing? I have not got the papers here. 
The people assemble. The Police goes 
there and disperses the crowd. Brick
bats are thrown. Boiling water is 
thrown. Crackers are thrown. Bombs 
are thrown. These are admitted fact?.

My hon. friends said, “Go into the 
genesis of the matter, read into the 
minds of the people”. But what is to 
he done with the minds of the people? 
One report that I read was that a 
tramcar was set on fire. It was going  
to be burnt. It so happened that a 
mobile Police squad arrived there, and 
it stopped the trouble. Now, those are 
the conditions.

And here is a city consisting of about
5 million people, excitable people, 
lovable people— they are there— and 
m ostly students, young people. And 
people go and excite them. Now. what 
is the advice that the hon. Members 
Opposite would give to us? Should this 
be allowed to coatlnue and the orders 
withdrawn, and t in  Assem bly should
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not be allowed to continue its delibera
tions with due safety? The submission  
that I make is that the Preventive 
Detention Bill is not intended—it is a 
great mistake to suppose that it is 

% intended for the suppression of any 
political opinion. Some of the speakers 
yesterday said: “Oh» it is for the sup
pression of political parties, for the 
suppression of the Hindu Mahasabha 
or the Ganatantra Parishad of Orissa 
and all sorts of people*’. That is an 
absolutely baseless and groundless . 
charge, because if there was the slight
est indication of that, very likely many 
people who are here would not have 
come here at all. I do not want to 
cover the same ground over and over 
again, but the very fact of the people 
who are now under detention would  
go to show that there is no desire what
soever to interfere with the propaga
tion of opinion. Even on that point 
opinions may differ. I am very sorry, 
that the hon. Member from Calcutta 
is not here owing to some private 
reason. Otherwise I should have liked  
to read out to you some passages from  
the speech which he delivered on the 
13th February 1951 in this House. But 
I do not want to take up the time of 
the House...........

Some Hon. Members: Please read
them out. It will take only two 
minutes.

D r. Katju: The first passage that I 
have in mind is rather remarkable. 
My hon. friend read yesterday a quota
tion from the speech of our revered 
leader Pandit Motilal Nehru. I think 
in this House excepting his children 
and very likely my hon. friend Mr. 
Purushottamdas Tandon also, I had the 
good fortune of knowing him most and 
of sitting with him at his feet for the 
longest time. One of the greatest 
things that impressed me about Pandit 
Motilal Nehru was his sense of realism. 
He was the author of that famous 
dictum about consistency. He was 
also the author of another dictum  
that if there is a diseased limb, 
amputate it. It is very unfair for us 
to quote sentences from our revered 
leader uttered 30 years ago; I do not 
know what they would have done in 
the conditions of today. But so far as 
the hon. Member’s speech is concerned 
— I am referring to the hon. Member 
from Calcutta—he said something 
about the Advisory Board in regard to 
which Pandit Motilal Nehru had said 
earlier that it would not satisfy him  
even if there were three angels rather 
than three High Court judges. But 
this is what Dr. Mookerjee— I do not 
know whom he represented then--said  
as he then was: ‘

“Much as w e may criticise Gov
ernment, let us have the frankness 
to admit that the  ̂ amending B ill 
makes very important changes— 
changes for the better. The 
Advisory Board w ill now be able 
to deal with all cases. It is not 
quite clear whether cases of 
persons who have been detained  
for less than three months w ill 
also be covered under this clause. 
The Home Minister in his reply to 
the debate will no doubt make this 
point clear. In fact it will be 
desirable from every point of 
view . '
The then Home Minister then said: 

‘Every case of detention will go before 
the Board.’ Then Dr. Mookeriee con
tinued:

“I am glad that all cases includ
ing the cases of persons who may 
be detained for a period of less 
than three months w ill also come 
under the purview of the Advisory  
Board. Let us not ignore the im
portance of this provision, because 
under the Constitution itself it is 
not essential for Government to 
place cases of persons who are 
detained for a period of less than 
three months before the Advisory  
Board at all and if the Home 
Minister proposes to include their 
rases also, it is no doubt a change 
for the better.” ^

But now the Advisory Board is a 
thing not worth, looking at. and it is  
so much of rubbish.

Then Dr. Mookerjee added:

“We also note with pleasure 
the provision for release on parole, 
because we know that there have 
been a large number of cases 
where such persons have suffered, 
since there was no such provision  
in the past. I congratulate Gov
ernment on the changes they have 
made.”

Of course, it was the good luck of 
Shri Rajaji, whom my hon. friend  
called a great democrat, and it is now  
my misfortune—when Rajaji is not 
here, and I am occupying his place, 
and I do not know whether I am a 
democrat or a reactionary or a pro
gressive— that I get all the abuses, 
while Rajaji got all those flowers, 
bouquets and garlands.

As I said it w ill take a long tim e to  
read out the other passages, and it is 
no good repeating it in his absence. 
We arc sorry that he is not here today 
in the House.
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With regard to the speech of 
Mr. Frank Anthony who preceded him  
then— who condemned the Bill root and 
branch, this is what Dr. Mookerjee has 
said:

“I would like to approach the 
problem from the point of view  of 
one who was a member of the 
Government when the ori£inal B ill 
was passed into law about a year 
ago, conversant as I then was with  
all the circumstances which led the 
Government to bring forward such 
a " drastic measure before the 
House, and also as one who during 
the last ten months have had 
ample opportunity of coming into 
contact with various points of 
view, not only in my own province, 
but in the whole country, especially  
with regard to the working of this 
Act/*

What these last ten months were can 
be easily known—he resigned in April 
1950. and this speech was delivered in 
February 1951.

The only new condition that has 
come into existence in hi.'; association  
on those benches with Ir .s of other 
parties. Then continuing. Dr. Mookerjee 
has said:

“There might have been reasons 
for Mr. Anthony for speaking in 
the strain that he did. In fact, 
while listening to him at certain 
moments I was reminded of Mark 
Anthony addressing an assembly.
In any case, this is not a matter 
which we can take in a light-hearted 
manner. Indeed the Hon. the 
Home Minister him self started his 
speech by saying that he moved 
his motion with a very heavy  
heart. None likes, any provision  
for the detention of citizens with
out trial, and especially the hon. 
Members of this House, many of •
whom were subjected during their 
active political career to detention  
without trial, and I know of many 
outside also who suffered during 
the old regime in this fashion.**

This speaker oi February 1951 while 
congratulating the Government on the 
improvements in, the B ill gave them  
another advice also. He said that the 
Bill was soft towards the Communists, 
who had not abjured their policy of 
violence, and therefore it was no use 
dealing with individuals under the 
Preventive Detention Act. He said 
‘Damn the whole party under the 
Criminal Law (Amendment) Act. 
Which is the political party today  
which in the opinion of Government 
follows that line of action. If the

CommunistB. not as Individuals, but as 
a party are wedded to this line of 
action, then why not ban the Com
munist party of India.’ He said then 
that there is no harm in banning the 
whole communist party. He also said  
‘‘The moment the party is banned, you 
seize its'Tunds, "dissolve the party com
pulsorily.*’ If I remember aright, if 
that is done, every member of that 
party becomes liable for imprisonment 
for a period of three years, and every  
office-bearer for the same period or 
for a longer period.

There is no harm in that! There is 
harm in this B ill which still tries to 
make further improvements on the im
provements urged by Dr. Mukerjee and 
CO. last year. So far as the hearmg 
before the Advisory Board is con
cerned. there is a right of representa
tion, not only in writing but verbally. 
There is a specific lim itation put on 
the period of detention—cannot exceed  
twelve months from the date of the 
order confirming the detention. And 
most of all. there is the specific provi
sion that within 15 days an order 
passed by any officer must come up to 
the Government itself for its approval. 
Some hon. Members said that the 
Ministers must apply their mind to 
each individual case. I entirely agree. 
That is what they do. That is what 
they are called upon to do. P lease 
remember here that the officers who 
are entitled to pass these orders in 
times of emergency are not ‘half
penny-twopenny* officers. They are 
not Inspectors of Police or Deputy  
Superintendents of Police. They are 
District Magistrates, District Magis
trates wielding large powers over, 
sometimes, millions. In the U.P. there 
are districts with a population of 3 
millions. I believe everywhere in 
Bengal it is so. The District of 
Midnapur probably has got a very  
large population. It is only that officer 
who can take action. And I really  
could not follow much of the speeches 
delivered because it has become 
customary, in season and out of season, 
to say everything harsh against the 
police, to say everything harsh against 
our own officers. I could understand 
this m entality when there was a con
flict of loyalty, when aliens were the 
masters and we were all sufferers and 
we were agitating for our freedom. 
But there is no conflict of loyalty now. 
These very officers, these policemen, 
they may be your relations, my rela
tions. nephews, flowers of our own 
Universities and to say that everyone 
of them is corrupt and, apart from  
corruption, is prepared to lock every
body up is, I submit, to put the case 
too high. I do not like this mentality.
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[Dr. Katju]
Then you come to another aspert of 

the case— quotations from Judges. Now  
I speak here with some confidence ana  
also with some responsibility. Judges 
are the guardians of our hberties. 
interpreters of our Constitution and 
our laws and the courts are really our 
bulwarks. But at the same time it has 
been said repeatedly that Judges may 
be trusted as the interpreters of the 
law, but their advice on high questions 
of policy is not equally valuable. As 
expounders of policy, they are not 
really very useful. The Judges lead 
ought to lead—a sort of a very 
detached life. They ought to live in a 
detached atmosphere, above all parties, 
because they may be called upon any 
day—they are called uoon everyday—  
to mete out justice between man and 
man. between citizen and citizen and 
between citizen and the State. So they  
have nothing to do with matters of 
policy. They have everything to do 
with the interpretation of the law.

Now, the passages which were quoted 
were denunciations. In the law courts 
my friends who are lawyers here know  
it very w ell there is a phrase called  
obiter dictum which means ‘irrelevant 
observation*. I do not know the literal 
meaning of this latin phrase, but the 
meaning is ‘irrelevant observation*.

The Prime Minister aJid Minister of 
External Affairs (Shri Jawaharlal 
Nehru): ‘Words said*.

Dr. KatJu: The result is that every  
Judge of eminence condemns on the 
oart of his brother judges indulging in 
obiter dicta. They are sometimes like 
chickens coming home to roost. In 
Calcutta I was told by one learned 
Judge they sometimes found them
selves in great difficulties. Superior 
Courts, Superior Judges, each deliver
ing his own judgment, each indulging 
in an obiter dictum of his own and it 
is cited by counsel. What is  to be  
done? Therefore, the admonition has 
been for the last 300 years on the part 
of most eminent Judges: Confine your
self to the facts of the case, confine 
yourself to the point in issue and give 
your judgment on that point"" at issue. 
B ut here under your watchful care. 
Sir, Members indulge in irrelevant 
observations and speeches. As for 
learned Judges there is no Speaker 
there and there is the judgment. You 
are your own master, you write it out 
and there it is. I have no doubt the 
sentences ar^ there. If I had sufficient 
time, sufficient energy and sufficient 
capacity, I could gather together lots 
of other observations to the contrary. 
Therefore he has this general assertion  
—i^etention without trial is a damn

able thing. I agree—in ordinary 
circumstances it should never be 
attempted.

Then you come to the history of 
many cases. Now I should like to 
make one point. My hon. friend, Mr. 
Gopalan, a man who has suffered much 
— all of us have suffered a great deal—  
he gave you a long history of the 
grounds of detention. Now I really do 
not know what were these Acts be
cause the first Act which was enunciat
ed here was in 1950. Then they were 
the provincial lists. It may be that 
the District M agistrates or the officers 
there may have made mistakes. It 
may be that they thought it was 
absolutely essential for the information 
of the Advisory Board to give a sort of 
life history of the detenu, som ething 
like what you find in “Who*s Who’* 
and might set it out, how he began his 
life etc. Unnecessary, but there it is. 
But that was all done. Now we have 
our sympathy. If 1 may indulge in a 
little biographical note, when I was 
taken to trial in 1940 in the individual 
civil disobedience movement, the 
charge against me was that I had 
given a notice that I intended to speak  
ten days later at a particular meeting.
I might never have gone there, I m ight 
have changed m y mind. So the 
District Magistrate came along to try.
I said, “I do not propose to take part 
in the proceedings**. But the lawyer*s 
instinct was straining and I actually  
said to him, “You will please observe 
for yourself whether there has been 
any offence committed at all**. He did 
not listen. He said, “Offence proved**. 
Giving of a notice is sufficient; and he 
convicted me. After 11 months, another 
person took up the point in the 
Allahabad High Court and previously 
in the Lahore High Court and they  
said, giving of a notice that you m ight 
make a speech ten day5 later is neither 
preparation nor an attempt—nothing. 
You might not go.

Pandit A. B. Shastri (Azamgarh 
Distt.—East cum Ballia Distt.—W est): 
Was that proper for him?

Dr. KatJn: The point that I am rais
ing is this. Mistakes' are committed. 
You cannot condemn an Act or the 
principles underlying an Act or the 
policy underlying an Act by referring 
to miscarriages of Justice. If m is
carriages of justice were not in  
existence, you need not have a High 
Court at all. You need not have a 
Supreme Court at all. I was there for 
many years. I am sorry one of the 
leaders of the bar is not present. 
Probably in every appeal that he



Preventive Detention 23 JULY 1952 (Second Amendment) Bill

opens before the Bench of the Supreme 
Court he begins by saying, “My Lords, 
there has been a great m iscarriage of 
justice in this case.** Open trial, two  
learned Judges— and he som etim es 
w ins, som etim es loses. I am not 
condemning open trials—I want open 
trials—but open trials mean the 
^ ss io n s  Judge acquits the man in a 
case where he is charged with murder, 
on appeal the High Court says; “No 
good. The Sessions Judge was all 
wrong. We convict and we sentence 
the accused to derath’* or vice versa. 
Therefore, you do not condemn the 
Criminal Procedure Code, you do not 
•condemn the Penal Code by giving a 
long list of miscarriages, nor do you 
condemn even the poor Sub-Judge or 
the Sessions Judge by saying that so 
m any appeals have been allowed  
against him. Those things are to be 
considered on a separate footing. I am  
m entioning this fact because in most 
t)f the speeches it was all a series of, 
‘̂this thing was done, that thing was 

done**. It left me absolutely cold be
cause so far as I am concerned, as I 
have said, for 40 years I have been 
doing nothing but crying against mis- 
<rarriages of justice in courts of law.

Then comes from Mr. Chatterjee: 
"“Home Minister should do it”. This 
sanctity, this devotion, particular 
affection for the Home M inister I 
really cannot understand. In a Gov
ernment somebody is in charge of the 
particular Department—call him a 
H om e Minister, call him a Police 
Minister, call him the Chief Minister, 
whatever it is—and the olea is that the 
man who is dealing with that portfolio  
w ill have to deal with the order. That 
comes really of our attachment to the 
English traditions because my learned  
friend read the Preventive Detention  
Act in England wherein it is the Secre
tary of State for Home Affairs, called  
the Home Secretary, who deals w ith  
it, and he said, “Therefore you get the 
Home Secretary repeated here.”

This is the whole situation. I have 
endeavoured to deal with many points. 
I have taken, I am afraid, a lot of time 
but the Bill is sound in principle, it is 
w ell tried out. Circumstances have 
not changed though emphasis m ay 
have shifted. As I said, I do not want 
to go into great detail but all of us 
here read the newspapers and we 
know what is happening on our 
borders—in Assam, Nepal, Tibet, 
Pakistan. Then you have got Korea, 
and the fear which the Prime Minister 
has emphasised over and over again, 
which grips the world. We have to 
guard against that. Secondly, we have 
to guard against commotion inside and 
'hat commotion, I sKi^gest to you res-*

pectfully, may arise due to m any  
circumstances. Objection was taken to 
m y phrase— I thought it was a pleasant 
phrase and a very harmless phrase—  
union of hearts between different 
groups. Is that union of hearts of the 
different parties who have now walked  
out indicative of denunciation of a 
particular obnoxious feature of this 
Bill or of the great love and affection 
for the principle of liberty, or is that 
union of hearts induced by one single 
circumstance and no other, that is a 
bitter dislike for this Government, a 
bitter dislike for the Congress Party? 
This is a m ake-shift— it is not a ques
tion of any deep abiding love. What 
has the Communist Party here or any
where to do with the democratic con
ceptions of liberty as we understand it? 
What have other friends got to do 
with decontrol? As I said, our Consti
tution provides for a careful watch  
oyer the question of essential supplies. 
That has got to be watched. Therefore 
you have this thing: Preservation of 
peace and prevention of commotion. 
There are m any disturbing features. 
We had a discussion here some time 
back for many days over the linguistic 
provinces. What disturbed me some- 
tinies was the disregard of the essen
tial necessity for preservation of unity  
over our own considerations. You m ay  
propagate your ooinions, but then 
^ e r e  must be no su^;gestion of incite
ment to violence about it. All these 
things are still there. If there hal 

n in numbers, I res-
f ^  you over again

that that is indicative of the most 
i r e f u l  use of the provisions. It is no
C  th e  S tatute^

therefo re  w e do no t know
ThP or what m ay not.”
The OpposUion ought to show that It

I do not know what the procedure 
would be about the Select Committee. 
I was under the impression that when  
a Bill goes to a Select Committee it 
goes on the clear understanding that 
the principle in general is accepted 
and in the Committee we set out to 
thrash out the minor differences. When 
we were drafting this Bill—I would  
like to take the House into confidence

it was not as if we picked out four 
sections for amendment. We carefully  
exam ined the whole Act from begin- 
ing to end and w e picked out the  
most important points where there was 
necessity for improvement and that 
improvement we have already effected. 
The rest of the sections as I see them
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[Dr. Katju] 
are all of minor importance, are 
procedural. It any hon. Member were 
to tell me, even though he may not be 
a Member of the Select Committee, 
that he should have this point con
sidered, I should be most happy to do 
so. In such procedural matters 
whether you give that direction to the 
Committee or not it can always be 
done. But the basic condition is that 
we do not want the Select Committee 
to be made the arena for a bitter 
struggle as to the principle of the Bill. 
That is the vital Doint. I have no 
objection to the Select Committee con
sidering this, that or the other point. 
As I said, I am prepared to treat the 
whole House as a Select Committee so 
far as sending of suggestions is con
cerned and you may take it from me 
that I shall be most happy to improve 
the Bill in every way but the other 
sections do not really need further 
consideration. If you think they do, 
if you think that they are matters of 
importance, I should like to make it 
clear. In the Act as it stands, the 
Act which was piloted by my revered  
leader, Rajaji, whom Dr. Mookerjee 
addressed as a great democrat, the 
right of written representation alone 
has been given to the detenu. There 
is no right of personal representation. 
In this Bill, we have given the right 
of personal representation. But I am 
not prepared to go to the length of 
giving a right of personal representa
tion coupled with lawyers. I am a 
member of the lawyer fraternity my
self. Every State Government is 
opposed to it, and I am m yself opposed 
to it. There are many matters which 
require very close consideration and 
they are matters of urgency and 
secrecy. The Advisory Board is com
posed of people of understanding. Let 
the detenu go before them. Let him  
make representations. Let him ask 
the members of the Advisory Board 
to look further into the matter. The 
Advisory Board can send for any in
formation and it w ill have that in
formation. But converting the Advisory 
Board into a judicial body as some of 
the amendments suggest, with lawyers, 
examination, cross-examination, appear
ance of witnesses and so on, would 
completely change the Bill. That was 
not allowed in the English Act. Apart 
from this, you may suggest what you 
like, but this is the vital thing.

Before I sit down, there is one thing 
of a personal nature which I should 
like to refer to. Here a<?ain, I am 
sorry that Dr. Mookerjee is not here. 
He repeatedly said that I had given  
some sort of undertaking in February 
that the whole B ill would be before

the House. He read out one or tw o  
sentences. When you make a desultory 
speech running into many m inutes, 
there may be a sentence or two here 
and there which m ay not be clear, but 
this is what I said:

“Within two or three months the 
new Parliam ent w ill be meeting  
and Government, after taking into 
consideration the existing positiijn, 
and if they think fit, may ask the 
new Parliam ent to extend the life  
of the Act for a further period or 
to modify it.”

That was the undertaking given and 
I suggest that I have carried it out to 
the very letter. I repeated over and 
over again that it would be open to 
Parliament to discuss the question  
fully. Of course, you may say that you  
do not want to extend this Act at all 
and if you have sufficient strength the  
Act will fall, but I m yself said that w e  
shall take this into consideration and 
shall ask the Parliam ent to extend the 
life of this Act for a further period or 
to modify it. We have tried to m odify  
it for the purpose of bringing about 
various improvements and to charge 
me with failure to fulfil, or with going  
back upon, my undertakings is really  
not fair to me.

Lastly, m y learned friend did the 
honour of quoting me. I do not know  
wherefrom he did. It was a beautiful 
sentence when he read it out and I 
felt rather proud of m yself. But I 
have completely forgotten it. It m ay  
have been quoted from somewhere, or 
it may have been my own language.

An Hon. Member: It may be from a 
preface to a book.

Dr. Katjn: But I am not ashamed of 
it. T do not know under what circum- 
staiicss I said it. but today in 1952 w e  
in this India with 36 crores of people 
are living our own life, and are manag
ing our own affairs, and this huge 
India has come, I believe for the first 
time in the history of this great coun
try, under the peoples’ own rule. We 
are composed of people with different 
ways of life and different outlooks. 
There are people in Rajasthan who  
have been living under feudal condi
tions for seven hundred years. I am  
not referring to the Rajah there. It 
is their whole outlook on life, which  
has now changed. Then you have the 
people in the tribal areas, the Assam  
people, the Orissa people and so oh, 
each one living under different condi
tions. I do not blam e the rulers. I 
10 a.m.
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wish God would grant that they m ay  
become genuine democrats. There
fore, I say that m erely for the sake of 
platitudes and slogans we should not 
jeopardise the very existence and unity  
of the country. We must see to it that 
the plant of freedom which is so young 
grows into a m ighty tree without any 
difficulty. Finally, let us not lose the 
sense of proportion. Let us not lose 
the sense of numbers. That is all that 
I have to say and I move that the Bill 
be taken into consideration.

So far as the motion for Select Com
m ittee is concerned, of course it w ill 
be accepted.

fiT fijra  ?«rmt :

% 3ri<T#^ JfffT 9?TTqT |

f , ^  ^
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Shri Pocker Saheb (M alappuram): 
Section 7(2) of the oarent Act pro
vides that nothing in sub-section (1) of 
that section shall reouire the authori
ties to disclose facts which they con
sider to be against the public interest 
to disclose. An objection was raised 

that and I want to know what the 
Home Minister has got to say about it.
naiifoit j  importance,namely, that the detenu is not to be
furnished with certain facts relating to
^ e  grounds of detention when the
Government feels that it is against the*
Th^c i to disclose those facts.
This is tantamount to saying that a 
man may be detained but he will not 
be provided with the grounds of 
detention. What have the Government 
got to say in regard to this point?

D r. K atju: Under the Act. the-
grounds of detention Tiave to bp shown.

. M r. Speaker; The point is that there 
is a provision which says that, in case 
the Government feel that the informa- 
uon cannot be disclosed in the public 
interest, Government w ill not be bound 
to give that information. What has
that po^t? got to say about

 ̂ that such cases
must be very rare and probably it 
refers to one single item from out o f  
whfJh charge sheet. This is a m atter 
Sm m itT^.'^"" into in the Select

Shri Jawaharlal Nehru: I am not
going to address the House for any  
length of time. I shall speak for just  
a minute or two and that too because 
some reference was made to me by the  
hon. Member who SDoke last yesterday. 
Something in the nature of an appeal 
was made to me and I think that I 
should say a few  words to clear up th e  
position of the Government. In fact, 
my hon. colleague, the Minister for 
Home Affairs has already stated the 
positioh quite clearly. The suggestion, 
or the a p ^ a l, made by the hon. Mem
ber opposite last evening was in rela
tion to the work of the Select Com
m ittee and what the Select Committee 
may or may not do. So far as m y  
colleague the Home Minister and I are 
concerned, we want the Select Com
m ittee to go thoroughly into this Bill 
and to consider every section or any 
section in the Bill. We do not want to  
put any lim it to their consideration 
and we shall gladly consider every  
possible suggestion made in the Select 
Committee.

Shri V. G. Oeshpande (Guna); Our 
v o tl^  will be Influenced by the fact 
whether the hon. the Home Minister
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[Shri V. G. Deshpande] 
accepts the amendment of Sardar 
Hukam Singh or not. We would, there
fore, like to know whether he accepts 
it.

Mr. Speaker: The ooint is this.
Sardar Hukam Singh’s amendment
says: “v/ith instructions to report.......
after considering all amendments even  
to those sections of the Act of 1950 
which are not sought to be amended 
by the present Bill.” Is that agreeable 
to Government or not, that is the ques
tion.

Shri Jawaharlal Nehru: As far as the
wording of Sardar Hukam Singh’s 
amendment is concerned— I sneak from  
memory—I do not think it is accept
able. But we are prepared to allow  
the Select Committee to consider any 
section of this B ill with a view  to 
am ending it.

Mr. Speaker: What the hon. the
Prim e Minister means is any section  
of the present Bill which is going to 
be referred to the Select Committee 
and not any section of the parent Act?

Shri Jawaharlal Nehru: If any
section of the parent Act in that con
nection comes up, it w ill be considered 
— certainly.

Mr. Speaker: So, I assume that this 
is  not going to be incorporated in the 
m otion for the Joint Select Committee.

The position is, therefore, clear that 
Government are not prepared to incor
porate in the instructions to the Select 
Committee, the question of amending 
any section of the Act, but they are 
prepared to consider amendments 
which are relevant and do affect the 
present Bill. Only to that extent.......

Shri S. S. More (Sholapur): Is it any 
concession, Sir?

Mr. Speaker: 1 have already given  
m y ruling; and whatever might be the 
position of Government my ruling 
stands.

Shri R. K. Ghaudhury (Gauhati): If 
the motion of my hon. friend Sardar 
Hukam Singh is negatived, then the  
intention of the hon. the Leader of the 
House w ill not be carried out.

Mr Speaker: That is a matter for 
argument which I am not going into at 
this stage. I believe I have made it 
d ear  in m y ruling, that the scope of 
the amendments w ill have to be con
sidered with reference to the nature of 
this Bill. X have ^aid that and it 

depends upon the nature of the amend
ments that come in ............

Shri S. S. More: Does the statem ent 
of the Prim e M inister mean that?

Mr. Speaker: I cannot interpret that; 
that is a matter of his intention.

Shri A. K. Gopaian (Cannanore): 
Sir, our difRculty is this. Yesterday, 
Dr S, P. Mookerjee, sneaking on our 
behalf said that in order to enable us 
to serve on the Select Committee we 
would like to know whether Govern
ment accepts the position that we could 
go into the original Act, discuss it and 
propose amendments to its provisions, 
if necessary. So. before agreeing to
serve on the Select Committee, we
would naturally like to know whether 
Government accept the principle of 
our going into the original Act and 
suggesting amendments.

You have already given your ruling.
But our difficulty is that Government 
have not accepted that; nor have they  
clearly said that they w ill allow
amendments to the original A c t
There is difference between saying  
any amendment that comes w e w ill 
discuss and saying that you have got 
the right to discuss the provisions of 
the ^original Act. We want a clear 
assurance about it before we consent 
to be on the Select Committee.

Sardar Hukam Singh (Kapurthala- 
Bhatinda): Sir, your ruling is very
clear and we submit to it. But you  
have not ruled out the possibility of 
the competence of the House to give 
such and such instructions and if Gov
ernm ent’s attitude is that they are pre
pared to consider all amendments to 
other sections as well, there should be 
no difficulty in accepting my amend
ment.

Pandit Jawaharlal Nehru: I made
m yself. I hone, quite clear. Govern
m ent’s attitude is that accepting the 
principle of the Bill, the whole B ill can 
be looked into, if necessary.

Shri S. S. More: The Act, not the 
Bill.

Shri Jawaharlal Nehru: Any section  
of the parent Act can be looked into. 
But, of course, there is no point in 
looking into the parent Act for sajdng 
we want neither. In that case there 
is no point in going to the Select Com
mittee. Otherwise, every section of the 
parent Act also can be looked into, 
varied or changed.

Shri N. C. C ha^rjee  (Hooghly): 
May I point out one thing? Sardar 
Hukam Singh’s amendment is nothing 
beyond that. The Select Committee 
w ill be authorised to consider all
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amendments, even to those sections of 
the Act which were not sought to be 
amended by the present Bill. A ll that 
w e want to know is: w ill the Prim e 
M inister make the position clear that 
it w ill be competent for the Select 
Committee to look into other sections 
which have not been dealt with in this 
Bill.

Shri R. K. Chaudhury: The position  
of Government is quite clear. In 
these circumstances, I would appeal to 
my hon. friend Sardar Hukam Singh 
to withdraw his amendment. In that 
case he w ill be quite free to discuss 
the whole thing.

Shri A. K. Gopalan: If our agreeing 
to the Select Committee motion means 
that we accept the principle of the Bill, 
that is preventive detention without 
trial, as far as my group is concerned, 
I want to make it perfectly clear that 
we do not accept it. The very intro
duction of this Bill was opposed by us, 
which means that we do not accept the 
principle of detention without trial. 
Whether the amendment is oassed or 
not, is another question. But if our 
agreeing to serve on the Select Com
m ittee would be taken to imply that 
we are agreeable to the principle of 
preventive detention and that we want 
only some amendments to be made, it 
m ust be made clear that we cannot be 
there in the Select Committee.

Several Hen, Members rose—

Mr. Speaker: Let us not have argu
ments now.

Pandit A. R. Shastri rose—

Mr. Speaker: Hon. Members w ill
leave something to the Chair, It is 
no use getting up and advancing argu
ments over the same question again 
and again.

Now the position is, so far as my 
knowledge uf parliamentary practice 
and legislative business goes, once the 
House— I am not speaking of indivi
dual Menibers—accepts motion for 
reference of a Bill to Select Committee, 
it accepts the prinr-iple on which the 
Bill is framed. There is no question 
of any mental reservations about it. 
Individual Members may have their 
reservations. That disposes of the first 
point, I need not go into details. 
Members may act with mental reserva
tions in regard to its acceptance or 
otherwise. I am speaking with refer
ence to the decision of the House, 
whatever may be the interpretation 
people may put on it. As regards the 
other point, I do not know whether I 
understand the hon. Prime Minister 
correctly. If he is prepared to con

sider amendments to all sections in the  
Select Committee— other sections of th e  
parent Act also which are not touched 
by this Bill, then I think, the giving o f  
an instruction of that type by the 
House w ill be necessary, so  that no
question of any complication may^ 
arise at a later stage of the considera
tion of the B ill and a point of order 
may not be raised that the Select Com
m ittee has done something beyond the- 
original scope of the Bill.

Or. P. S. Deshmukh (Am ravati East): 
Since essentially it is my motion. I am  
prepared to accept the suggestion made 
by the hon. Prime Minister, which  
will amount to ‘instructions’ not in 
precise words which have been sub
m itted by Sardar Hukam Singh but in  
the words which the Prime M inister 
has uttered here. If my motion is  
amended in the way suggested, I think  
it will amount to instructions to the 
extent to which the hon. Prime M inister 
has agreed.

Mr. Speaker: What I would like to  
do is to have the position made clear.
I do not want to leave it to any state
ments expressed in the House. After 
all, if questions are raised, I do not 
think I should know what has been  
said informally or formally in this 
House. I shall have to go by the word
ing of the motion which this House 
has adopted. That is why it is im
portant.......

Dr. P. S. Deshmukh: You may accept 
the suggestions made by me about the 
amendment to my motion.

Mr. Speaker: Let us have the position  
clear.

Shri Jawaharlal Nehru: I have made 
m yself perfectly clear, I have nothing 
to add. I do not think that any 
amendment to Dr. Deshmukh’s motion 
is necessary but you, Sir, suggested  
taking the sense of the House about 
this matter whether they can go into 
''ny sections of the parent Act not 
covered by the present Bill. The Gov
ernment is perfectly satisfied that they  
can go. You can take the sense of the 
House in regard to this matter and the 
sense of the House may be reported.

Mr. Speaker: Is the House perfectly 
agreeable to this?

Shri Gadgil .(Poona Central): If the 
Select Committee is to go not only 
into the principles underlying this 
particular Bill but the principles under
lying the original act, then we will be 
going beyond the scope and if any 
amendment is passed, there will be the 
necessity of republishing and going: 
over the thing absolutely again and. 
again.
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Mr. Speaker: The principles are not 
at all objected to. What is desired is 
that sections which are not touched by 
this B ill may also be amended, and 
not that the principle of the Bill should  
b e reconsidered. That is not the point. 
If the House is clear on that point, 
then 1 think I should err on the safe 
side in incorporating this particular 
instruction in the Joint Select Com
m ittee motion of Dr. P. S. Deshmukh. 
The wording may be settled: “With 
instructions to reoort after considering 
all amendments even to those sections 
of the Act of 1950 which are not 
sought to be amended by the Bill of 
1952.” I am incorporating these words 
in the amendment of the Joint Select 
Committee. I take it that with the 
incorporation of these words, perhaps 
some further consultations might be 
necessary about the personnel of the 
Select Committee.

The Minister of Parliamentary Affairs 
(Shri Satya Narayaa Sinha). Yes. Sir.

Mr. Speaker: The better course w ill 
be just to pass it over for half an 
hour or an hour and take some other 
work.

Shri Satya Narayan Sinha: That
would be all right.

Mr. Speaker: In the meanwhile, I 
shall dispose of one of the amendments, 
namely, the amendment for circulation 
and I believe that with this adoption 
Sardar Hukam Singh does not press his 
amendment.

Sardar Hukam Sinfh: I need not
object. If Government is particuUgr 
that its own Mdmbers* amendment 
should be passed, I am not particular 
in having mine.

Mr. Speaker: The difference is that 
his motion is for a Joint Select Com
m ittee. Then I take it that he w ishes 
to withdraw his amendment.

Sardar Hukam Singh: Yes, Sir.

Mr. Speaker: I w ill put first the
amendment for circulation. Then  
Sardar Hukam Singh w ill withdraw his 
amendment and then we shall keep  
this subject for deliberation as to the 
settlement of the personnel and then 
we will put it to vote taking into con
sideration the personnel that is fixed 
up.

Dr. Lanka Sundaram: Mr. Speaker,
the mover is apparently not w illing to 
press the motion.

Shri M. S. G unipadaswam y (M ysore): 
I am, Sir. I press it.

Mr. Speaker: It seems there is a d if
ference in understanding.

The question is:

‘T h at the B ill be circulated for
the purpose of eliciting opinion
thereon by the 15th October,
1952.”

The House divided 
Ayes, 68; iVoes, 3l2

Division Ho. 11]
AYES

[10.25 A.M.
AchAlu, Shri Jai»oor>'a, Dr. Rao, Dr. Rama
Anijad Ali, Jonab Kanial Singh, Shri Rao, Shri Gopala
Anandchanfl, Shri Kciappnn, Shri Bao, Shri K. b.
Anthony, Shri Frank Kharo, Dr. N. H. Rao, Shri TV H,
Borrow, Shri Krishna, Shri M. R. Rao, Shri Mohana
Basu, Shri K. K. Mr.jhi, Shri Chaitan Rao, Shri Soahagirl
Bhavani Sinyh, Shri Mangalaciri, Shri Kao, Shri Vittai
Biren Diitt, Shri Mcnon, Shri Damodara Reddi, Shri B. V,
Bnchhlkotrtiah, Shri Mirthra, Pandit S. C. Reddi, Shri Madhao
Chntt̂ rjpn. Shri Tiiahar Mi ifir, Shri V. Roddi, Shri Eawara
Chattopadhyaya, Shri Mukorjoe, Shri H. N. Rftddy, Shri R. N.
Cliaudhuri Shri T. K. xMoro, Shri S. 8. Rlahafig Keishlng, Shri
Chow’dary, Sliri C. K. Mushar, Shri 8ha«trl, Slirl Bhagwan Dufct
ChoNvdhiiry, Shri N. B. Naidu, Siirl N. R. Hingh, Shri C. Sharan
Damodaran, Shri N. P. Nayar, Shii V. P. Singh, Shri fi. 8.
Da3, Shri C. Pandcy, Dr. Natabar Singh, Shri R. N.
Das, Shri Sarangadhar Î innooso, Shri Subrahmanyan, Shri K.
Dasaratha Peb, Shri Raphabachari, Shri Sundaram, Dr. r.anka.
DooL̂ am, Shri Raghavalah, Shri Vallatharas, Shri
Oatn Malludora, Shri BalAbhoJ, Shri Velayiidhan, Shri
Olrdharl Bhoi, Shri Bamnarayan Singh, Babu Verma, Shri Rainjl
Oopalan, Shri A. K. Randaman Singh, Shri Waghmaro, Shri
Oiirupadaswamy, Slirl Ranjlt Bingh, Shri
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VOJSB

AbdoUAbhAl. HulU 
Abdra Sattar, Shri 
Aohal Singh, Seth 
Achint Bam. LaU 
AohuthaD, Slirl 
Agarwal, Prof.
Agarwal, Sbrl fl. L.
Agarwal, Shrl M. L. 
Abffeian, Shrl 
Altckar, Shri 
Amin, Dr.
Amrit Kaur, R/iJkumari 
Ausari, Dr.
Asthana, Shri 
Ay.vaiiffar, Shrl M. A.
Asad, Maulaoa 
Badan SInffh, Ch. 
iialaHtibramaiitam, Shrl 
Bulkrishnan, Rhri 
Bahniki, Shri 
JJansal, 8hrf 
Barman, Shri 
Barupnl, Shrl 
BaAapita, Shri 
Baflu, Shri A. K.
Bliagttt, Slirl B. R.
Bliukta Darshan, 8hri 
Bharuti, Shri G. S.
Bimrtlvn, Shri $. R.
Bhariznva, Pnndit M. B. 
BfiMrtrava, Pandit Thakur Das 
Bhnfkar, Shri '
Blwitt. Siiri C. S.
JJliookha Bhal, Shri 
Blioiisle, Major-Of'neral 
]}irl)al Singh. STiri 
Bo^awat, Shri 
liorooah, Shri 
Bose, Shrl P. C.
Brajcfth'' ar Prasad, Shri 
Brohmo-Choudhr>*, Shrl 
Bura;jrolmln, Shri 
Chacko, Shri P. T.
Chandak, Shri Anil K. 
Chandak, Shrl 
Chandrasekhar, Shrlraatl 
Charak, Shri
Chatterjec, Dr. Susliiiranjan 
Cliaturv odi, Shrl 
Chaudhiir̂ ’, Shri O. L. 
Chaudhury, Shri R. K.
Ghavda, Shri 
ChftMar, Shri T. S. A.
Chinaria; Shri 
Chaiidhri, Shri M. Sliaffee 
Dabhi, Shrl 
Dnmar, Shrl 
Damoiliiran, Shri G. R.
Dhs. Dr. M. M.
Das, Shrl B.

Dm . Bbrl B. E .
Das, Shrl BaU Bam 
Das, Shri E. E.
Das, Shri Ram Dhani 
Das, Shrl Ramananda 
Das, Shrl S. N.
Das, ShPl N. T.
Datar, Shrl 
Deb, Shri S. C.
Deaai, Shri E. N. 
Deshmukh, Shri C. D. 
Deshmukh, Shrl E. 0. 
Dcalimukh, Dr. P. S. 
Deshi'ande, Shri G. H. 
Dhiilekar. Shri 
Dh»wiya, Shri 
Difiambar Sinah, Shri 
Doraflwainy, Shri 
Dube, Shri Mulcimnd 
Dube, Shri U. S. 
Dubey, Shri R. G. 
Dutt, Shri A. K. 
DutU, Shri S. K. 
Dwiredi, Shri D. P. 
Dwî  edi, Shri M. L. 
Elayaperumal, Shri 
FoU'dar, Pandit 
Gad«ii, Shri 
Gundhi, Shrl Feroze ’ 
Gandhi, Shri M. M. 
Gandhi, Shri V. B. 
Ganpati Ram, Shri 
Garg, Shri R. P. 
Gaiitam, Shri C. D. 
Ghose, Shri S. M. 
Ghulara Qader, Shri 
Giri, Shri V. V.
GopI Ram, Shrl 
Gounder, Shri K. P. 
Gounder, Shri K. S. 
Guha, Shri A. C.
Gupta, Sbrl Padshali 
Hari Mohan, Dr. 
Hazarika, Shri J. N. 
Hem Raj, Shri 
llembrom, Shri 
Î 'Tahim, Shri 
I’lamnddin, Shri M. 
lyyanl, Shri E. 
lyyuni, Shri C. R. 
Jatfjivan Bam, Shrl 
Jain, Shri A. P.
Jain, Shri N. S.
Jajwaro, Shri 
Janffde, Shrl 
Jasani. Shri 
Jayashrl, Shrlmatl 
Jena, Shri E. C.
Jena, Shrl Niraojan 
Jethan, Shri 
Jba, Shri Bhagwat

Jhunjhunwala, Shri 
Joflhi, Shri Jethalal 
J06hl,8hri Llladhar 
JoshJ, Shri M. D.
Joshl, Shri N. L.
Joshi, Shrimatl Sabhadni 
J^'alaPrashad, Shri 
Eajrolkar Shri 
Eakkan. Shri 
EanuDgo, Shrl 
Earmarkar, Shri 
Eaahliwall, Shrl 
Katliam, Shri 
Eatju, Dr.
Eaushik, Shrl 
Eestiavalenpar, Shri 
Kcskar, Dr.
Ehan, Shri S. A.
Ehedkar, Shri G. B. 
Ehonfrmeii, Shrimatl 
Ehuda Bakfih, Shrl M. 
Kolav, Siiri 
Erishna Chandra, Shri 
Krishnamaehari, Shri T. 1 
Kurecl, Shri B. N 
Kunel, Shri p. L.
Lai, Shri 11. S.
Lalianji, Shri 
Laskar, Prof.
Lingam, Siiri N. M.
Lotan Ram, Shri 
Madiah Guwda, Shri 
Mahapatra, Shri 
Mahtab, Shri 
Maitra, Pandit L. K. 
MaJhl, Shri R. C.
Majithia, Sardar 
Malaviya, Shri E. D. 
Malliah, Shri. U. S.
MaKiya, Shri B. N.
Malviya, Pandit C. N. 
Malviya, ShriJdotilal 
Masiiodi, Maulana 
ilasuriya Din, Shri 
Mathew, Prof.
Mathuram, Dr.
Matth^, Shrl 
Maydeo, Shriniati 
Mehta, Shri Balwant Sinha 
Mishra, Shri Blbhutl 
Mishra, Sliri L. N.
Misra, Shri Lokenath 
Mishra, Shri M. P.
Mishra, Shri S. N.
MIsra, Pandit Lln̂ araJ 
Misra, Shri R. D.
Misra, Shri S. P.
Mohd. Akbar, Son 
Mohiiiddin Jethan Shri 
Morarka, Shrl 
More, Shri E. L.
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MudaUar. Shri C. K. Bamafwamy, Shri 8. V. Binha, Shri Anirudba
Muthukrtahnaii, Shri Bane. Shri Bloha, Shri B. P.
Nair, Shri C. K. Rao, Di>»'an Raghavendra Sinha, Shri C. K.P.
Narasliiihao, Shri C. &. Rao, Shri B. Shiî a Sinha, Shri 0. P.
Naakar, Shri P. 8. Raut, Shri Bhola. Sinha, Shri Jhulan
Natwadkar. Shri Raimi, Shri S. K. Sinha. Shri E. P.
Nathwani, Shri N. P. Reddy, Shri H. S. Sinha, Shri N. P.
Nehru, Shri Jawaharla) Rao, Shri B. N. 8inba, Shri S.
Nehrn, Shrlmati Uma Roy, Shri Patiram Sinha, Shri Satya Narayan
Nesamony, Shri Rup Narain, Shri, Sinha, Shrimatl Tarkeahwari
Keeui, Shri Sahu, Shri Bhagabat Sinhaaan Singh, Shri
Nevatia, Sliri Sahu, Shri Ranicshwar Sodhla, Shri K. C.
Panrle, Shri C, D. Saigal, Sardar A. S. Bomana, Shri N.
Pannalal, Shri Sakharc, Shri Subrahmanyam, Shri T.
Pant, Shri D. D. Saksena, Shri Mohanlal Bnndur T.al, Shri
Para î Ch. Samanta, Shri S. C. Suresh Ctuindra, Dr.
Parikh, Shri S. 0 Sanganna, Shri Suriya Praahad, Shri
Parmar, Shri B. R. Sankarapandian, Shri Swamlnathao, Shrimatl Ammu
Pataskar, Shii Sarroah, Shri 8ycd Ahmed, Shri
Pat«l, Shri B. K. 8atif>h Chandra, Shri Byed Mahmud, Dr.
Patel, Shri Rajef>hwar Satyawadl, Dr. Tandon, Shri
Patel, Shrimatl Manibeii Sen Shri P. G. Telkikar, Shri
Pat r̂ia, Shri Sen, Shrlmati Sushama Tewari, Sardar R. B. 8.
Patll, Bhau Sahcb Sewal, Shri A. R. Ttiimmaiah, Shri
Patil, Shri S. K. Sliahnawaz Khan, Shri Thoniai, Shri A. M.
Patil,, Shri Shankargauda Sharma, Pandit BalkrlAhna Tivaii, Shri V. N.
Pawar, Shri V. P. Sharma, Prof, D. C. Tlwary, Pandit D. N.
PllUl, Shri 'fhanu Sharma, Shri K. R. Triiiathl, Shri 11. V.
Poî ker Sahob, Shri Sharma, Shri R. C. Tripalhi, Shri K. P.
Prabhakar, Shri N. Sha^ri, Pandit A. R. Trijathi, Shri V. D.
Prasaa, i 11. Slmstri, Shri H. N. Tudn, Shri H. L.
Radha Raman, Shri Shlvananjappa, Shri I’ikry, Shri
Raghu»>ir, Sahai, Shri Sĥ )V>ha itani, Shri I'padnyay, Shri M. D.
Raghuaath SlnRh, Shri Slfihnanjappa, Shri I padhyay, Shri Shiva Dayol
Raghuram Mah Shri, Sitigh, Shri D. N. l.’ljadhyaya, Shri S. D.
Rahman, Sliri M. U. Siugh, Shri Itabunath Vaiahnav, Shri H. 0.
Raj Bahadur SlJi Singh, Shri H. P. Vaiahya, Shri M. B.
Raja bhoj, Shri Singh, Slirl L. J. 

Singh, Shri M. X.
Vaniw*, Shri B. R. 
Vartak, Shri

Ram Das, Shri Singh, Shri T. N. Vijaya I.akshml, Shrin»ati
Ram Saran, Prof. Slni!h*il, Shri S. C. Vlnhwiinath Prasad, Shri
Ram Subhae Singh, Dr. Sinha, Dr- S. N. V\ as, Shri Radhrlal
Ramaswamy, Shri P. Sinha, Shri A. P. Wilson, Shri J . N. 

Zaldi. Col.

The motion was negatived

Mr. Speaker: Now, Sardar Hukam  
Singh. Shall I put his motion to the 
House or does he want to withdraw it 
with the leave of the House?

Sardar Hukam Singh: With the 
amended form of the Doctor’s motion, 
my motion is substantially covered. 1 
beg leave of the House to withdraw.

The amendment was, by leave, 
withdrawn

Mr. Speaker: Now, the improvement 
or the addition which I am making in 
the motion of Dr. P. S. Deshmukh is 
this: I am adding this para:

“that the Joint Committee is 
also authorised to consider all

amendments to those sections of 
the original Act which are not 
sought to be amended by the B ill 
under reference to the Com 
m ittee”.

That covers it, follow ing his own 
words. Is that all right?

Sardar Hukam Singh: Yes, Sir.

Speaker: So, now, w e w ill put 
this off for some tim e as I said, just 
to have personnel of the Select Com
m ittee settled and w e w ill take it up 
after about half an hour, or at any 
definite time of the day.

Sardar Hiikam Singh: Can it not be
put off till tomorrow morning?
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Mr. Speaker: No. The hon.. Member 
w ill see it has to go to the Council of 
States for consideration, and w e are 
running against tim e practicalljr. It 
cannot be put off that way. We w ill 
just defer it and take it up any tim e  
before 1 o’clock.

Shri Sarangadhar Das: There is no 
use putting it off for half an hour.

Mr. Speaker: The names are not
ready. Therefore, instead of taking  
up the tim e of the House in discussing  
the names here, it is better they are 
settled outside. The discussion w ill be 
more free outside than inside the 
House. Meantime, we w ill proceed 
with the next business, jin d  whenever 
the names are ready, the motion w ill 
be taken up for voting. There is noth
ing more to be done about the motion  
now.

Shri Satya Narayan Sinha: Latest by
12 o’clock.

Mr. Speaker: Yes, I am agreeable.
At 12 o’clock we suspend the business 
and put th^ motion.

We will proceed with the further
business.

CENTRAL TEA BOARD  
(AMENDMENT) BILL

The Minister of Commerce and 
Industry (Shri T. T. Krishnamachari):
I beg to move:

“That the B ill further to amend 
the Central Tea Board Act, 1949. 
be taken into consideration”.

The B ill before us has got a very  
restricted scope. . The members^ nomi
nated by Government to serve on the 
Central Tea Board are in the nature 
of persons nominated—what w e call 
persona designata—in their own names. 
It is rather diflflcult for Goverment 
always to permit the same officer to 
go. The exigencies of services make it 
som etim es necessary to send another 
officer, and unless we ask the officer 
concerned to resign, his membership, 
accept his resignation and nominate 
somebody else, this is not usually pos
sible. The amendment now sought to 
b€̂  incorporated is to permit a sub
stitute bein? sent. The discussion on 
who is to nominate and who is to have 
the powers to do so are somewhat 
beside the point for the reason that the 
M inistry concerned is responsible for 
nominating the official, and it is better 
left for them to see that a

[Mr. Deputy-Speaker in the Chair] 
.iunior officer is not nominated  
but only a senior officer is

152 P.S.D.

nominated so that the interests of Gov
ernm ent and the industry m ay not 
suffer. That in substance is the scope 
of the present amending Bill.

I would at once anticipate that discus
sions w ill em anate rightly or wrongly  
in regard to the entire scope of the  
original Act, whether that has to be 
revised, whether the representation on  
the Board has not to be changed, whe
ther the new interests which have now  
come into being which have had no 
representation so far should not be 
given representation etc. A ll these 
things w ill be certainly the subjects for 
comment by hon. Members who w ill 
participate in the discussion of this 
Bill. But I would like to give this 
general assurance to the House at the 
outset. There are a number of such 
m easures for which my Ministry, the 
M inistry of Conunerce and Industry, is 
responsible adm inistratively,—such as 
the Central Tea Board Act, the enact
ment relating to the Central Tea 
Licensing Committee, the Coffee 
Marketing Board, the Rubber Board, 
the Silk Board and so on. I quite agree 
that the original Acts in all these cases 
were passed at a time when we did not 
have the full picture before us, and so 
a review is undoubtedly necessary; in 
undertaking that review. Government 
will have to see that the interests 
which have not been represented now  
nr do not have adeouate representa
tion now, should be given representa
tion. My object in referring to all this 
iust now is to give the assurance to 
this House that the question of review
ing all these Acts is now engaging my 
attention. I do propose to go into it 
more thoroughly when we shall have a 
little more time, when Parliam ent 
adjourns and we may have a little  
more time, during the inter-session  
period. I canno^ commit m yself as to 
the date on which I would bring in 
the amending Bills. All that I can 
say now is that I shall do so as soon 
as possible. I think that assurance 
ought to satisfy hon. Members who 
feel that the parent Act has to be 
amended and would justifiably like to 
voice their opinions on this occasion.

But considering the fact that the 
present Bill relates to a very sm all 
matter relating to the Government’s 
attitude as to whom to send a?̂  their 
representative in the Board, I hope, 
the House w ill pass the B ill without 
much of a discussion.

Mr. Deputy-Speaker: Motion moved:

“That the Bill further to amend
the Central Tea Board Act, 1949
be taken into consideration.”
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Shrl A. C. Gaba (Santipur): I quite 
Bgtee with the Hon. the Minister when 
he says that the scope of this Bill is 
very limited. But it does really affect 
the composition of the Central Tea 
Board. Only two days ago there were 
some questions in this House about the 
tea industry, and we tried particularly  
to draw the attention of the Govern
ment to the control that is being 
exercised now by the British interests 
over our tea industry. In fact some of 
the sections of the entire tea industry 
is thoroughly British-controlled. I am 
glad that the- hon. M inister has admit
ted that the original Act is absolutely  
out of date. The other day the House 
amended a similar enactment in regard 
to the Tea Licensing Committee. Some 
members of that committee have been 
members since 1933 or 1937 or there
abouts, and the provision in the 
original Act was that the members 
would continue as long as the original 
Act continues. Even after we have 
attained our independence such things 
are allowed to continue.

The Central Tea Board collects a 
revenue of about Rs. 1 crore, out of 
which about Rs. 50 lakhs are handed 
over to the International Tea Board, 
in which India has almost got no voice 
or control. In the course of an 
interpellation or two some two days 
ago, I tried to draw the attention of 
the hon. Minister to the question whe
ther the auction held in London was 
done under discriminatory and un
favourable conditions for Indian tea. 
The United Kingdom have abolished 
the subsidy of 8d. per pound of tea or 
so...

Mr. Deputy-Speaker: The hon. Mem
ber w ill kindly remember that tha 
Central Tea Board (Amendment) Bill 
is very very restricted in its scope.

Shri A. C. Guha: But the Central Tea 
Board is in control of all these things.

Mr. Deputy-Speaker: The scope of
the amending Bill is very very limited. 
There are four official members to be 
nominated by Government. If per 
chance one of those members is not 
able to attend the meeting, the only 
question is why there should be 
vacancy, and why a deputy should not 
be appointed. The hon. Member hjm- 
self suggested that a substitute might 
be appointed. All that the Govern
ment says here is that the nominated  
official may delegate his powers to a 
substitute officer under certain condi
tions to be regulated by the rules. That 
is tbe simple position. So one cannot 
go into the general principles of the 
composition of the Tea Board, h o y  it

is to be changed, what subsidy is to 
l>e given etc.

Shri A. C. GMha: The Bill is  ̂regard
ing the composition of the Central Tea 
Board, which is controlling all these 
things. ’

Shri T. T. Krishnamachari: I have
mentioned earlier that I quite realise  
that this Act has to be re
viewed and I have also pro
mised this House that I shall 
undertake that review and bring for
ward an amending B ill as soon as it 
L-an be done. That assurance I gave 
at the very outset, so that the hon. 
Members who are dissatisfied with the 
present position of the Board m ight 
be satisfied that som ething is being 
rione. I am working on that, and I 
do not know how long it will take be
fore I could bring in the amending 
Bills. I would also like to say that all 
\hese points have been impressed on 
^he Government by way of interpel
lations. My hon. ifriend w ill, I hope, 
take this assurance from me. I think  
therefore that further discussion on 
(his Bill would be needless.

Shri A. C. Guha: At the same tim e 
we should realise that the tea industry  
is passing through a crisis and to a 
certain extent the Central Tea Board is 
r>artly responsible for it. By abolish
ing the subsidy in London.......

Mr. Deputy-Speaker: • I am afraid I 
liave to remind the hon. Member again 
that this is not within the scope of the 
Hill. The Bill seeks to amend only a 
I>articular clause or a fraction of a 
rlause of the original enactment. Can 
we now go into the entire composition 
of the Tea Board, or say how the 
members of the BOard have to be 
<'hanged and so on. The only question 
now is that in case one of the officials 
who has been nominated goes on duty 
f'lsewhere, whether his place in the 
Hoard should be kept vacant or whe
ther some other man should take his 
place. So for the time being, I am 
afraid, all these arguments however 
useful and good are not relevant to 
the Bill, which deals with only a small 
fraction of a particular section of the 
original Act, and does not in any way  
interfere with thd principle of the Bill.

Shri B. 'Das (Jajpur-Keonjhar): 
May I submit, Sir, if you w ill give me 
the permission to say, that this Gov
ernment representation has not been 
functioning so far in the interests of 
my nation and so I oppose this Bill? 
I do not want any Government repre
sentation at all on the Tea Board. If 
you w ill Permit me to speak, I would 
like to give certain advice to the hon.
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M inister. He referred to the great 
controversy over the injustice that ip 
being done to the Indian tea industry 
from 1933 onwards, and how British  
capital is controlling the Indian tea 
interests. If you w ill allow me to 
speak. Sir, I would like to subm it tjiat 
the whole Tea Act itself must be revis
ed.

Mr. Deputy-Speaker: I am sorry I 
am placed in a very delicate and 
embarracsing position. I understand 
that the matter is urgent, important 
etc. But the scope of the present Bill 
does not permit a discussion of this 
kind. The only point with which this 
Bill deals is the Question whether a 
vacancy that arises in case one of fhe 
nominated Government offtcials goes 
on duty elsewhere and is not able to 
attend the meeting, should be filled jp  
or not. This Bill ijives Government 
power to appoint a substitute in his 
Dlace. Supposing the Bill is thrown  
nut. what will happen? If out of the 
four members, one member is absent, 
then there will be a vacancy. That is 
all. So, this Bill does not even touch 
the outermost fringes of the original 
Act. There is no meaning in saying  
that the situation relating to the 
original Act should be revised, when  
any amending Bill to that Act comes 
UD for d ’scussion. It is not as if the 
entire situation showM be re-opened 
for discussion. I would like to draw  
the attention of the hon. Members to 
this important point.

Shrl A. C. Guha: But the interests 
of the Indian tea industry are involv-

Mr. Deputy-Speaker: I tried co
persuade the hon. Mfsmber but if he 
would not agree to that, I am afraid 
I will have to rule it out of order.

Shri A. C. Guha: The colossal British  
interests have forbidden the Indian tea 
industry from.......

Mr. Deputy-Speaker: All that the
hon. Member can say is that the 
original Act must be reviewed as early 
as possible and a new act should be 
brought forward. The hon. Minister 
has agreed to do so. And pressure 
might be brought to bear on him to 
see that the amending Bill is introduc
ed in the next session or if possible 
even in this sessiO’-». So one cannot 
proceed any more than that. So the 
general nrincioles of the Act should 
not be talked about here.. I have given  
a concession to the hon. Member even 
for saying that the original Act should 
be reviewed. But if he proceeds still 
further to deal with the original Act, . 
I am afraid, that is not relevant.

Then, Sir, as regards the provisions 
of this Bill,* I do not like the idea 
that the power to nominate a substi
tute should be given to the oflftcer 
himself. I think *the Grovemment 
should nominate substitute Members 

or alternate Members, as is done in 
many other Committees. Even the  
Central Tea Board are sending sub
stitute Members for their Internation
al Tea Board m eetings.

Shri T. T. Krishnamachari: That is 
covered by the amendment to Section
15. The Government w ill say ‘Why 
and where we could do it'r'

Shri A, C. Guha: Instead of leaving  
the option of nominating the sub
stitute to the officer himself, the Gov
ernment should take it up. Or there 
should be some provision that the 
officer should do it with the previous 
sanction or approval of the Govern
ment. I dp not like that this power 
should be given to the officer so that 
he may nominate anybody. S:r, I am 
not allowed to speak on the working 
of the Central Tea Board. There is 
practically a collusion between these 
British tea interests here and the auc- 
tione'^rs there and that is why a crisis 
has come in.

Shri B. Das: My hon. friend, the
Commerce Minister, never drinks tea.

Shri T. T. Krishnamachari: Ques
tion.

Shri B. Das: He does not drink even  
coffee. I think most of the difficulties 
that the tea industry and the Finance 
Minister are suffering is due to the 
failure to do their proper duty by the 
representatives of the Commerce 
Ministry on the Board. The Board 
was appointed in 1933 and was carry
ing on in perpetuity keeping the Tea 
market in London so that the Indian 
growers of tea have suffered and all 
the advantages are enjoyed by England 
and Tea planters. My hon. friend— I 
am glad he is an astute economist and 
financier—understands the problems 
that India is facin?? today. The mem
bers of the Tea Board were m ostly  
nominees of the British Government 
and their stooges in India. I recol
lect and you must be recollecting when  
I remind you there was an order.......

Shri T. T. Krishnamachari: On the
point of information, Sir. The Tea 
Board Act was passed in 1949 and the 
Tea Board was constituted in 1949. 
The British had nothing to do with it.

Shri B. Das: I am referring to the
other .thing. You can understand it 
and if you do not understand, then you 
cannot be a Commerce Minister, 
There was an order from the tea 
planters that so and so mtist be Chair
man and that man must have been a
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[Shri B. Das]
stooge, a Britisher, who believed in 
the development of the trade of Eng»- 
land and in the m aintenance of the  
prosperity of England and not of India. 
We are ashamed, w e are hum iliated. 
The Government of India should take 
early steps to do away w ith the pre
sent nominees. We do not want them. 
My friend is assuring us that Jie is 
going to bring a com prehensive B ill 
in the near future. I think his pre
decessor, whoever he was,—Mr. Bhabha 
—ought to have brought this B ill 
in 1947-48. It is shameful and humi
liating to us that we are exploited by 
the English brokers, tea brokers and 
other agents. Our economy is still 
dominated by them. I do not 
object to X  being changed by Y, but 
I think X and Y should be national 
minded. At present they are not. 
They behave as almost the same 
stooges as they have behaved for the 
last so many years and it is most 
humiliating for me to stand here and 
say what I am saying. With these 
few remarks I hope he w ill bring a 
Bill, the first in the next session, to 
control England’s powers over our tea 
trade. Calcutta should sell all Indian 
tea so that our dollars should not get 
out of India to help the British trade. 
It is most hum iliating and shameful.

11 A.M

3TfTo ipo :

3TPT ^  t  3n-<T

^  SPHT f ^ f  f  • • .

Mr. Deputy-Speaker: Is this Assam
tea?

Shri R. K. Chaudhury: You and I
are in the same boat. Sir. I want to 
speak in Hindi.

Shri T. T. Krlshnamachari: You
will not get a reply.

^  aiRo 1^0 ^  ^

g jfrm ^ i r  a m  ^  »?55?r
I

irrjrft'T r̂̂TTTf̂ sft, arrr
f>Tf ’T affr arrr iTip g-inr 

'R  PSRT 1 #

iT| sref «fy ftp 3r|t 5RT ^
f ^ ' t  i f  , '^ » r  I ^

arrr spt ^  1

^  »fr vtf iwwH snjlf t. 
tttr. iW t

W ffV  ^  WT«T a r m i 5  I

3JTT5T ^  I  I

I

^  ^  a fli ^

^ I • . .  • •

I beg your pardon. It is on account 
of the language difficulty that I have 
been put in this position. As regards 
the Central Tea Board, that is a sub
ject in which I am vitally interested. 
So I give up Hindi now. I can speak  
with some practical experience about 
the nomination of official members in 
these Boards. I speak from the ex 
perience of my working in the Central 
Silk Board. (Interruption), I am  
sorry. Sir, if the House is annoyed  
with me for making that silly m istake.

Mr. Deputy-Speaker; What is the
connection between s!lk and tea?

Shri R. K. Chaudhury: The House
will take this into consideration. In 
the Silk Board also there was repre
sentation by nominees.

Mr. Deputy-Speaker: Order, order.
What is the connection between silk  
and tea? Is it that some cups of tea 
were offered when the Silk Board was 
meeting?

Shri R. K. Chaudhnry: I am speak
ing of my experience as a member of 
the Silk Board, as regards the working  
of the nominated rmembers in the Tea 
Board. That is what I am trying to 
say and the language has put m e in 
difficulty. Now in certain matters 
technical knowledge is necessary and 
such technical knowledge can only be 
given l?y a member sent by the Grovern- 
ment. For instance, the Director of 
Industries is a member specially qua
lified to know about the silk industry 
in a particular State. Now, what 
happened was— I am speaking from  
some experience— in the first initial 
m eeting of the Silk Board, there was 
no representative from the State of 
Assam in the Board. The State of 
Assam could not send their represen
tative to that Board with the result 
that the Board was under a great 
handicap because they did not know  
about certain spinning machines. The 
Board could not give them the tech
nical idea of the invention of certain
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spinning m achines. Sim ilarly, even in 
the Central Tea Board if t l^  particular 
official member who has the techni
cal knowledge of a particular subject 
is exempted from attending* the m eeting  
what happens is that the man who 
deputises for him m erely becomes a 
show piece, an ornamental addition, 
because he does not know anything 
about the subject. I am referring  
again to the Silk Board to point out 
that that difficulty was there also. We 
found that the official who deputised  
for the official member did not know  
anything worth knowing so far as 
that subject was concerned. The 
official member who was generally no
minated to m eetings of the Silk  
Board was the Chief Secretary of the 
State concerned. In my State one 
Mr. Mehta was the Chief Secretary  
and as Chief Secretary of the Govern
ment he could not usually attend m eet
ings of the Silk Board. Actually he 
was the person who dealt w ith the 
subject and his absence greatly handi
capped the proceedings of the Board. 
Therefore, we should take great caution  
in adopting this particular m easure. 
I would say that ordinarily a respon
sible Government servant who is on 
the particular Board would not like 
to be present at the m eetings—he 
would excuse him self for some 
reason or other: he would say
he has a more important pressing en
gagement and therefore he cannot at
tend the meeting. After all, the Central 
Tea Board I think meets only quar
terly and if there were exem ption for 
those m eetings in favour of the parti
cular official nominated as member, 
then probably he will never have an 
opportunity of appearing at the m eet
ings of the Board. Especially when the 
Board meets onl.v about four times in 
the year there should be no such ex
emption allowed because in that case 
if would practically maen that the offi
cer w ill not be attending the meetings 
of the Board at all and the Board 
would lose the benefit of his knowledge. 
After all he has been nominated by 
the Central Government after 'careful 
consideration, because in the opinion 
of the Central Government or of the 
State Government who have recom
mended that particular officer, he 
knows the subject. But if you say be 
m ay nui be present, he may sen<J 
somebody else to deputise for him, 
then it will so happen that the Board 
will not get the advantage of his ex
perience and knowledge. We should 
not leave any loophole for such a 
thing.

Shri Vallathara (Pudukkottai): On a 
point of information, sir. I want to 
know who aje the four officers at pre
sent on the Board, their status, on 
how m any occasions how m any of

them were not able to attend and how  
the proceedings of the Board became 
affected. I would also like to know  
the extent of the powers of delega
tion and of the grades of officers to 
whom such delegation can be made. 
Also, why have not non-officials been

• represented on that Board so far.
Mr. Deputy-Speaker: In the other

clauses of the Bill there may be pro
visions for non-official members.

Shri N. M. Ling:am (Coimbatore): I 
thought a general discussion on the 
principle of the B ill would* enable the 
hon. M inister to review the • working 
of the Central Tea Board Act and that 
it would help him in bringing in legis
lation which he has promised to 4o  
after reviewing the working of the 
whole measure. But since it has been 
ruled that discussion should be con
fined strictly to the limited scope of 
the present amendment, I have to 
make only a few  observations.

The difficulty which this Bill seeks 
to remove w ill arise only if  the official 
members nominated by Government 
are unable to attend the m eetings of 
the Central Tea Board but sucii oc
casions w ill presumably be very rare 
because the m eetings them selves are 
few  and if the merpbers nominated by 
Government do n ot.attend— and these 
are the members who act as a liaison  
between the tea industry and the 
Government— it is a sad commentary 
on the attitude— the officers have to
wards the industry as a whole.

Since the bon. M inister has promi
sed to review  the working of the Act,
I think there is no urgency for trying 
to get this m easure passed since in 
any case it w ill not affect the working 
of the Act in any appreciable degree. 
So, I would suggest that this measure 
be dropped in view  of the promise of 
the Minister that he would bring in 
comprehensive legislation after re
viewing the working of the Act. 
However, if  this measure should be 
passed then I would submit that the 
^lesignations of the officers be clearly  
stated so that this House may know  
whether they are responsible men apd 
whether they are in a position to act 
as liaison officers between the tea in
dustry and th e  Government. The 
preamble of the original Act says:

“Whereas it is expedient to pro
vide for the development of the 
tea industry under certain con
trol and for that purpose to estab
lish a Central Tea BoarcT.............. • .

But all that the Government has to do 
with this Act XIII of 1949 is to have 
four officers nominated by it on the 
Board. But now they are finding it 
difficult to be present at the few  meet
ings held by the Board, I submit
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that this is a poor testim ony of the In
terest evinced by the G ovem m eul in  
the development of the industry. The 
country has a vital stake in this In
dustry which contributes one-third of 
our export trade and in which nearly* 
a million men are employed. There
fore, I repeat that the Central Gov
ernment which wants to assume res
ponsibility for the development of this 
vital industry should nominate really  
responsible persons. And in case there 
is any hurry in passing this measure 
which seeks to enable nominated  
officials to send their deputies to the 
meetings, the designations of the offi
cials to be deputed may be incorpora
ted in this measure itself.

I would, however, in the end repeat 
that if possible this Bill may be p;;st- 
poned till the comprehensive legisla
tion which is required urgently and 
which has been promised by the hon. 
Minister is introduced in tiiis House.

Shri S. C. Samanta (Tamluk) : The 
hon. Member, Shri Guha has sugges
ted in his amendment that instead of 
the nominated member deputing an
other official in his place prevision  
should be made by the Government 
itself for such a substitute when the 
official member cannot attend a par
ticular meeting. I would submit that 
when an official member is nominated 
to take part in the proceedings of the 
Board but if he is prevented by his 
duties from attending the meeting at 
any time, the liaison breaks. There
fore, in order to keep the liaison bet
ween the Government and the Board 
intact, may I suggest that along with 
the nomination of the official member 
Government may also provide for a 
substitute official, who should also 
be nominated to the Board, so that 
when the official member is unab'e to 
attend he can go and attend the 
m eetings of the Board. In that case 
he will always be well-informed and 
conversant with the proceedings re
lating to the Tea Board and would 
also have a knowledge of the working of 
Government, f would therefore re
quest the hon. Minister to give thought 
to this matter, so that when Govern
ment nominates the four persons* they 
may also nominate four substitutes. 
As far as I know, the four persons in 
question were nominated by Govern
ment from the Ministries of Commerce 
and Industry, Food and Agriculture 
and another whose name I do not re- 
^!ollect. Now that the Commerce and 
Industry deals with both the subjects, 
ihey can nominate two persor." from  
it, but from Food and A jt̂ '.’.Iture

which continues to be as before, there 
w ill be one person. So, difficulty w ill 
arise about the fourth man. In the 
circumstances, I request the Govern
m ent to appoint the substitutes also.

Shri Kesha vaiengar (Bangalore
North): As the Act now stands, it
makes> it necessary for Government to 
take various factors into account in 
appointing the officials to the Board. 
But that object will, I am afraid, be 
trustrated Dy ihis am enameni. 1 sug
gest therefore to the hon. Minister 
to consider whether it would not be 
wholesom e to get this deputation made 
in consultation with the Government. 
o Uk*. tne oDject ol tn:s salutary
provision may be nullified. Only the 
Government w ill be able to take all 
matters into account when nominating 
the officer. If the officer him self is
asked to nominate his successor, those j 
considerations may not prevail with  
him. Therefore, that officer may 
depute, in consultation with the Gov
ernment, his substitute when he is un
able to attend.

Shri K. K. Basu (Diamond Har
bour): I thought that during the dis
cussion on this Bill we would have 
an opportunity to discuss the working 
of the Central Tea Board and the  ̂
present position of the tea industry. 
Tea has cosmopolitan appeal and 
m any things can be said about it, \>ui 
in view of your ruling I do not know  
whether I can deal with those matters. 
Further, the hon. M inister has given  
an assurance that he would bring a 
comprehensive Bill, possibly in the 
next Session, when we can express our 
point of view. Therefore, the scope 
of the present Bill is much too lim ited  
and it relates only to the restricted  ̂
cubject of the Government representa
tive on the Central Tea Board. It 
seems to me that in bringing this 
amendment. Government consider that 
its nominee is not rendering any etfec- 
tive service to the Central Tea Board, 
because under the existing arrange
ment the nominee is unable to attend 
the meetings due to other w’ork. As 
you know. Sir, in these Boards which 
indirectly or directly lay down the 
policies and control the working of 
particular industries, continuity of e x -^  
perience and knowledge is a vary im
portant factor. If Government sends 
a Deputy or Joint Secretary and at the 
last minute that man’s services are 
called up elsewhere and another man 
is sent who has practically no know
ledge about this subject, the position 
w ill be that the new man w ill depend 
nnon renorts from his subordinates. 
U.n3ess Government thinks that their 
servicemen are still like the bureau 1
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crats of the olden days who were 
supposed to know anything and every
thing in heaven and earth, I feel that 
they are taking a retrograde step by this 
amendment. We have a National 
Planning Commission and in the near 
future we hope to plan and develop our 

econom y and industrial resources and 
increase the national wealth. Let the 
Government therefore consider esta
blishing a special cadre of men who 
have knowledge of the working of 
industrial undertakings. If people 
without knowledge and experience are 
sent to work on these Boards, there is 
every likelihood that they w ill try to 
repeat in a parrotlike fashion whatever 
instructions they receive from their 

superiors. This point of view  m ust 
be considered. In future, when Gov
ernm ent nominates any representative, 
they should send really experienced  
men and people with some knowledge 
of the tea industry. I also think that 
the Government should have brought 
forward another amendment in this 
connection in regard to the nomination  
of a labour representative. In our 
country there are many labour orga
nisations and quite a good m any of 
them do not see eye to eye with Gov
ernm ent policies. I fee l that the 
section relating to the labour repre
sentative should be amended in such a 
way that the labour’s ooint of view  
would be represented, not by a repre
sentative nominated by Government 
but by labour organisations in their 
own rights. My feeling is that this 
amendment also should have been 
brought in by the hon. Minister along 
with the present one.

Shri JhunJhHBwala (fihagalpur Cen
tral): The B ill as it has been introdu
ced appear? to be a very simple one 
but having regard to the importance 
of the Tea Control Board and the im
portant funciians it has to perform I 
feel that we shall be setting up a very 
bad exi^mple for the future if. any mem
ber of the Board who is nominated by 
Government is given the right to nomi
nate anyone els^ to act in his place 
or on his behalf. The man who has 
served on the Board picks up some 
experience and when Government 
appoint anybody, I think they do it 
with the full knowledge that that man 
w ill go there and act properly and 
that he has a full insight into the 
working of that industry. Therefore, 
if  he is sent there, he is sent for some 
particular purpose. If that man de
putes somebody else in his absence, I 
w ould consider that that is not a 
proper thing. Therefore, from this 
point of view  I oppose the amendment.

S h r i  T. T. K ris lm a m a c lia r i ; I am
afraid m y hon. friends who have spoken 
on thir m easure have misunderstood  
the scope of the m easure and also 
com pletely ignored clause 3 of the 
Bill. It is not a question of le /v in g  
it to the^officer concerned to depute 
somebody irrespective of \/hom  he 
deputes and the considerations which 
have to be taken into account in de
puting somebody else. Clause 3 says 
that the circumstances under which  
an official nominated by the Central 
Government under Section 4(3) m ay 
depute another official of the Govern
m ent to attend any m eeting of the 
Board on his behalf have to be taken  
into account. Therefore, the Govern
m ent w ill'have to mention the circum
stances. It is not a question of X  who 
is on the Board not going and send
ing Y who has nothing to do with th^ 
business.

Mention was made that Govern
m ent neglect their responsibility in re
gard to these Boards. Government 
probably did neglect them in the past. 
During the last few  weeks the 
amount of interest that this House 
has been taking in regard to tea m at
ters and the number of questions 
which I have beto  hard put to ans
wer in this House has revealed to m e  
the necessity of having two or three 
official representatives on the Board 
who will keep m e informed of what 
is happening and jl m yself realise 
more than ever the need for liaison  
between Government and the Board. 
I am not likely to ignore this parti
cular and important aspect, because 
if the House wants to control the 
Minisfry, the Ministry must naturally  
control the Board. So, we are not 
likely to appoint somebody who has 
no knowledge of the subject. What 
w ill happen is that supposing a Joint 
Secretary o f the M inistry happens 
to be a Member of the Board and for 
some reason he is not in a position 
to 0o; his D e p u tV who is in char^je 
of the work will go. It is a \'ery 
simple matter. It is not a Question 
of doing something which is contrary 
to the provisions of this Act or any
thing of the sort.

On the general question I have al
ready said that I shall try my best 
to see if I cannot explore ways And* 
means of amending this Act in a 
manner which w ill be acceptable to 
a large body of Members in this 
House at an early date. I am not 
able to fix m yself to any particular 
date, because, once I make a promise 
it must be carried out. I am certainly 
prepared to give this assurance that
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the matter will have my close atten
tion and sooner or later, I shall bring 
forward an amending B ill which I 
hope w ill satisfy a very large section  
of the House. For the tim e being, I 
hope the fears that have been anti
cipated by my hon. friends Mr. Guha 
and Mr, Jhunjhunwala are baseless.

One hon. Member from Madras 
wanted to know who are the mem
bers who h ave been nominated to 
the Board. The four members are:

Mr. K. N. Kaul, Joint Secretary to 
the Government of India, M inistry of 
Commerce and Industry;

Mr. Shername, Agricultural Market
ing Adviser to the Government of 
India;

Mr. K. R. P. Ayyangar, Joint Secre
tary to the Government of India in 
the Ministry of Finance; and

Mr. Subama, Controller of Im
m igrant labour, Shillong, an official 
nominated by the Central Govern
ment.

These are the four officials now func
tioning. It is true that many of them  
have not been able* to attend all the 
m eetings. There  ̂are four m eetings 
of the Board every year. Mr. Kaul 
happens to be a member of the Exe
cutive Committee as well and it was 
represented to us by the Chairman 
of the Tea Board that it would be 
better if some substitute comes in his 
place when Mr. Kaul was unable to 
go. That is why w e have undertaken 
this piece of legislation. I may also 
say that the Chairman of the Tea 
Poard is appointed by jGovernment 
This is the position so far as the query 
raised by my hon. friend from Pudu- 
kottah is concerned. I hope with this 
explanation the House w ill pass the 
motion before the House.
^M r. Deputy-Speaker: The question

“That the B ill further to amend
the Central Tea Board Act, 1949,
he taken into consideration.”

The motign w as aaopied.
Clause 2.— (Amendment of section 

. 4.)
Shri A. C. Guha: I do not wish to

m ove my amendment, but I would 
like to say a few  words. The hon. 
M inister said that w e have ignored 
the provisions in clause 3 df thisQ ill. 
In fact, I am perfectly aware of it. 
But I wish to point out to him that 
in clause 3 there is only provision 
for t te  circumstances in which an

official nom inee of the Central Gov
ernm ent m ay depute another official. 
It is not mentioned how he will 
be nominated. From the point cf  
view  of broad principles/ I think this 
should not have been left to the olR- 
cial. Anyhow as the hon. M inister 
has stated that he w ill bring in a 
comprehensive amending B ill I do 
not like to move my amendment.

The hon. M inister stated that the  
Chairman is nominated by Govern
ment. I think you m ay remember 
that in the Estim ates Committee we 
had occasion to review the activities 
of this Board; and the activities cf  
the last Chairman also cam e under 
our exam ination. I hope I would not 
be divulging any secret if I say that 
we were not at all satisfied with the  
way in which the Chairman was func
tioning. It cannot be said that in 
any sense he was functionirig as a re
presentative of Indian interest. Of 
course, he is now on leave and may 
be removed. Even now I do not know 
whether Government w ill be ab’e to 
pick up a right person who can protect 
Indian interests. I know that about 
80 per cent, of the capital is British. 
But still the Central Tea Board is an 
organisation which should * protect 
Indian interests. I would not have 
m entioned all this, if the hon. Minis
ter had not referred to it. I hope he 
will at least see that the right person 
is nominated who w ill not be a stooge 
of British interests.

Shri B. Das: I wish to add one word. 
When I made that speech I hnd the  
Chairman’s instance in my mind. As 
far as m y memory goes, the Chairman 
has never obeyed the Government of 
India in any matter. He has function
ed as a reprfesentative of the British  
capitalist interest. W hatever may  
have happened in the past, I hope the 
sovereign Government of India is not 
going to take orders from the British  
capitalists or the tea interests in Eng
land. I hope the hon. M inister will 
soon briry? forward the B ill he men
tioned. and I w ill have occasion to 
bless it.

Shri A. C. Guha: May I put one
mi«»fitinn to the boo. M inister. Is it 
true in a i in regara to tne appointment 
of a very important official the Gov
ernment did not approve the name 
recommended by the Central Tea 
Board and even then the Tea Board 
reasserted Its right to appoint that 
same person and has practically ask
ed Government to eat hum ble pie by 
accepting its nominee?

Shri T. T. Krishnamachari: I am
unable to give an answer. I have not 
got the information.
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Shrl Bansal (Jhaj jar-R ew ari): I

generally do not like to join issues 
with elderly gentlem en like Shri Jhun- 
jhunwala, but I was really surprised  
when he was opposing this innocuous 
amendment.

The power to nominate substitutes 
when a representative on a particular 
com m ittee cannot attend its m eetings 
is a weli-recogmsed principle which has 
been given in many com m ittees that 
I know ol. I have experience of one 
or two international conferences and 
I know that even in the Governing 
Body of the ILO which is the main 
executive of the International Labour 
Conference, there is what is called a 
titular delegate and he has a right to 
nominate a substitute when he can
not attend a particular m eeting of 
the Governing Body. This has an ad
ditional advantage of training up 
junior people to take the place of 
senior people when they retire. Now  
if all the. positions of a representa
tive character are being taken up my 
senior officials and younger people are 
not given a chance to represent them, 
even when they cannot attend a m eet
ing. I do not know how we w ill be 
training up the younger generation. 
From that point of view  this amend
ment is very necessary.

Then there need not be any appre
hension that the substitute who w ill 
be appointed w ill perhaps not know  
the job, because I understand that 
there is a w ell-established practice 
that representatives who are nominat
ed speak to a brief and the brief 
is provided by the M inistry or the 
Department concerned. So, I welcome 
this amending clause and I think the 
House w ill pass it w ithout making 
any changes.

Mr. Deputy-Speaker: The ques
tion is:

'T hat clause 2 stand part of the
B ill’\

The motion was adopted.

Clause 2 was added to the Bill.

Clouse 3 was added to the Bill.
Clause. 1 was added to thef Bill.

The Title and Enacting Formula were 
added to the Bill.

Shri T. T. Krishnamachari: 1 beg to
move:

‘T h at the B ill be passed."’
Mr. Deputy-Speaker: The question

is:
“That the B ill be passed.*’ 

The motion was adopted.

RESERVE AND AUXILIARY A IR  
FORCES BILL

The M inister of Defence (Sh rl 
Gopaiaswam y): I beg to move*:

 ̂ ‘ That the B ill to provide for the 
constitution and regulation of 
certain Air forc*e Reserves and 
also an A uxiliary Air Force and 
for m atters connected therewith» 
be taken into consideration.”

The Bill is a fairly simple one. lo  a 
modern Defence organization it has 
almost become a necessity that w e  
should provide . reserves to every  
brancn ot the Armed Forces for the  
purpose of man being trained and  
kept ready, for being called up in  
emergencies. We have already pro
vided for such reserves in the case 
of the Army and the Navy. This 
particular B ill provides for reserves 
in the case of the Air Force. The 
Bill deals with three different kinds 
of these reserves. There is, ilrst o f 
all, the Regular Air Force reserve^ 
then there w ill be an Air Defence  
reserve and the third is an A uxiliary  
Air Force. Chapter 2 of the B ill 
deals with the Regular Air Force re
serve. It provides for the constitu
tion of that reserve, how its personnel 
should be found and the classes of 
persons who w ill be members in th e  
reserve, their period of service and  
so on. Similarly in the case of the  
Air Defence reserve provisions are 
contained in this B ill for its consti
tution, its liability for service and the 
period of its service and so on. The 
A uxiliary Air Force is a counterpart 
in the Air Force of the Territorial 
force in the Army. There also w e  
have inserted provisions which would  
make arrangements for the constitu
tion of this A uxiliary Air Force and  
the conditions under which this 
A uxiliary Air Force w ill be constitut
ed, trained and w ill function.

The Statem ent of Objections and  
Reasons gives the House a fairly full 
account of the detailed provisions o f  
this Bill. There is not very »nuch in 
these provisions. In the case of the  
regular Air Force, officers and airmen 
in the Air Force w ill automaticcHy^ 
get transferred to this reserve on the 
completion of their service. As a 
matter of fact in the arrangements 
that now exist there is a liab ility  
cast upon every one of them that i f  
and when a reserve of this kind is 
constituted, they are liable to go into 
that reserve and shoulder the liabi
lity  of being called up for service  
whenever required. In the case o f

♦ Moved with the previous recom
mendation of the R esident.
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the Air Defence Reserve, it  is reaily  
meant for people who have been 
pilots or who have taken the train
ing necessary for service in the Air 
Porce. They have ttrst to gel them
selves registered and when they nave 
done so, everyone in that register is 
liable to be called up for training ®r 
for sarvice. The Auxiliary Air Force 
is something akin to the Territorial 
Force in the Army. There is one pro
vision to which I should like to call 
the attention of the House, namely, 
clause 26 of the Bill. This provides 
for reinstatement in civil employ of 
persons required to perform service 
under this Act. Civilians have to be 
called up either for training or for 
service as the circumstances may re- 
<iuire. They have to give uP their 
civil employment either for training  
or for service. During this training 
or service, they get pay on the sr.me 
terms as the regulars of the regular 
Air Force. These emoluments some
tim es are not adequate from their 
point of view  .and there is also the 
risk that when they have been called 
on to serve in these reserves and 

when they go back, it m ight be that 
their employers may feel some hesi
tation in taking them back into ser
vice. lUndter this particular clause  
there is an obligation on the em
ployer to take these men back into 
service and if an employer hesitates 
about it, then the matter could be 
inquired into by a competent authority 
which is provided for in this Bill, who 
will either exem pt that particular 
employer from discharging this obli
gation, if there are adequate grounds 
for it or will direct him to re-emyloy 
such persons on such terms as he may 
think suitable, or in Che alternative, 
the competent authority may direct 
him to pay adequate compensation  
for failure or inability to re-empl>y 
the person concerned.

Of course, there is one  ̂ lacuna in 
this, namely, that there is no pro
vision in this Bill as to what would 
happen to any difference in emolu
ments that a particular person may 
draw when he is being trained or 
serves in these reserves and his emolu
ments in his original employment. 
That is a matter which has engaged 
cur attention in regard to the ether 
two branches of the Armed Forces. 
We, of course, expect that these peo
ple will not be put to any reduction 
in emoluments during the tim e they 
are callod upon for this kind of ser
vice. We exoect the employers to 
play fair to them. As a matter of 
fact, as I told the House in another 
connprt.ion, the other day, we have 
circulated the Government depart

ments whose servants tire called up 
in this way that they should make 
arrangem ents for making good this 
difference. We have api^aled also to 
private em ployers in this connection. 
That m atter is perhaps one which 
we might go into when we come to 
exam ine the detailed provisions of  
this Bill.

As regards the rest, there is a power 
in the Central Government to grant 
exem ptions in cases where the dis
charge of any obligations or any
liability imposed by this B ill would  
be unduly embarrassing i r  in
convenient to the person on whom  
these obligations are thrown.

I have received copies of notices of 
a large number of amendments to 
what I thought was a fairly innocent 
measure. There are a few notices of 
amendments which suggest that the
Bill may be referred to a Select Com
m ittee so that it m ay be. exam ined in 
detail and the House can consider it 
after the Select Committee has report
ed. I wish to say in advance thaj  ̂ I 
am not opposed to accepting this sug
gestion for a Select Committee. But, 
I think I would like to impose two  
conditions: (i) that the Select Com
m ittee should be a Joint Select Com
m ittee of both the Houses and (ii) that 
the Select Committee should report 
in time for enabling us to get this 
measure through before this session  
of Parliament closes, which would 
mean that this report w ill have to be 
received by us by the 28th or in any 
case not later than the 30th of this 
month,

Mr. Depnty-Speaker: Motion m ov
ed;

“That the B ill to provide for 
the constitution and regulation  
of certain Air Force Reserves and 
also an A uxiliary Air Force and 
for matters connected therewith, 
be taken into consideration.”

There are a number of amendments 
tabled to this motion, for reference to 
a Select Committee. The hon. Minis
ter has said that he is prepared to 
accent a motion for Select Committee, 
orovided it is a motion for rpferenc^ 
to a Joint Select Committee. No hen. 
Member has so far given notice of a 
.motion for reference to a Joint Select 
CommHtee. If any hon. Member 
m o v es...

Shri A. C. nuhn (Santipur): The 
Minister him self m ay move it.

Shri Gopalaswami: My hon. friends
Mr. Ramaswami, Mr. P. T. ‘Jhacko, 
Mr. Hirendra Nath Mukerjee have  
given notice of the self-sam e motion
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lor  reference of this matter to a Select 
Committee.

Mr. Deputy-Speaker: There arc
m any others also by Mr. Giriraj Sirgh, 
Mr. Patnaik, etc.

Shri T. S. A. Chettiar (Tiruppur): 
May I say a word for the information  
of the House, Sir? The names from  
the other House may be got so that 
a motion may be made. Arrange
m ents are bemg made to move it and 
it may be moved later.

Shri Gopalaswami: May I /nake a
suggestion, Sir? If one of the hon. 
Members who have given notice of 
a motion for reference to a Select 
Committee is asked to move it .’n the 
terms that I have suggested, what 
this House has got to do is sim oly to 
fix the total strength of the Joint 
Committee, and the names of the 
Members of this House who w ill goon  
to that Committee. Then, a m essage 
will go to the other House and the 
other House w ill name its own Mem
bers.

Shri S. V. Ramaswamy (Salem ): I 
beg to move:

“That the Bill be referred to
a Joint Committee. . . .
Mr. Deputy-Speaker: We have the

other form for this, that the Bill be 
referred to a Joint Committee consist
ing of so m any Members of this House, 
together with so many Members of 
the Council of States, that this House 
recommends to the Council of States 
to suggest so many names, etc. I 
take it that the hon. Member has 
moved in this form:

‘T h at the B ill be referred 1o a
Joint Committee consisting cf. .

How many Members?
Shri Gopalaswami: I suggest . that 

we have about 12 from this House and
6 from the other House.

Mr. Deputy-Sptaker: The Chief
Whip has given me a list containing  
20 names, including the Mover.

Shri GoDalaswairfi: The Mover is
not a . Member of this House.

Mr. Deputy-Speaker: The Mover of
the Motion for reference to a .<oint 
Select Committee. So, I take it, 20 
Members from this House and 8 from  
the other House.

Shri Gopalaswami: Twenty and ten.
Mr. Deputy-Speaker: All right; let

it be 10 from the other House.
Shri A. C. Guha: That might be a 

precedent. It might be one-third. 
What they are entitled to is one-third.

Dr. P. S. Deshmnkh (Am ravati 
East): It might to recorded that this 
shall not be all precedent for any 

future Select Committee.
Mr. Deputy-Speaker: If we go

on doing a thing and say it is 
not a precedent, what does that mean?

* Motion moved:

“That the B ill be referred to a 
Joint Committee of the Houses 

consisting of 31 Members; 21 
Members from this House,
namely: .

Major General J. K. Bhonsle, 
Shri Shah Nawaz Khan, Sardar 
Surjit Singh Majithia, Shri 
P. T. Chacko, Shri T. S.
Avinasnillngam  Chettiar, Shri 
T. Subramaniam, Chaudhuri 
Raghubir Singh, Prof. N. C.
Laskar, Shri Uma Charan 
Patnaik, Shri M. S. Gurupada- 
swamy, Shri H. N. Mukerjee, 
Shri Girraj Saran Singh, Shri R.
S. R aj, Shri Rameswar Sahu, 
Shri Awadheswar Prasad Smna, 

Pandit Balkrishna Sharma, Pandit 
K. C. Sharma, Shri T. R. Neswi, 
Shri Jaipal Singh, Shri Ajit Singh 
and the Mover, and 10 .Vlembers 
from the Council;

that in order to constitute a 
sitting of the Joint Committee the 
quorum shall be one-third of the 
total number of Members of the 
Joint Committee;

that the Conmiittee shall make 
a report to this House by the 30th 
July 1952;

that in other respects, the 
Rules of procedure of this House 
relating to Parliamentary Com
m ittees shall apply with such 
variations and modifications as 
the Speaker may make; and

that this House recommends to 
the Council that the Council do 
join in the said Joint Committee 
and communicate to this House 
the names of Members to be 
appointed by the Council to the 
Joint Committee.’’

Shri U, C. Patnaik (Ghumsuv;:
Before the B ill goes to the Select 
Committee, may I make a few sugges
tions because there are certain im
portant points to be considered.

Mr. Deputy-Speaker: The hon.
Member may speak. The procedure 
is this. After the main motion, if  
any motion for circulation or for 
reference to a Select Committee is 
made, it is an amendment tp the main 
motion. Now both, the original
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motion for consideration as also the 
motion for reference to a Joint Com
mittee are before the House. Any  
hon. Member may take part in the 
debate. I presume Mr. Patnaik  
wants to speak.

Dr. M. M. Das (Burdv/an—Re
served—Sch. Castes): On a point of
information, it is the convention of 
this House that those Members who 
go on the Select Committee do not 
speak, at the consideration stage. I 
beg to know whether that convention  
is going to be follow^ed now or not.

Mr. Deputy-Speaker; True, it is a 
convention. It is not as if this Bill 
will straightaway go to the other 
House. There are other people who 
are watching this: there are 360
million men. They m ust know what 
the view  points are. Persons specially  
in the knowledge of things and who 
can contribute to the debate must be 
allowed to have their say so that 
other Members may give their 
reactions to this matter. So, in 
exceptional cases I w ill call upon 
them. I w ill make an exception in 
favour of Mr. Patnaik.

Shri U. C. Patnaik: I thank you for 
giving me an opportunity to address 
the House now, even though I happen 
to be on the proposed Joint Select 
Committee. That is because I feel 
that this is not m erely a sim ple Bill 
as the hon. Minister for Defence 
with due modesty has put it, but I 
do feel that it is one of the most im
portant Bills that have come up 
before this House, and several ques
tions of policy are involved therein on 
which, even though there is the 
Select Committee, it is for the 
Memljers of this House representing 
the country to give some directions 
or to give some suggestions as to how  
the Select Committee* is to tackle the 
problems.

I welcome this p ill because I 
believe that it is the best B ill on 

defence that has come up before the 
Central Legislature of India so far. 
It involves important questions like 
air-force reorganization and it takes 
into consideration the progress that 
has been made in other countries 
during recent years in this sphere. 
And it is better than any other 
legislation that h^s been passed, not 
m erely during the British regime, but 
even since w e attained freedom a few  
years ago. The importance of the Bill 
consists in several special features.

Firstly, it gives due importance, to 
and it lays particular emphasis upon, 
the air arm. Till now, India has been

attaching the greatest importance to 
the Arm y section, neglecting its .Navy  
and Air Force. It is true during the  
British regime that was the case  
because we had the R.A.F. to defend
our skies, and the Royal N avy to
defend our coasts. But since the 
attainm ent of freedom, it was up to 
us to lay due emphasis on the air 
arm, because, in a modern war, the  
air arm plays a much larger part than 
in wars of previous ages. It is not 
used m erely for reconnaissance, but it 
is there also as an effective weapon 
of defence and oifence. It is a 
necessary adjunct to the land arm and 
to the naval arm. But, still we find 

from our expenditure on defence that 
almost the bulk goes to the Army and
very little goes to the Navy and the
Air Force. In particular this year, 
we are spending out of Rs. 405 Crores 
of total revenue, nearly Rs. 226 
Crores on defence, out of which the 
Army takes about Rs. 169 Crores, the 
Navy takes about Rs. 15 Crores and 
the Air Force takes about Rs. 25 
Crores. This expenditure on effective 
services and capital outlay is exclu
sive non-effective services, and shows 
how we are not giving the same im
portance to the naval and air arms as 
we should do in the modern set up. 
If you see the budget of England for 
instance, you And that they are 
gradually reducing their expenses on 
the regular forces and on the land 
arm, and are increasing their 
expenses on the Reserves, Auxiliaries 
and the Air Force. It is thus really an 
important thing that we em phasize 
upon the air force, and the present 
B ill indicates very effective ways of 
expanding our Air Force. It is not 
m erely a formal or a simple Bill, but 
it is of vital importance as it seeks to 
expand our Air Force through Air 
Reserves, Air Defence Reserves and 
through Auxiliary Air Forces, 
by building up the civilian counter
part of the regular air force.

Secondly, this B ill provides for 
civilian participation in the most im 
portant aspect of our national acti
vity, v iz ,,  our national defence. I 
would like to bring to the notice of 
those Members who have no idea—I 
believe that there m ay be some 
Members wno have no idea—of the 
classifications as regulars, reserves 
and auxiliaries. The regulars are the 
whole-time soldiers, navy men and 
aviators who are paid and maintained  
as standing forces, whereas reserves 
and auxiliaries are the main forces of 
the country and it is they who are to 
expand the regulars, to serve as a 
second line of defence and to m inimise 
our defence expenditure while, at the 
same time, they give us a bigger and
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stronger defence force. Therefore, 
the importance of this B ill also lies in 
the fact that it envisages civilian co
operation in national defence. It re
quires more of civilians to be interest
ed in national defence, and to play a 
part in the air defence of the country.

Thirdly, this B ill supplements the 
m eagre Air Forces of the country by 
Reserves, Air Defence Reserves and 
Auxiliary Air Forces, thus consider
ably strengthening the air defence of 
the country.

12 N oon

Fourthly, it is the first indication  
of the adoption of the principle of 
conscription in the ihatter of national 
defence. The second part of the B ill 
which relates to the Air Defence 
Reserve, involves a sort of conscrip
tion though limited in operation to 
certain sections of trained personnel, 
and that brings us to the question as 
to how far conscription is to be 
adopted, and in what form we are to 
adopt it in this country.

You know, Sir, chat most of the 
western countries were having cons
cription in some form or other since 
about the period of the French Revo
lution, the Napoleonic wars, while 
England and America were not having^ 
conscription all those years and were 
having what is called the voluntary  
system  of recruitment for purposes of 
defence forces. During recent, years, 
U.K. and U.S.A. have also introduced 
a system of conscription, and it is for 
us to consider whether, in order to 
strengthen the defence of our country, 
we are or not to take advantage of 
the system of conscription. I do not 
want to say one way or the other, 
but I am simply posing these ques
tions for consideration, for the con
sidered views of hon. Members who 
have been thinking on the subject, as 
to how far we are to adopt some of 
these principles. '

Then, another point. This B ill 
envisages, for the first time, a 
m achinery for co-ordinating civilian  
and m ilitary efforts in organising the 
civilian defence machinery of this 
country. You know, Sir, that in this 
country there has been practically no 
suitable machinery for integrating 
civilian and defence activities in local 
organizations. Of course, the Terri
torial Force Act of 1920 ha(J made 
some provision in this respect, but it 

was not implemented and then, the 
Territorial Army Act of 1948 went 
back upon it and did not provide for 
any such civilian co-operation, any 
civil and m ilitary co-ordination. 
That is a very important feature

in certain ;western system s which  
helps them to expand their defence 
forces, to m inimise their defence 
expenditure, and to make the nations 
defence-minded. This Bill, parti
cularly in the envisaged auxiliary  
forces associations, contemplates some 
su ch ' civilian and m ilitary co-ordi
nation. In addition to the civil and 
m ilitary co-ordination which this B ill 
envisages, it also mentions that it is 
intended to correlate the Territorial 
Army organisation with this auxiliary  
force organisation. This takes us 
back autom atically to the system in
troduced in the United Kingdom in or 
about 1907.

It was an eminent jurist of
England, Lord Haldane, as Secretary 
for War, who was responsible for the 
organisation of the civil and m ilitary  
co-ordination in England that is the 
very basis of the civilian defence
organisation, in England. And that 
is a very important point that we 
have got to bear in mind because the 
existence of that institution popu
larises the territorial army organi
sation in England, popularises 
its auxiliary air force and the 
naval volunteers scheme. The 
absence of that institution i^  India is 
responsible for the lack of civilian
co-operation, for the lack of popular
enthusiasm in this country. And, 
therefore, I may be permitted to take 
some part of the valuable tim e of this 
House to explain how that integrfition 
is achieved in England, because we 
always say that our defence organi
sation is based on the United  
Kingdom model.

That organisation in England 
started in̂  1907 with Lord Haldane’s  ̂
territorial army scheme. There, it is 
not the Ministry of Defence that is 
responsible for the organisation of the 
territorials, for their governance but 
it is what are called the County Asso
ciations under the supervision of the 
Army Council, Air Council and the 
Admiralty that are responsible, for 
the organisation of the territorials.
In each County there is an Associa
tion consisting of the territorial 
officers^ the cadet forces officers, the 
joint cadet forces officers and the 
officers of some civilian defence 
organisation on one hand, they are to 
form the majority in the County 
Associations. And the minority mem
bers of the County Association are 
representatives of various institutions 
within that county. Trere are also 

representatives of the universities, of 
the employers and the workmen within  
that county. The importance of the
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association lies in  the fact that i;t is  
able to co-ordinate properly the 
defence activities on the one hand 
and the civil activities on the other, 
because the territorials, the auxi
liaries, volunteer forces etc. are forces 
of civilian units intended to expand 
the regular defence forces without a 
corresponding increase in the expendi
ture. So in these county associations, 
there are civilian representatives from  
all institutions within that county. 
The work of the association is laid 
down in that Act, to be formulated  
as ‘‘Schem es’’ under the Act. But 
the British Act is not like ours which  
just provides for offences and punish
ments only and not for the organisa
tional side. If you read the 1907 
British Act, or their Acts of 1921, or 
1924, or 1939, or any of the various 
other defence Acts in England, you 
will find that the major part of each 
Act is devoted to the organisational 
aspect,—how the different units are to 
be organised, how civilian interest is 
to be created, how conditions are to 
be created which would allow the 
civilian industries to flourish and that 
civilian work does net suffer due to 
military activities. This is part of 
the work of the county association; 
the association has also to keep 
itself informed of the policy of the 
defence authorities, and to keep in 
contact with local needs and require

ments. This is indeed a very vital 
part o f its work. In England, that 
organisation was started in 1907 by 

one of the best defence-minded men 
of the day who was also the 
greatest jurist of England at that 

time. Even now—if you read the 
discussions in 1950 or 1951 of the 
British House of Commons, on the 
subject of defence reorganisation—  
you will find that they have 'made the 
1907 System as the basis and proceed 
with tnat background in view. So, 
the important feature of the county 
association is civilian co-ordination. 
Another important feature of the 
organization is -Che local associations 
which elicit local sympathy and 
secure for the defence forces the best 
men; they see that there is the fullest 
local response for the territorial 
organisation. This was started in 
England in 1907. Though there was a 
sort of reminiscence of it in .the 
Indian Act of 1920, we went back 
upon it in 1948, and till now free 
India has not thought of having 
civilian co-operation in the organisa
tion as well as development of the 
defence forces of the country. I 
thank the hon. Defence Minister for 
the civilian co-operation which he 
contemplates for building up the  
territorial and auxiliary units.

In spite of all these im porU nt 
features of the Bill which m ake it 
perhaps the best B ill that has been  
introduced in this House on defence 
matters so far. I think there are many  
other questions also which have got to 
be considered not m erely by a joint 
Select Committee, however represen
tative it may be. There m ust be  
suggestions on certain issues from  
hon. Members who are interested in 
defence matters and who should have 
their say on some of these questions, 
though they are not on the Select 
Committee. By moving that the B ill 
be referred to a Select Committee, I 
am sure there is no attempt to delay  
the passing of this Bill, as the hon. 
Minister has tried to make out. We 
are out to try to improve the Bill and 
to make up for some of the short
com ings because this Bill does have 
certain shortcomings; and we want to  
have the considered opinion of hon. 
Members of this House who have 
been taking a keen interest in defence 
matters, wly> have tried to study the  
defence organisation of other coun
tries, and who have tried to study  
the defence organisation in our own  
country, and investigate why th^ 
scheme of territorial army organisa
tion is having very little response 
from the public. It is now open to  
those hon. Members to give certain  
directions to the Joint Select Com
m ittee by expressing their views in  
this House on those points.

In the first place, I beg to take 
objection to the Financial Memo
randum which says that this Bill is  
only a perm issive Bill, i.e., if and when  
funds are available, this Bill is to be 
put into effect. I respectfully submit 
that if we study this question with  
interest, we w ill realjse that w e have 
to provide funds, and that we have 
to ask the hon. Defence Minister to 
try and somehow secure money or to  
make curtailments from other heads 
with a view to providing certain 
funds under this head. If you 
compare the figures in the U.K, 
Budget under Defence for 1950-51 
with ours, you w ill see that they have 
curtailed their defence expenditure on 
regular forces, and have increased it 
on reserves, territorials and auxi
liaries. From the figures published 
by the U.K.—India however does not 
publish any of these figure.s- -you  w ill 
find that the authorised maximum  
defence personnel in England for the 
regulars and that for the reserves, 
auxiliaries, etc. is so balanced that 
through the increase of the auxiliaries 
which cost less and which get the 
sympathy and co-operation of the 
civilians, the United Kingdom has 
developed its defence organisatioh. i
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would therefore say that instead of
trying to m ake this B ill only a per
m issive one, this House and the Joint 
Select Committee w ill try to make it
an effective piece of legislation and
will try to bring into existence our 
auxiliary and reserve air forces.
England started hrst with the
auxiliary forces making the terri
torial army, the centre, because at 
that time there was no Air Force

Organisation. Air force at the tim e 
was not considered to be an integral 
part of the defence organisation, but 
was thought of only as a sort of help 
to the regular army and the navy for 
reconnaissance purposes. But it was 
only later that the air force developed  
as the most important branch of the 
defence organisation. You m ight 
have read in the Press just a few days 
ago, that America is trying to reduce 
her expenditure on army, and to in
crease the Air Forces. It is, therefore 
very important that the Air Force has 
to be re-organised not m erely by ex 
panding the regular Air Force, but by 
the expansion of territorials, auxi
liaries, and reserve forces of air also.
It will be interesting to observe 

that England organised her terri
torials and reserve forces in 1924, and 
later on the pilots and observers 
scheme in 1934 and under the Military 
Training Act of *1939, it made
compulsory training a feature of the 
Army, N avy and also the Air Force.

(Interruptions).

If you go through the Act that was 
passed in England in 1924, you w ill 
find a reiteration of the main princi
ples of the Territorial Army Act of 
1907 where civilian co-operation was 
welcomed and where machinery was 
created for the reorganisation of 
civilian ‘military* personnel through 
the old county associations; what was 
added was the organization of county 
joint associations and auxiliary forces 
associations. They were there to 
supplement the county associations of 
the territorial army which was the 
main basis on which England built up 
its civilian defence forces. Unfortu
nately till now, even after five years 
of Independence we have not made 
any attempt—though the hon. 
Minister is now making this attempt 
— through auxiliary air forces asso
ciations to have that civilian coopera
tion. But then I give a warning 
which is based upon personal experi
ence The National Cadet Corps 
Committee riecbmmended N.C.C. Ad
visory Boards; provincial Boards 
were accordingly formed to advise the  ̂
cadet corps organisation. This 
organisation is not functioning pro
perly. I happen also to be on the 
Cadet Corps Advisory Board of a

particular province, and we have not 
m et more than thrice during the 
last four years. And even on these  
three occasions important matters of 
organisation were not placed before 
us. We were told jthat the officers in  

charge of the camps were in arrange
ment with the caterers,—taking the  
Cadets’ money and utilising them for 
their drink parties. But still, how
ever much we protested, there was no 

inquiry till now and we are heloless. 
That shows that these semi-m ilitary  
organisations or organisations to get 
civilian cooperation in m ilitary  
matters, are not being given proper 
effect and are not being shown res
pect by the m ilitary authorities w ha  
think that today they alone are res
ponsible for the defence of the country 
and not the whole country. So Uais 
is an important feature of the Bill and 
I hope the hon. Minister and the 
Joint Committee and the House w ill 
express their opinion as to how th ese  
Committees are to be organised, how  
they are to ensure proper cooperation, 
how they are to ensure that th e  
officers there do not go. out of control, 

how we can ensure tnat it really  
serves the purpose it was intended to  
serve. These are things that have^ 
got to be examined and ensured. ’

Mr. Deputy-Speaker: The hon.
Member may kindly reserve all the 
other details to the Select Committee.

Shri U. C. Patnaik: I am not going 
into the details, Sir. But with all res
pect to the Chair, I would point out 
that there are certain points on which  
we want, not m erely the opinion of 
the S elect Committee, but of other 
Members who have not had the pri
vilege of getting into the Select Com

m ittee who should give us some 
guidance a;s to how to answer some o f  
the questions. Therefore, I would 
just put three or four questions on 
which hon. Members may be pleased 
to give the benefit of their ideas. One 
is the question of conscription. That 
is a very irhportant subject. As I 
said sometime ago, it is a question 
whether the country is going to have 
conscription or not. We are having  
conscription provided for in this Bill 
under the second class of reserve, th e  
Air Defence Reserve, where civilian  
pilots, civilian officers and other 
civilian airmen and civilians trained 
in ground engineering and other duties 
can be conscripted. As far as I am 
concerned, I welcome it because the 
m ilitary history of the world has 
shown that that is the easiest and th e  
most effective way of building up your 
defences and of interesting the whole 
country in defence. But still we m ust 
have some sort of suggestions from  
thinking Members of the House on.
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that subject....... (An Hon, Member:
We are all thinking M em bers.). Then 
from everyone of us w e expect gorne 
sort of guidance on this matter, and 
ive hope we w ill get it in the course 
o f  the discussion on this subject and 
the general discussion of this 
subject will not be left with one or two 
•speakers but I hope.......

Mr. Deputy-Speaker: He m ay turn  
towards me and not towards the 
“back.

Shri U. C. Patnaik: Then, there is 
another thing.......

Mr. Deputy-Speaker: I am not
<?urtailing the speech of the hon. 
"Member. How long, may I know, 
will he take?

Shri U. C. Patnaik: I w ill take
about 15 minutes more.

Mr. Deputy-Speaker: Then the
hon. Member will resume it later. 
I am going over to the motion that 
Tias been outstanding, regarding tha 
Preventive Detention Bill. I will put
il  to the House and then he may 
continue his speech.

PREVENTIVE DETENTION (SECOND 
AMENDMENT) BILL.—contd.

Is:
Mr. Deputy-Speaker: The question

“That the Bill be r^erred to a 
Joint Committee of the Houses 
consisting of 42 Members: 30
Members from this House, namely:

1. Shri M. Ananthasayanam
Ayyangar,

2. Shri Halaharvi Sitarama
Reddy,

3. Shri Balvantray Gropaljee
Mehta,

4. Shri Narendra P. Nathwani,
5. Shri Ganesh Sadashiv Alte-

kar,
6. Shri Hari Vinayak Pataskar,
7. Shri B. Shiva Rao,
8. Shri A. M. Thomas,
9. PaTjdit Algu Rai Shastri,

10. Shri Venkatesh Narayan
Tivary,

11. Shri Tribhuvan Narayan
Singh,

12. Shri Feroze Gandhi,
13. Shri Narahar Vishnu Gadgil,
14. Shri Kotha Raghuramaiah,

15. Pandit Lakshmi Kanta 
Maitra,

16. Shri Syed Ahmed,
17. Shri A. K. Basu,
18. Shri S. V. Ramaswamy,
1ft. Shri Dev Kanta Barooah,
20. Shri Jaipal Singh.
21. Shri Jaswant Raj,
22. Dr. Kailas Nath Katju, '
23. Shri Hukam Singh,

. 24. Dr. A. Krishnaswami,
25. Shri N. C. Chatterjee,
26. Shri Sarangdhar Das,
27. Shri K. A. Damodara Menon,
28. Shri A. K. Gopalan,
29. Shri Shankar Shantabram

More, and
30. Dr. Panjabrao S. Deshmukh  

and 12 Members from the 
Council;...’*

Shri A. K. Gopalan: May I make a 
submission. Sir? I want to say that 
1 wanted to be on the Select Com
m ittee...

Shri Jawaharlal Nehm: Let the
motion be put first.

Mr. Deputy-Speaker:

“that the Joint Committee is 
also authorised to consider all 
amendments to those sections of 
the Original Act which are not 
sought to be amended by the Bill 
sitting of the Joint Committee

“that in order to constitute a 
sitting of the Joint* Committee 
the quorum shall be one-third of 
the total number of Members of 
the Joint Committee;

“that the Committee shall make 
a report to this House by the 29th 
July 1952;

“that in other respects the rules 
of Procedure of this House relat
ing to Parliamentary Committees 
will apply with such variations 
and modifications as the Speaker 
may make;

“that this House recommends to 
the Council that the Council do 
join in the said Joint Committee 
and communicate to this House 
the names of Members to be 
appointed by the Council to the  ̂
Joint Committee”.

The motion was adopted.
Shri A. K. Gopalan: I want to make 

my position clear, that by being on the
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Select Committee, as I have said be
fore, we do not agree to the principle 
of the A ct itselif. If by being on the 
Comm ittee it means that the principle 
of the Act itself • is agreed to, then  
with this reservation I want to be on 
the Committee.

Shri N. C. Chatterjee: Sir, I also 
want to m ake m y position and the 
position of m y colleagues very clear...

Mr. Deputy-Speaker: Order, order. 
So far as this m atter is concerned  
w hatever consequences arise w ill be 
governed by the rules of procedure. 
I am not competent to give any parti
cular instructions or to give any  
ruling upon this matter. Tlie hon. 
Members’ names are there.

Shri N. C. Chatterjee: I want to
m ake our position clear. We are not 
comm uted to anything. We are for 
revising every section and clause of 
this Bill which we do not approve of 
and with that clear understanding w e 
serve on the Committee.

Shri Sarangadhar Das: I also join 
in. Before agreeing to serve oa the 
Select Committee I wish to m ake the 
position of my party clear. Our w ill
ingness—that of Shri Damodara Menon 
and m yself—does not m ean that w e 
concede the basic principle of the BilL 
We are opposed to the BiM in its 
entirety and shall exam ine every  
clause afresh.

Shri S. S. More: As I am also one 
of the Members and these declarations 
have been made by my colleagues, I 
think it would be wrong on m y part 
to sit quiet. So I accept m y nam e 
on the Committee subject to the sam e 
reservations.

Mr. Deputy-Speaker: The language 
of this Motion is quite clear. It w ill 
be interpreted as the language stands 
in the Select Committee.

RESERVE ̂  AND AUXILIARY AIR 
FORCES BILL.—contd.

Mr. Deputy-Speaken The House 
w ill now proceed to the Reserve and 
A uxiliary Air Forces Bill. Mr. Pat- 
naik.

Shri U. C. Patnaik: There are just a 
few  points that I would like to place 
before this House for the valuable opi
nion of hon. Members before the 
Select Committee meets. As I have 
stated, the question of conscription in
volved in the organisation of Air De
fence Reserves has got to be considered 
in the light of what has been done in 
other countries, particularly as a result 
of the National Service Acts of England 
and the National Security Act of Ame
rica. Apart from it, there is another 
question also which is involved—^whe-

152 P.S.D.

ther the auxiliaries are to fight at home 
alone or abroad also. That has been a 
bone of contention even in U.K. for a 
very long time till it was allowed to> 
rest just a couple of years ago in their 
Acts of 1949 and 1950.

The' question is whether the use of 
auxiliaries, territorials and other volun* 
teers raised should be confined only to 
defend the hearths and homes inside 
the country or whether they should be 
called upon to go abroad when requir
ed. That was a question that was dis
cussed at length and discussed several 
times in the British House of Conunons 
and it has finally been decided that 
they have to go abroad if called upon. 
At the same tim e those discussions 
make it clear w hy internal defence was 
made part of the provisions of the ori
ginal Act till 1949 or 1950. The reason 
was that the very basis of the organisa
tion was that everybody who volun
teered m ust feel that he was volun
teering only for defending his hearth  
and home and not for fighting a war 
of aggression. That is a poipt which  
has got to be considered.

The next point is whether our Act 
should make provision only for offences 
and punishments or also for the organ
isation and governance of the territo
rial and auxiliary forces. There is a  
gulf of difference between our BiUs 
and Acts on the one hand and the B ills 
and Acts, for instance, o l U.K., on the  
other. On a comparison you w ill find 
that their legislation provides for 
offences and punishments. When the  
members of these forces are xmder 
training the regular Army, Navy or A ir  
Force Act applies to them. At the same 
time the Acts make lengthy references 
as to how the organisation has to be 
achieved, how the different units are  
to be formed, and how civilian institu

tions are to be organised so as to get 
the best possible response. A reading 
of their Act w ill give you an idea as to  
how all these things were attended to 
by Parliament itself while considering 
the Bill and framing the law. w hereas 
here we fram e a vague enactment, then 
leave it to the M inistry to work it out; 
and the M inistry leaves it—I hope th is  
Ministry will not do so—to the De
fence experts who leave it in turn to 
somebody down below, so that ulti
m ately the most operative part of th e  
law is found not in the Act itself but 
in the rules prepared by someone. 
This is a point to which w e have to  
pay our attention.

W hile considering the question o f  
conscription for the Air Defence Re
serve we have to consider the question  
of conscientious obiectors which has
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been provided for under the National 
Security Act of the U .S ^ . and the 
National Service Act of England, and 
all the Army, Navy and Air Force 
Acts of England. You should take in
to consideration the conscientious ob
jectors and their position. We too 
have made little provision on this point. 
Therefore, we have to consider the pro
visions of those other Acts and see how  
far we have to adopt them.

Another equally vital point of differ
ence between our organisation and the 
organisation of territorials and auxi
liaries m England, at least im til 1950, 
is on the question of whether the terri
torial and auxiliary forces can be call
ed out-to aid the civil power when re
quired, On that point the 1907 Act and 
subsequent Acts in the U.K. up to 1950 
made it very clear that they cannot 
be called out in aid of the Civil power. 
The reason is that when you call upon 
civilians to get into the defence forces 

and organise themselves, it is one thing 
to tell them that they w ill fight for 
their hearths and homes and quite a 
different thing to tell them lhat they  
will have to aid the civil power. These 
are voluntary organisations, organisa
tions consisting of civilians who have 
joined out of their free w ill to get de
fence training to defend their country, 
and to call upon them to aid the civil 
power would be something which can
not be attractive to them. We have to 
consider the whole thing from this point 
of view: How to make it so attractive 
as to make as large numbers of civi
lians as possible to join these auxiliary  
and territorial organisations. In Eng
land one of the vital points to be borne 
in mind is that they should not be call
ed out in aid of the civil power. No 
doubt that system existed till 1950 but 
in that year a change has been made. 
Even in +he original Act there was a sort 
of a rider tbnt +hpv coijH not be call
er̂  out in aid of the civil power ordi
narily, though they could be called out 
when all the entire civilian population  
is called up, that is when there is a 
mass conscription. Even then th ere ,is  
a* further explanation that when terri
torial units along with all the other 
citizens of the country are called to 
aid the civil power, they should not go 
as members of the territorial'or auxili
ary forces but can only be called up as 

ordinary civilians, just as ordinary civi
lians are made to join the special police 
etc. at times of grave emergency. At 
such times they are asked not to go 

w ith their uniforms on and not to use 
any weapon other than those which the  
ordinary citizen is called upon to bear. 
That is an important point of differ
ence. Of course, in 1950 they have

made some change in regard to re
serves because now everybody, (since 
the National Service A ct) even the man 
in the street, who is above 18 years of 
age, can be conscripted into the de
fence forces. According to the change 
made in 1950 they have said that these 
reserve forces can be called out in aid  
of civil power. We have to consider 
whether w e are to adopt the system  
introduced in England in 1950 or w he
ther w e are to fall back upon the sys
tem that obtained in England between  
1907 and 1950 The vital point which  
has to be considered in this connection  
is to see how w e can m ake it more at
tractive for the civilians to join these 
volunteer forces.

Another point to be considered is the 
conditions of service. The conditions 
of service must also be attractive. Of 
course, there are provisions here for 
the pay and allowances of the reserve 
and auxiliary forces just as in the case 
of the regular Air Force personnel. 
But there is another factor. I do not 
know whether the pay and allowances 
of the regular forces in India include 
bounties and things like that which are 
provided for in the U.K. Acts, to be 
granted to people in the Air F o r c e  who  
have to their credit additional training 
or extra number of flights in the air. 
In the case of such people these addi
tional bounties are granted to make the 
service more attractive. I  would leave 
it to the hon. M inister to tell us whe
ther we have got any provision like  
that in our Bill.

Then there is the important question, 
n a m e l y  availability of adequate equip
ment. We have been told that the 
forces cannot be straightaway 6rganis- 
ed, that it w ill take some tim e to organ
ise them, because funds are not avail
able and adequate training facilities 
also are not available. But the ques
tion to be answered is, on what are we 
lajnng our emphasis: having more
’planes and other equipment o  ̂ mak

ing the country air-minded? This is 
therefore another point to be consider
ed. Should w e make the whole coun-
trv pir-mindod. should we be in a 
Doci^iop to have proper reinforcements 
in thf  ̂ of aviators and airmen if

wfien required, or should we IpV 
mor® on having nroner equfo

ment if and when these people are em
bodied? This question also was ex
amined in the Parliam ent in England 
and at +hat tim® Mr. Shinwell. refer

ring to the World Wars I and IT, said  
defeats in the early .stages of the war 

were due to want of proper reinforce
ments in personnel. Somebody inter
rupted him and asked whether it was
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w ant of sufficient personnel or of pro
p er equipment. He said both. There
fore, we have got to consider not mere
ly availability of aaeguate training faci
lities but also the personnel required, 
because with the same amount of train
ing facilities you can train more men 
if  civilian flying clubs and sim ilar in
stitutions like glider clubs are organis
ed. In Germany they gave rirst atten
tion to civilian flying clubs, and glider 

clubs. These were financed and subsi
dised by the Government. In U.K. also  
the same thing was done. There were 
territorial county associations and they  
attempted to give training facilities not 
m erely  in the m ilitary centres but also 
in the civilian flying clubs and glider 
clubs organised by the local institu
tions. That is another feature which  
w e have got to consider. I do not want 
to go into minor details as to who is 
the competent authority and whether 
w e are going to have any organisation  
corresponding to the Air Council found 
in other countries. But I submit that 
-there are a large number of questions 
which have got to be exam ined by 
everyone in this House before we dis- 
<?uss this B ill in the Select Committee.

Dr. M. M Das: The Bill before the 
House is a very important and neces
sary piece of legislation. Although we 
the Members of this House may differ 
in our opinions with regard to many 
things, so far as the present measure 
before the House is concerned, I think  
we shall be unanimous In our opinions 
and the hon. the Mover of the Bill wilL 

have the least difficulty or trouble in 
carrying this m easure thrpugh. Nc^ 
body in India today who wants to see 
his country free, and capable of m ain
taining that freedom against the aggres
sion of any foreign power can remain  
blind to the unsatisfactory condition of 
our defence and any measure, calculat
ed to strengthen our defence forces, is 
bound to secure the maximum amount 
of support from him.

Ours is a vast country and we have 
to our credit the second largest popula
tion in the w o rld . Our industrial 
potential and natural resources are also 
said to be very great. But m ilitarily  
our strength is insignificant in compa
rison with any strong power of the 
world today. Our backwardness in the  
scientific , industrial and technologi

cal development. Our absolute depen- 
derice UDon foreign countries for higher 
m ilitary training, for ammunitions and 

m ilitary equipment, have rendered our 
defence forces weak and vulnerable. 
Only the other day we w ere d isc u ss i^  
amongst ourselves the defence prob

lem s of our country. One of m y  
friends who Knows something about 
m ilitary science and who had the actual 
experience oi commanding some forces 
during the last war told us that his 
nead begms to reel when he thinks o f  

the defence problems of our country. 
The natural or geographical defence of 
our couii.ry no longer exists. The 
great Him alayas tnat have stobd for 
ages as the impregnable barrier on our 
northern frontier nave now lost all im
portance as a bulwark agam st foreign  
invasion. May be that from now on
wards, for obvious reasons, w e have to 
pay more attention to the Himalayas 
them selves than we ever dreamt be
fore? In the north west, the Khyber 
Pass and the Bolan Pass which were 
considered as the gateways of India 
and were far easier to defend are no 
longer ours. At present, in the north 
west our frontier stretches for thou
sands of m iles along the plains of Raj
asthan and Punjab. In the north east 
the impenetrable hills and jungles be
tween Assam  and Burma are no longer 
impenetrable. It was proved during 
the last war that m ilitary operations 
on a grand scale could be carried out 
through those hills and jungles, and it 
is through them that the Japanese 
army actually reached India. In addi
tion to all these, we have our vast coast
line stretching for 2500 miles and our 
N avy is not worth its name. Against 
this background, if w e consider our 
utter inability to manufacture the ordi
nary equipments, required by our 
Army, Navy and Air Force, it is no 
wonder that one’s liead would begin 
to reel. But the most reassuring fea
ture in this gloomy situation is the 
human element of our defence forces. 
So far as human material is concern
ed. our armed forces are still one of 
the finest in the world. If I rise today  
to give my unstinted and wholehearted  
support to this Bill, it is because I find 
that this Bill proposes to mobilise and 
make the best use of the human mate
rial available in our country so far as 
our air defence is concerned. Machines 
may manufacture aeroplanes, fighters 

and bombers, but they cannot manu
facture a first-class pilot or a first-class 
gunner or a first-class radio operator. 
It requires human material of the high
est order, along v/ith the most costly  
and expensive trp'ning, to constitute an 
efficient airman. Then there is the tim e 
factor. In a country like America or 
Russia it may be possible to produce 
aeroplanes, fighters and bombers at th e  

rate of one every five or ten minutes, 
but no amoimt of human ingenuity can 
produce an efficient airman or gim  
crew within five or ten minutes.

The measure before iis today seek§ 
to mobilise, conserve and m ake avail-
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able in case of emergency this highly  
specialised and expensive training m  
aerial warfare and aerial navigation. 
When this B ill is passed into law, and 
implemented it will serve four impor
tant purposes. Firstly, it w ill give  
addiiional strength to our Air Force. 

The regular Air Force, the Air De
fence Force and the A uxiliary Air 
Force envisaged in this B ill w ill form  
a second line of air defence to our 
country. Secondly, many of our bril
liant young men who cherish the idea 
of serving in our Air Force but who 
are prevented from doing so for some 
reason or other w ill find a chance to 
join the A uxiliary Air Force and serve 
their country. Thirdly, the costly  
planes which we have to purchase at 
fabulous prices and which* are being 
replaced every day by more modern 
and more improved tjn^es of planes 
would be put to some useful purpose 
instead of being altogether scrapped. 
Fourthly, the costly training and expe
rience of our veterans of the Air Force 
who have served and have completed 
their terms of service w ill be available 
in times of danger and emergency fnr 
the defence of our country. These ad
vantages are not at all negligible and 
we cnnnot afford to lose them.

A detailed examination of the provi
sions of this Bill reveals some loopholes 
or drawbacks, and I shall point them  
out for the consideration of the hon. 
Mover and the House. First of all, 1 
would like to draw attention to Chap
ter IV dealing with the A uxiliary Air 
Force. The A uxiliary Air Force pro
vides fighter defence of the locality in 
which its units and squadrons are rais 
ed. It is the air counterpart of our 
Territorial Army. But the conditions 
of service in the Auxiliary Air Force 
are much stiffer than those in our Ter
ritorial Army. Even in the United 
Kingdom, which serves as the model 
for our defence forces, the conditions 
of service in the Auxiliary Air Force 
are much more liberal than those en
visaged in this Bill. In the United 
Kingdom a member of the Auxiliary  
Air Force enjoys certain rights and pri
vileges, not a single of which is to be 
found in this Bill. In the British A uxi
liary Air Force the terms of service or 
the area of service for a member of 
the A uxiliary Air Force in Britain can
not be modified by any order. Second
ly, no order can post a member of the 
A uxiliary Air Force to any unit other 
than that to which he was enlisted or 
to the regular Air Force. Thirdly, 
none can be transferred, appointed or 
attached to the regular air force w ith
out his consent under any order or 
gulation made after h is enlistment; and

fourthly every member of the A uxili
ary Air Force has a right to enlist in. 
any branch of the regular armed forces, 
if he can satisfy the prescribed condi
tions. Not a sm gle one of these privi
leges has been provided m the B ill be
fore the House.

The A uxiliary Air Force is a volun
teer force and if the conditions of ser 
vice are made so severe and stiff, then  
I am afraid, recruitment w ill be rather 
very difficult. Next, I beg to subm it 
that the protection and the com pensa
tion to be given to a member of the  
A uxiliary Air Force against his em 
ployer who refuses to rem state him in  
service are not at all adequate. The 
compensation provided in this B ill is 
six months* salary. I beg to submit 
that six m onths’ salary is no consola
tion at ail for a man who loses his 
means of livelihood for no fault of his 
own.

Another important matter to which  
I oeg to Draw tne attention of the  
House and the hon. M inister in charge 
of the B ill is the constitution of the 
“competent authority”. This “compe
tent au th ority” has been entrusted  
with the whole burden of adm inistra
tion of the Reserve Air Force. Chapter 
I, section 2 of this Bill, gives the defl- 
nitior^ ,of this ‘competent authority.” 
The definition says that any one air offi
cer, (one single air officer) who is ap
pointed by the Central Government, 
w ill constitute the competent authority.
I beg to submit that very great respon
sibility lies upon the shoulders of thi.«r 
competent authority and it w ill not be  
fair and proper to place this heavy res
ponsibility upon the shoulders of one 
single officer, however com oetent and  
efficient he may be. My suggestion is  
that a council of three or more senior  
officers of the Indian Air Force should  
constitute this competent authority. 
There are some other minor points 
which I w ish to discuss when the B ill 
will be taken clause by clause.

Shri B. Das (Jajpur-K eonjhar): As
one who has been in this House for 
many many years and has gone through 
the tragedy of foreign rule and foreign  
domination in all matters it heartily  
gladdens me to find that the D efence  
Minister after four years of our attain
ment of sovereignty has brought for
ward this measure. I do hope it w ill 
be a forerunner of various army re
forms the need of which m ost of 
are feeling.

The Army continues to be what it  
was when the Britisher left us a f e ^  
vapTs ago. I congratulate m y hon. 
friend Mr. Tyagi for occupying that
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worthy position at the moment, be
cause he is an ex-arm y man. The 
Government of .India since 1947 has 
had no time to think of what India’s 
defence forces should be. It was con
tinuing the old m achinery that was left 
over to us. •

Why should there be three arms? 
There should be one administration and 
the three arms of the army should be 
controlled by that administration. 1 
read som ewhere that the President or 
the Rashtrapati is the head of defencc. 
Whether the Rashtrapati is the head 
of defence or the Prime M inister be
comes the head of defence, the three 
branches should be co-ordinated and 
controlled^ so that it serves th e  best in
terest of India.

That old system  of a huge land army 
— it is out-dated; it is out-moded. Yet 
circumstances so left us in 1947 that 
we are continuing them. We spend a 
huge sum of m oney on the land army. 
That is due to circum stances in Kash
mir and the Indo-Pakistan border. But 
that does not mean that we should per- 
oetuate and m aintain a huge land army 
which is outmoded in 1952. That does 
not mean that the Chief of the land 
forces should not think of the defence  
problems of India as a whole, or give 
UP a part of the huge expenditure we

• are having on land forces to maintain 
our air forces and naval forces.

I congratulate my hon. friend Mr. 
Patnaik on his w ell thought out speech, 
though I do not agree with all his cri
ticism s and his appreciation of what 
happens in England. I am not ena
moured of the British practice. Though 
I have got a land army—I call it m y 
own forces, my India’s land force^—I 
cannot say that our naval forces or air 
forces are com pletely Indian. My hon. 
friend Mr. Tyagi may remember that 
our naval forces are commanded by 
borrowed admirals from the U.K. We 
are the slaves of the U.K.

A few  minutes ago we were discuss
ing the Indian tea industry which is 
comnletely dominated by U.K. economy. 
In the same way the naval forces in 
India are com pletely dominated, boss
ed over and ruled by the U.K. Com- 
mander-in-Chicf, or Admiral, or Rear 
Admiral—whatever may be the designa
tion. I wish to know whether the 
Chief of our Air Force is an Indian to
day. He might be an Indian if the 
Englishman has left, but it has been 
the tradition to follow a shilly-shally  
and subservient policy. The U.K. fs 
imposing her air officers as Air Mar
shals or Vice-Air Marshals on us. Is 
that sovereignty to me? No, certainly
152 P.S.D.

not. I have not got any sovereignty in 
the m atter of defence. The other day 
my leader the Prime M inister asked on 
the floor of the House: what is there in 
borrowing British experts?

Are there no experts in this country? 
Why should experts from the U.K. come 
and not from Belgium? I have heard on 
great authority that the B ^ ia n  e x 
perts are not so sophisticated as the  
British experts. The British Officers 
whether they are training Indian offi
cers at Poona or elsewhere, have got 
a reservation of mind. That reserva
tion of mind in Britishers w ill never 
die. Those of us who have suffered 
the iniquitous administration of the Bri
tishers in India know that the British
er will never be a gentleman, w ill never 
be an honest man. I ask one question.

Mr. Deputy-Speaker: Is it necessary  
to m ake such sweeping remarks upon a 
whole nation or a community for the 
purpose of a debate?

Shri B. Das: I am talking of the 
British rulers. Today I am not satis
fied that the Britisher who is paid hy 
me in the Army Department to train  
up my officers to establish a con ^ lete  
defence of India is doing his bit. He 
has a reserved m entality and the U.K. 
and U.S.A. are trying to have certain  
domination over the Indian eco
nom y.......

Mr. Deputy-Speaker: The hon. Mem
ber said that the British Officer may  
have a reserved m entality, but this is 
a Reserved Bill.

Shri B. Das: I do not feel satisfied 
that we have the defence forces in  
India properly organised and equip
ped, to suit the sovereign nation of 
India. Even though I am supporting 
this measure, I want to be assured of 
how this B ill would be to the inter
ests of India.

An Hon. Member: Then do not sup
port i t

Shri B. Das: I am not here in a de
bating society. I am speaking w ith  
all the authority in my possession as 
the oldest Member of this House, as 
one who has fought for the freedom  
of India and I want that m y freedom  
must be complete, that my sovereignty  
shall not be weighed down by the in
trigues of British or U.S.A. officers.

There was a Commander-in-Chief—  
I think his name was General Bus- 
cher— and he was detained by the for
mer Defence Minister for 6 months to 
write up the history of the Defence 
Forces. What happened to that 
document? What happened to the 
lakhs of rupees which w e paid to
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IShri B. D a sl
GenexjBL B u s c h e r ^ r  reorganisation of 
the .D efence, Ministry, iI  wish to tell 
my hon.elriends in this House that it 
was the .same General Buscher who  
delayed the m^rch of the Indian for
ces to Hyderabad. We all know that 
Field Marshal Auchinleck who had 
retired in India is how living in Kara
chi spying on the American bases 
there. He has taken Rs. 3 lakhs as 
loan from the Pakistan Government 
to start a Carpet Factory. It is 
strange to see that big m asters of 
England have to borrow a lakh or 
two for the purpose of starting a car
pet manufacturing factory in Pakis
tan. He is there either to spy on me 
or to spy on th^ American bases that 
are being built. I do hope that the 
Defence M inister.......

Ab Hon. Member:
dustry is a fake.

The carpet in-

Shri B. Das: I do hope the hon. 
Defence M inister w ill tell us what 
writings his predecessor received from  
General Buscher for wasting so much 
money for writing the history of the 
Defence Forces in India for so many 
months. There was another gentle
man who got out to India at the time 
of partition. I think it is Compton 
MacKenzie who w as asked to write  
on the part played by Indian soldiers 
in the last war. He wrote the book, 
but Pakistan said this includes both 
India and Pakistan. It cannot include 
‘Bharat*. So that book was never 
published. I would take this up in 
another place. The Defence M inistry 
must explain how much money was 
spent on Compton MacKenzie’s rem u
neration and passage or on General 
Buscher*s maintenance and passage 
and what value did we derive. Have 
they been shelved in the archives of 
the Defence Ministry? Has this sove
reign Parliament nothing to do with  
that? Was it the sole property of the 
then Defence Minister who was here 
a few  months ago and who is my 
worthy colleague on the floor of this 
House even now? I cannot under
stand why we are kept aloof and why  
we are not taken into confidence and

I am giving this background because 
I have a m otive behind.

I think the w hole defence policy of 
the Government of India as it is m ov
ing in this slow  coach fashion is en
tirely wrong. It is very much wrong. 
We must think in our own way. We 
m ust reorganize the defence forces. I 
cannot say whether the Defence Min
istry is responsible, but the three 
arms are fighting with each other. 
The three arms of defence in 
India are discontented. The three 
Commanders-in-Chief are absolutely  
not co-ordinating. Who is co-ordinat
ing them? Do you mean to say that our 
civilian Secretaries are co-ordinating 

them? I cannot say that they can do 
that with certainty. The other day I 
was hearing the debate going on in the 
other *House and I found that one 
scandal after another was being spoken 
of. The jeep contract was a bad one 
and I have reviewed it in the Public 
Accounts Comm ittee and I shall revert 
to it again and again. It is one of the 
worst scandals that could ever hap
pen under the present Ministry. It is 
still under inquiry by the Grovem- 
ment of India. I am not satisfied  
w ith  the reply which the hon. De
fence M inister gave on the floor of 
the House the other day.......  ^

The Minister of State for Finance
(Shri Tyagi): I wonder whether this 
is a proper occasion to discuss that?

Shri B. Das: I am trying to say  
that the defence forces are not pro
perly co-ordinated, because some
thing of the past, of the years 1945
46 of Mountbattens, General Buschers 
and Auchinlecks is still permeating 
the Defence M inistry and this retards 
a complete re-organization.

Mr. Deputy-Speaker: It is one
o’clock. Is the hon. Member con
cluding his speech?

Shri B. Das: I w ill speak for half an 
hour more

The House then adjourned till a 
Quarter Past Eight of the Clock on 
Thursday, the 24th July, 1952.
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